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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021
IN THE MATTER OF :

DEVIDAS KHATRI ....PETITIONER

versus
UNION OF INDIA & Ors. ....RESPONDENTS
IN THE MATTER OF

M/s. Chawla Silica Sand Trading Company,
Lakhnauti Silica Sand Mine,
Office at A1, Enkanki Kunj,
Prayagraj-211001, (U.P.)
---------- Project Proponent

S.No Particulars Pages

1. OBJECTION TO THE REPORT . DATED 1 -
23.02.2023 ON BEHALF OF M/S. CHAWLA
SILICA SAND TRADING COMPANY, AGAINST
ITS MINING LEASE OF LAKHNAUTI SILICA
SAND DEPOSIT & THREE WASHING UNITS
SITUATED AT VILLAGES GHARA, SHIVRAJPUR
GARWA & LAKHNAUTI, TEHSIL BARA,
DISTRICT PRAYAGRAJ.

2. ANNEXURE - R1 43 -
Copy of the EC dated 12.12.2014.

3. ANNEXURE - R2 50 -
Copies of the CTO dated 26.03.2015 and
12.04.2016.

4, ANNEXURE - R3 74
Copy of the corrigendum letter dated

22.02.2023.

5. ANNEXURE - R4 75 -
Copies of the CTO dated 07.05.2018 and
29.03.2020.

6. ANNEXURE - R5 87 -
Copies of the Modified Mining Plan dated
18.12.2018.
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ANNEXURE - R6
Copy of the EC dated 01.04.2022 issued by
the SEIAA.

ANNEXURE - RY7
Copy of the CTO dated 13.11.2022 and
corrigendum dated 13.01.2023,

ANNEXURE ~ R8

Copies of the covering letters of the Six-
monthly compliance dated 02.08.2018,
10.01.2019, 30.07.2019, 04.12.2019,
07.08.2020, 22.01.2021, 13.08.2021,
27.12.2021, 15.06.2022 and 24.01.2023.

ANNEXURE -~ R9
Copy of the covering letter of the annual
compliance / status report.

ANNEXURE - R10
Copy of the CTO dated 15.11.2016 for
washing unit at Lakhnauti. _

ANNEXURE -~ R11
Copy of the CTO dated 28.05.2020 and
14.02.2022 for washing unit at Ghara.

ANNEXURE - R12

Copy of the CTO dated 12.01.2018 and
19.02.2021 for washing unit at Shivrajpur
Garwa.

ANNEXURE ~ R13

Copies of the authorization letters dated
05.06.2017, 08.06.2018, 04.06.2019,
25.10.2021, 24.03.2022 and 05.04.2023.

ANNEXURE - R14

Copies of the invoices dated 27.07.2016,
29.07.2016, 10.05.2019, 17.05.2019,
09.02.2022, 07.04.2023 and 09.10.2023
relating to regular purchase of safety gadgets

for workers of Lakhnauti and Jnawa Mining.

ANNEXURE ~ R15

Photographs showing the workers as wearing
PPEs while working in mine and Photographs
evidencing the receipt of prize and
construction of community Hall.
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17 - ANNEXURE - R16 210 - 217
Copy of the Letter dated 10.01.2022 to the
DMO, Prayagraj alongwith photographs
showing the OB waste management and top
soil storage.

18 ANNEXURE - R17 218 - 223
Copy of the photographs showing the safety
zone plantation and Green Belt.

19 ANNEXURE - R18 224
Photographs showing the installation of
peripheral fencing done in consonance with
the extent of mining carried out by the Project
Proponent.
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021

IN THE MATTER OF :

DEVIDAS KHATRI ....PETITIONER
Versus

UNION OF INDIA & Ors. ....RESPONDENTS

IN THE MATTER OF

M/s. Chawla Silica Sand Trading Company,
Lakhnauti Silica Sand Mine,

Office at A1, Enkanki Kunj,
Prayagraj-211001, (U.P.)

---------- Project Proponent

OBJECTION TO THE REPORT DATED 23.02.2023 ON
BEHALF OF M/S. CHAWLA SILICA SAND TRADING
COMPANY, AGAINST ITS MINING LEASE OF
LAKHNAUTI SILICA SAND DEPOSIT & THREE
WASHING UNITS SITUATED AT VILLAGES GHARA,
SHIVRAJPUR GARWA & LAKHNAUTI, TEHSIL BARA,
DISTRICT PRAYAGRAIJ:

I, Bharat Bhushan Chawla, son of Shri Darshan Lal Chawla,
aged about 57 years, office at A-1, Ekanki Kunj, Muir Road,

Prayagraj 211001 (UP), presently at New Delhi do hereby

solemnly affirm on oath as under:

: 19 That M/s Chawla Silica Sand Trading Company (hereinafter
referred to as “the Project Proponent”) carry on business, inter
alia of mining of Silica Sand at Arazi No. 2, Village Lakhnauti,

Tehsil Bara, District Prayagraj and the Project Proponent has three

Washing units situated at Villages Ghara, Shivrajpur Garwa &

*L khnauti, Tehsil Bara, District Prayagraj, U.P. The business is run
1%

ﬂhmr cﬂ_q,MJA'
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Micro, Small and Medium Enterprises (MSME), as defined under

the Micro, Small and Medium Enterprises Development Act, 2006.

BRIEF FACTS ABOUT LAKHNAUTI MINING SITE:-

=X That the brief facts leading to filing of the present reply are that
the Department of Geology and Mining, Government of Uttar
Pradesh, Lucknow vide an order dated 27.07.2010 granted Mining
Lease of “"Lakhnauti Silica Sand Deposit” to the Project Proponent
for 30 years in an area of 16.75 hectares, falling in Arazi No. w9
Village Lakhnauti, Tehsil Bara, District Allahabad now Prayagraj

(hereinafter referred to as “the Lakhnauti Silica Sand Deposit”).

3. That the Project Proponent applied to the Controller of Mines,
Indian Bureau of Mines, Jabalpur (hereinafter referred to as
“IBM”) for grant of Minning Plan of Lakhnauti Silica Sand Deposit
in the manner prescribed under Mineral Conservation and
Development Rules, 1988 (hereinafter referred to as “the MCDR,
1988"). By a letter dated 01.04.2011, IBM had approved the
Mining Plan of Lakhnauti Silica Sand Deposit. In recital to the
Geological Survey (Page 16), it was declared that the Mining Lease
is surrounded by the Mining Leases and Pits are there in North and
South having extensive mining. The approved production rate of
silica sand is about 50000 TPA. The relevant part of the Geological

Survey duly approved by the IBM are as under:

“3) Geological Axis:-

G-2- 1. (i) Geological Survey: Mapping on scale of
1:2000, (ii) Surface Geological Plan showing surface

geological features and extent of deposit prepared and

[ Ao CREE L
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appended as plate-5. There are 5 pits in the area.
There are two nalas passing from SE to NW boundary
of applied area in which silica sand is exposed upto
6m. There are mining leases all around the ML area

having extensive mine working.”

For the sake of brevity, the copy of Mining Plan is not being
enclosed. The Project Proponent craves leave to refer to and rely
upon the Mining Plan, as and when required by the Hon’ble

Tribunal.

4, That thereafter, the Project Proponent duly applied to the Ministry
of Environment, Forest and Climate Change, Impact Assessment
Division (hereinafter referred to as “MoEF”) for Environment
Clearance (hereinafter referred to as “EC”) in respect of its
Lakhnauti Silica Sand Deposit. The Expert Appraisal Committee,
after scrutinizing its application and after finding the Project
Proponent suitable for grant of EC in terms of the prevailing
guidelines conducted a public hearing for issuance of Terms of
Reference (hereinafter referred to as “the ToR”) for 50000 TPA
silica sand. By a letter dated 12.12.2014, the Project Proponent

was granted EC for 50000 TPA.

Copy of the EC dated 12.12.2014 is being annexed herewith

and marked as Annexure R 1.

5 That the Lease Deed was executed on 30.01.2015 for a term of
30 vyears, which commenced on 30.01.2015 and ends on
29.01.2045. For the sake of brevity, the copy of lease deed is not

being enclosed. The Project Proponent craves leave to refer to and

Y.l Choursko
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rely upon the lease deed, as and when required by the Hon’ble

Tribunal.

That the Project Proponent applied for Consent to Operate
(hereinafter referred to as “CTO”) to its unit under the Air
(Prevention and Control of Pollution) Act, 1981 and Water
(Prevention and Control of Pollution) Act 1974 (hereinafter
referred to as “the Air and Water Pollution Act”) for Mining Lease
of Lakhnauti Silica Sand Deposit. By a communication dated
26.03.2015, the U.P. Pollution Control Board (hereinafter referred
to as “the UPPCB”) granted CTO to the Project Proponent to its
Lakhnauti Silica Sand Deposit. The CTO was to remain valid for
one year. The mining operation has commenced from March,
2015. By another communication dated 12.04.2016, the CTO was
extended, which was to remain valid for two years from

16.03.2016 to 31.12.2017 from the date of its issue.

Copies of the CTO dated 26.03.2015 and 12.04.2016 are

being annexed herewith and marked as Annexure R 2.

That it is worthwhile to point out that UPPCB has inadvertently
mentioned ‘Washing Plant’ instead of "Mining of Silica Sand” in the
CTO dated 26.03.2015 and 12.04.2016. The Project Proponent
had duly applied CTO for “mining of silica sand”. Upon realizing

the mistake and after verification of the applications, a

corrigendum dated 22.02.2023 was issued by the UPPCB whereby
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Copy of the corrigendum letter dated 22.02.2023 is being

annexed herewith and marked as Annexure R 3.

&. That on 07.05.2018 the UPPCB extended CTO, which was to
remain valid for two years from 11.02.2018 to 31.12.2019. By
another consent order dated 29.03.2020 the CTO was extended
for three calendar years, which was to remain valid from

01.01.2020 to 31.12.2022.

Copies of the CTO dated 07.05.2018 and 29.03.2020 are

being annexed herewith and marked as Annexure R 4.

9. That the Project Proponent submitted a Modified Mining Plan to
the Directorate of Geology and Mining, Lucknow. After considering
compliance regarding exploration, environment protection
measures etc., on 18.12.2018 the DGMS granted approval under
Rule 34(4) of U.P. Minor Mineral Concession Rules, 1963
(hereinafter referred to as the “Rules, 1963”) for 150000 TPA. It
needs to be emphasized that the Directorate of Geology and
Mining has neither reported encroachment by the Project
Proponent upon land outside the lease site nor violation of Mining

Plan dated 01.04.2011 was found.

Copies of the Modified Mining Plan dated 18.12.2018 is

being annexed herewith and marked as Annexure R 5.

10. That the Project Proponent duly applied to the State Environment

Impact Assessment Authority, Uttar Pradesh (hereinafter referred

to as “the SEIAA”) for EC in respect of its Lakhnauti Silica Sand

eposit. The Expert Appraisal Committee found that Lakhnauti

Regn
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ilica Sand Deposit had been running sustainably upon
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compliance of environmental norms with adequate environment
safeguards and, therefore, the Project Proponent would be
prescribed appropriate ToR for 150000 TPA. By an order dated

01.04.2022, the SEIAA allowed expansion of EC to 150000 TPA.

Copy of the EC dated 01.04.2022 issued by the SEIAA is

being annexed herewith and marked as Annexure R 6.

11. That coming back to the CTO it is submitted that by an order dated
13.11.2022, the UPPCB granted CTO for five years under the Air
and Water Pollution Act, which was, subsequently, corrected vide
corrigendum dated 13.01.2023 clarifying that CTO was for a

period of five years upto 31.12.2027.

Copy of the CTO dated 13.11.2022 and corrigendum dated
13.01.2023 is being annexed herewith and marked as

Annexure R 7.

12. That it is submitted that conditions stipulated in EC have been
complied with during excavation of silica sand. The environmental
mitigation measures enumerated in EC Plan have been
implemented in letter and spirit. The Project Proponent has
already planted approximately 8000 trees in the Lakhnauti leased
site and surroundings as duly acknowledged by the Joint

Committee (hereinafter referred to as “the JC").

Copies of the covering letters of the Six-monthly compliance
dated 02.08.2018, 10.01.2019, 30.07.2019, 04.12.2019,
07.08.2020, 22.01.2021, 13.08.2021, 27.12.2021, 15.06.2022
nd 24.01.2023 are being annexed herewith and marked as

Y PUgs
™ <49
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nnexure R 8.
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Copy of the covering letter of the annual compliance / status

report is being annexed herewith and marked as Annexure R 9.

13. That in compliance of EC, the Project Proponent opened separate
Bank Account bearing HDFC-CSR-Lakhnauti Mines Account No.
50200016278972. The Project Proponent spent considerable
amount of Rs. 13,09,285/- during FY 2020-21, 2021-22 and 2022-
23 towards Corporate Social Responsibility (CSR), namely Medical
Aid, Distribution of Sanitary Pad Machine, Distribution of Clothing
to Poor People, Wollen Cloth Distribution, Construction of
Community Hall in Lakhnauti Village, arrangement of Food
Material for stary animals, etc. The periodical medical examination
of the workers engaged in the mining are being carried regularly
at Community Health Centre, Shankargarh, Prayagraj. The Project
Proponent craves leave to refer and rely upon the CSR Statement
of Accounts from FY 2019-20 and 2020-23 and Report of Medical
Examination in the Forom of 1 (Form-0), as and when required by

the Hon’ble Tribunal.

WASHING PLANTS: -

14. That the Project Proponent established three Washing Units in
situated at Villages Lakhnauti, Ghara and Shivrajpur Garwa, Tehsil
Bara, District Prayagraj, U.P. for which separate CTO had been
granted. UPPCB granted CTO dated 15.11.2016 under the Air and

Water Pollution Act to the Project Proponent to run a washing plant

for screening and washing of Silica Sand at Village Lakhnauti of
ara Block of Prayagraj District. The CTO was valid for the

*c lendar year ending upto 31.12.2018. Thereafter, on 01.04.2019

/%AWWW‘('
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the CTO was granted for its washing units for the period from
01.04.2019 to 31.07.2021. By a consent order dated 26.09.2021,
the CTO was granted to the Project Proponent for washing units

to be valid till 31.07.2024.

Copy of the CTO dated 15.11.2016 for washing unit at
Lakhnauti is being annexed herewith and marked as

Annexure R 10.

Copy of the CTO dated 28.05.2020 and 14.02.2022 for
washing unit at Ghara is being annexed herewith and marked as

Annexure R 11.

Copy of the CTO dated 12.01.2018 and 19.02.2021 for
washing unit at Shivrajpur Garwa is being annexed herewith and

marked as Annexure R 12,

The Ground Water Management, Ministry of Jal Shakti,
Government of U.P. has also issued NOC (09.06.2020 to
08.06.2027) for three Washing Units under U.P. Ground Water
Management and Regulation Act, 2019. For the sake of brevity,
the copy of NOC is not being enclosed. The Project Proponent
craves leave to refer to and rely upon the NOC, as and when

required by the Hon’ble Tribunal.

15. That as would clear from the narration, hereinbefore, it is stated

that since inception, the Project Proponent had been mining Silica

Sand from the leased site in accordance with terms and conditions
approved mining plan/ requisite EC / valid CTO. The Project
Pr ponent has made full disclosure of the mining activities and

six-monthly reports on the status of the implementation of the

/) Anrar Chow <
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stipulated environment safeguard and other records pertaining to
its mining operation since the day of its mining from the lease site.
The Project Proponent has complied with all the Conditions
prescribed under the Mining Plan, EC and CTO. The six-monthly
reports have regularly been filed before the MoEF / SEIAA and
UPPCB from time to time. The annual report has also been

submitted by the Project Proponent.

16. That it needs to be emphasized that there is no water discharge
at Lakhnauti Silica Sand Deposit and there are no surface water
sources such as rivers, streams, etc. in the mining area. The water
requirement of mine is extremely low because water is required
only for d‘rinking purpose, plantation and sprinkling of roads for
suppression of dust generated due to transport activities and
manual mining. There is no waste water generation during mining
in the lease area. The rain water stored in the pits is utilized for
dust suppression and watering plant. However, water stored in the
pits is also used by the farmers for agriculture purpose.
Furthermore, there is no noise pollution in the mining area
because the Project Proponent is carrying manual mining and
there is no drilling and blasting in lease area. The only source of
noise pollution is movement of vehicles, which causes very
negligible amount of pollution. Therefore, the noise levels are
within permissible limit. The ambient air quality is within
permissible limits because the Project Proponent has accorded

manual mining operation. The sources of air pollution in the region

e traffic and domestic fuel burning.

/D Aol CAao <
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17. That it is further submitted that the Directorate of Geology and
Mining has neither reported encroachment by the Project
Proponent upon land outside the lease site nor violation of Mining
Plan was notified. More importantly, while considering the
expansion of EC, the Expert Appraisal Committee found that
Lakhnauti Silica Sand Deposit had been running sustainably with
compliance of environmental norms and adequate environment
safeguards and, therefore, the SEIAA allowed expansion of EC
from 50000 TPA to 150000 TPA. The UPPCB extended CTO from

time to time.

18. That the Final Report is prima facie premised on un-substantiated
and contradictory allegations, does not have any evidence or
material to support its claims, and has made generic and vague
allegations against the Project Proponent. The claims made
against the Project Proponent are patently false, as per the
records of government agencies themselves, and are copied from
general allegations. Finally, environment compensation has been
sought to be imposed upon the Project Proponent which has does
not have any nexus to any actual environmental damage caused,
in complete contradiction of the Hon’ble Supreme Court’s order.

The summary of compliances is as under:

Mining Plan

A mining plan cdated 01.04.2012 was |Annexure R 1
approved with the annual capacity of 50000

/IJ;Lm ret~ CAow 4.
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The modified mining plan dated 18.12.2018
approved with the annual capacity of
150000 TPA.

Annexure R 6

EC

EC dated 12.12.2014 granted with the
annual capacity of 50000 MT.

Annexure R 2

EC dated 01.04.2022 granted with the
annual capacity for 150000 TPA.

Annexure R 7

Lease Deed

Lease Deed was executed on 30.01.2015 for
30 years.

Para 5

CTO

CTO dated 26.03.2015 for 50000 TPA, which
was valid from 26.03.2015 to 31.12.2015.

Annexure R 3

CTO dated 12.04.2016 for 50000 TPA, which
was valid from 16.03.2016 to 31.12.2017.

Annexure R 3

A corrigendum dated 22.02.2023 was issued
for the CTO dated 26.03.2015 & 12.04.2016.

Annexure R 4

CTO dated 07.05.2018 for 50000 TPA, which
was valid from 11.02.2018 to 31.12.2019.

Annexure R 5

CTO dated 29.03.2020 for 50000 TPA, which
was valid from 01.01.2020 to 31.12.2022

Annexure R 5

CTO dated 13.11.2022 for 150000 TPA for
five years.

Annexure R 8

8{/

Six monthly compliances

Delhi

fix monthly / Annual compliances

Annexure R 9 &
10

/2;) A el Chew K
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CSR

CSR compliances Para 13

Invoices for Safety Gadgets for Workers Annexure 14

Authorization letters for appointment of | Annexure 13
Second-Class Manager, Mine Foreman and
Mining Mate.

OVERVIEW OF OA NO. 203 OF 2021:-

19. That Devidas Khatri filed original application bearing O.A. No. 203
of 2021 before this Hon'ble Tribunal against illegal and unscientific
mining activities of Silica sand and washing units in Shankargarh
Block and nearby area of Prayagraj District, U.P. This Hon'ble
Tribunal Court on 19.08.2021 directed the statutory authorities to
verify the facts and, based on such verification, take remedial
action, following due process of law. For this purpose, the Hon’ble
Tribunal constituted a Joint Committee of CPCB, State PCB,
SEIAA, UP and District Magistrate, Prayagraj (hereinafter referred
to as “the 15tJC"). CPCB and State PCB were the nodal agency for
compliance. The 1t]C, after conducting the spot inspection on 25-

27 November 2021, submitted its Report dated 13.12.2021.

20. That on 01.02.2022, the Hon’ble Tribunal constituted 27 JC
consisting of Divisional Commissioner, Prayagraj, the Chief
Conservator of Forest, Allahabad and nominees of CPCB, State

PCB, SEIAA (UP) and Secretary, Agriculture to ensure that all

ashing units/ mining leases conduct their activities in accordance

K. BANDANA
Delhi

with the statutory procedures and environmental norms; and
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compensation is assessed and recovered for the past violations.
The 2" JC after conducting the spot inspection submitted its

Report dated 17.05.2022.

21. That on 01.08.2022, the Hon'ble Tribunal observed that all sites
have been inspected in one day and observations are based on
hearsay information and further noticed deficiencies in the report
dated 17.05.2022. The Hon’ble Tribunal constituted 37 JC
consisting with the Regional Director, MoEF & CC with Regional
Director, CPCB, Member Secretary, State PCB, District Magistrate,
Prayagraj and nominee of Indian Bureau of Mines (IBM),
Government of India. The State PCB and Regional Director, MoEF
& CC were to jointly act as nodal agency for coordination. The 3

JC submitted its Report dated 23.02.2023.

22. That in view of the order of the Hon’ble Tribunal, it is imperative
that the spot inspection must have been conducted by the persons
who are named in the 3™ ]C, and they ought to have necessarily
been physically present at the time of site visit and their signature
must be borne by the Report. The 3™ ]C submitted its final Report
dated 23.02.2023. The recital of the final report shows that the
Officers who are named in the order of the Hon'ble Tribunal dated
01.08.2022 did not visit the site and further all the members have
not put their signatures on the Final Report. The Final Report is

based on hearsay and unsubstantiated information. Accordingly,

K. BANDANA al Report dated 23.02.2023 is not as per order of the Hon'ble

i
Delhi
i AOTAMN
Regn. No. 197108

Date of Expiry

Fribunal and is also hit by the doctrine of coram non judice.
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23. That it needs to be emphasized that in a case of this kind the
inspection of lease site can only be conducted in the presence of
the deponent. The Project Proponent was not a party to the
original application nor was any prior notice given to it. However,
at much later stage the Project Proponent was called when the 3t
JC had already reached the lease site. The report was prepared
without calling upon the Project Proponent to produce the
documents, which fact clearly demonstrates that the Report is
vitiated by arbitrariness and highhandedness of the 3™ JC. The
Final Report dated 23.02.2023 was placed before the Hon’ble
Tribunal on 01.09.2023. The Hon’ble Tribunal observed that the
report was not prepared by the officers of the 3 JC. The Hon’ble
Tribunal directed the 3™ JC to take a fresh step and submit a fresh

report in terms of the order dated 01.08.2022.

24. That in its final report, the 3™ JC has determined environmental
compensation for production of silica sand without/in excess of
the EC/Mining Plan/CTO. It is most respectfully submitted that the
Project Proponent has approved Mining Plan, requisite EC and
valid CTO and there was no mining period left without approved
Mining Plan, requisite EC and valid CTO. As per information
available on the web-portal of Directorate of Geology and Mining,
U.P., the production of silica sand has been well within the annual
capacity of 50000 MT. The excess production shown by the 3 JC

in the FY 2020-21 is a reflection of wrong approach for

determining the production. The 3™ JC has failed to appreciate

,ﬂ
ANDANA Cthat this excess mining has occasioned only due to the calculation

K.B
Delhi

he basis of Financial Year instead of Lease Year. The transit
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passes issued to the Project Proponent on the basis of annual
capacity in a lease year. The transit passes that are not set off
against produced silica sand in the same lease year, it cannot be
carried forward to the subsequent lease years for set off against
production of those years. The production and dispatches of silica
sand are same with negligible wastage so as to stop additional
outgo. It is submitted that the very foundation of excess
production as determined by the 3™ JC being untenable deserves

rejection.
PARAWISE REPLY:-

25. That so far as the averments of Paragraphs No. 1, 2, 3 and 4 of
the Final Report are concerned, the Project Proponent has no

grievance.

26. That the averments of Paragraph No. 5.1, 5.2 and 5.3 of the Final

Report require no response.

27. That the averments of Paragraph No. 5.4 of the Final Report are
incorrect and emphatically denied. It is stated that the Project
Proponent is a law - abiding entity, and the Project Proponent
never indulged in mining outside the lease site. However, it is
imperative to highlight that the 37 JC has no materials to back the
allegation that the Project Proponent was engaged in illegal mining
in the area adjacent to the leased site. In its report, the 3 1C

observed that Google earth image shows that the lease holder

Jhharant Ao 4
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the Mining Leases and Pits are there. The 3™ JC has erred in law
and facts by simply picking and choosing the satellite image of
2017, to give its reports, while ignoring that the Mining Plan shows
Pits around the Mining Lease and, therefore, the satellite image
cannot be used as a tool to show that the Project Proponent had

engaged in illegal mining outside the lease area in 2017.

28. That the Satellite images could not ascertain as to who was
involved in the illegal mining adjacent to the mining area of the
Project Proponent. The 3™ JC has not recorded the statements of
the Revenue Officers and members of the Gram Panchayat. The
observation based on Satellite images, is totally inconclusive and
the Project Proponent was not responsible for any mining outside
the leased site because leased area of Project Proponent is
surrounded by Mining Leases and Pits are there. The previous two
reports prepared by the 1%t and 2" JC, have not reported that the
Project Proponent was engaged in illegal mining outside the leased
site. There is no other material against the Project Proponent in
support of the allegation that the Project Proponent was engaged
in illegal mining in the area adjacent to the leased site. It is further
submitted that from the observation of the 3™ JC in Paragraphs
No. 5.10, 5.11 and 5.16 itself, it is evident that 3™ JC has no basis
to charge the Project Proponent with mining outside its lease
areas. Hence, on the basis of Google earth images, no assumption
can be drawn about the Project Proponent indulging in illegal

mining outside the lease area.

at the averments of Paragraphs No. 5.5 and 5.6 of the Final

Port are incorrect anr:l emphatically denied. The allegation made
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in paragraphs under reply is vague without any substance. It is
completely untrue that the Project Proponent is indulging in
excess extraction of silica sand over annual capacity in EC. The
Project Proponent never exceeds the production of silica sand
beyond permissible annual capacity of 50000 MT. The excess
production shown in the final report is a reflection of wrong
approach for determining the production. This excess mining has
occasioned only due to the calculation on the basis of Financial
Year instead of Lease Year. It is to be noted that the 2™ report of
the JC led by the Commissioner, Prayagraj, which records that the
production of silica sand during the lease year 2020-21 and 2021-

22 was within permissible limit.

30. That so far as averments of Paragraph No.5.6.1 of the Final Report
is concerned, it is stated that the Project Proponent has developed
safety zone/ plantations and further that the Project Proponent
has undertaken systematic mining in a scientific manner as per
approved mining plan. It is to be noted that after site inspection
and reviewing all the permissions, documents reports, etc., the
Mining Plan/EC / CTO granted for 150000 TPA. Moreover, the 1st
and 2" reports of the JC, notes that in the inquiry proceedings,
the JC found plantation in the lease site. The Project Proponent
has already planted approximately 8000 trees in the leased site
and surroundings, as duly acknowledged by the JC. The Project
Proponent is observing all the terms and conditions stipulated in

approved Mining Plan, requisite EC, and valid CTO. Without

X PU&(/
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environmental compensation and in such case provisions of Rule
59 of the Rules, 1963 will apply. Hence, observation of 3rd JC
regarding the mining plan is beyond the scope of present

proceedings.

31. That the averments of Paragraph No.5.6.2 of the Final Report
incorrect and emphatically denied. Yet again, the JC has made
vague averments without any substance. The 37 ]IC itself has
recorded at page 221 that no washing unit found within lease site
of the Project Proponent. It is submitted that the entirety of the
Paragraph Nos. 5.6.3 to 5.6.8 consists of conjectures and

surmises without any substance.

32. That so far as paragraph No. 5.6.3 of the Final Report is
concerned, it is submitted that firstly the alleged over production
is not beyond the statutory prescriptions; and secondly, the
alleged over production as against the proposed production as per
mining plan can at the most be dealt with under the Rules, 1963,

which is outside the scope the present proceedings.

33. That so far as paragraph No. 5.6.4 of the Final Report is
concerned, it is submitted that the allegation of dryer plant in
lease area does not contain any merit and is inherently
contradictory. Yet again, the 3™ JC has made vague averments
without any substance. It is noted that it is the specific case of the
Project Proponent that it is neither operating the washing unit in

lease area nor has it fixed Dryer Plant within the lease area.

Reg :
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the lease area have been posted by Project Proponent as per GPS
coordinate given in the Mining Plan approved by Directorate of
Geology and Mining. This can be verified from the Map and

previous reports dated 21.04.2022 and 25.03.2022.

That so far as paragraph No. 5.6.6 of the Final Report is
concerned, it is submitted the Final Report of 3 ]JC is replete with
the incomplete / incorrect facts, figures and data based on
generalized perception so far as Lakhnauti Mine of the Project

Proponent is concerned.

That so far as paragraph No. 5.6.7 of the Final Report is
concerned, it is stated that all the employees are imparted proper
training to safely carry out the mining activities by the Second-
Class Manager, Mine Foreman and Mining Mate, who are
appointed by Project Proponent on authorization letters duly
approved by the DGMS under Regulation 34(6) of the
Metalliferous Mines Regulation, 1961. The above appointees
become so eligible after going through proper training and being

given Certificate to that effect.

Copies of the authorization letters dated 05.06.2017,
08.06.2018, 04.06.2019, 25.10.2021, 24.03.2022 and
05.04.2023 is being annexed herewith and marked as

Annexure R 13.

That the paragraph no. 5.6.8 of the Final Report being not related
to the Project Proponent does not call for any reply from its end.
o far as averments of paragraph no. 5.7 to 5.18 of the Final

port are concerned, it is stated that the allegation made in
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paragraph under reply are totally vague and general in nature.
The allegations against all the leaseholders are identical in nature
and hence the same are repetitions in futility. It is the specific
case of the Project Proponent that the 3 JC has neither
demarcated the illegal mining site nor recorded the statement of
villagers during inquiry. There is no report of any officer from the
Directorate of Geology and Mining or the Department of Forest
that would indicate any illegal mining being conducted by the
Project Proponent beyond the leased site. The lease site of the
Project Proponent is surrounded by the Mining Leases and,
therefore, the Project Proponent is not responsible for illegal
mining outside the allocated lease site. There is no Reserved /
Protected Forest within 10 km. radius and also no Eco-Sensitive
Area within 10 km buffer zone land nearby the lease site of the
Project Proponent. It is noteworthy to point out that in the
Shankargarh area, where the Project Proponent is operating its
mining activity of silica sand was a rocky and barren land and it is
the efforts of the Project Proponent that has turned the
surrounding of the mining site to a green belt by planting more
than 8000 trees. The 3™ JC has made vague averments without

any substance.

38. That the averments of Paragraph No. 6.1 to 6.20 of the Final
Report require no response. This is because the Project Proponent
is not carrying on a washing plant in the lease site, as noted by

the 3™ IC itself has recorded at page 221 of the Report. In

PRY PUG
O/\ { \response to Paragraph No. 6.5, it is stated in preceding
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situated at Villages Lakhnauti, Ghara and Shivrajpur Garwa, Tehsil
Bara, District Prayagraj, U.P. for which separate CTO, Storage
Licenses and NOC for Ground Water Abstraction from CGWA had
been granted. The Project Proponent owned three Water Tankers
having capacity of 6000 liters. The Water Tankers are used for
dust suppression. The Washing Units are equipped with of the
Electronic Water Flow Meters and Piezo Meters and same are in
working condition. The Project Proponent has constructed
considerable numbers of Water Recycling Tanks. The removed
sludges are kept in designated area and after drying it used for
Planation and Back Filling. The Project Proponent has made
provision for rain water harvesting of appropriate size. The Project
Proponent has carried out the plantation along the boundary of
Washing Units. The Project Proponent has also developed Green

Belt. All the Washing Units are surrounded by Boundary Wall.

That the averments of Paragraph No. 7.1 to 7.2 of the Final Report
require no response. This is because no FIRs have been filed

against the Project Proponent, nor any silica sand seized.

ENVIRONMENTAL COMPENSATION FOR EXCESSIVE
MINING / OPERATED WITHOUT VALID CTO/ MINING
PLAN:-

That the contents of paragraph no. 8.1 and 8.2 of the Final Report
are specifically denied. As explained in factual narration, the initial
Mining Plan came into effect from the date of production, i.e.
March, 2015 and was very much 'in operation when the

sequent Modified Mining Plan was approved for 150000 TPA on

8.12.2018. Therefore, there was no period of mining without
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approved Mining Plan. Similarly, EC was issued for 50000 TPA,
which was subsequently increased to 150000 TPA. The CTO for
50000 TPA have regularly granted / extended by UPPCB from time
to time. The CTO was increased from 50000 to 150000 TPA w.e.f.
01.02.2023. Therefore, there was no period of mining without

approved Mining Plan, requisite EC, valid CTO, etc.

41. That so far as excessive mining is concerned, it is stated that the
second report of the JC led by the Commissioner, Prayagraj, which
records that the production of silica sand during two lease years
were less than sanctioned limit. Apart from that the website of
Directorate of Geology & Mining is an e-platform where lease full
details are available, and where the Directorate of Geology &
Mining monitored production of silica sand on the basis of lease
year. The information available on the website of the Directorate
of Geology and Mining shows that the transit passes issued to
Project Proponent on the basis of lease years. The life span of
transit passes is one lease year so as to stop any excess
production. The production has been within the limit of annual
capacity. The very foundation of excess production as determined
by the 3™ JC being untenable deserves rejection. Despite this
being the case, the 3™ JC has formed an opinion to impose
Environment Compensation against the Project Proponent, which
is @ bona fide |leaseholder and has not engaged in illegal mining.
Thus, the actions of the 3™ JC in the present case are

unreasonable and unfair.

> <, Rat the contents of paragraph nos. 9.1 to 9.30 of the Final Report

4
K. BANDANA
Delhi
Regn. No. 1

in nature of recommendations large focused on regulating the
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mining operations and preventing the illegal mining. As submitted
hereinabove, the Project Proponent is a law abiding entity and has
complied with the requirement of law while carrying out its mining
operations. If this Hon'ble Tribunal deems it fit to issue further
guidelines, based on the recommendations submitted by the 3
JC, for initiating certain measures to strictly observe the letter of
law while operation its mining activities, it would respectfully and
dutifully abide by the same. The Project Proponent reserves its
right to respond to these recommendations if so, required by this

Hon’ble Tribunal.

OBSERVATION BASED ON MINING PLAN (221):-

43. That so far as first dotted observation is concerned, it is submitted
that the observation as to the DGPS survey of Lease Area not
being done is of no significance and irrelevant as DGPS Survey is
mandatory for major minerals. However, Silica Sand is a minor
mineral vide Notification dated 10.02.2015. The Project Proponent
has approved Mining Plan. Therefore, the occasion for DGPS
survey does not arise. It is stated that the non-adherence of DGPS

Survey cannot be a ground for non-compliance of mining plan.

44. That so far as second dotted observation is concerned, it is wrong
to observe on the part of the JC that boundary pillars are not
erected properly. It is asserted that proper boundary pillars,
marking stones and flags have been posted by Project Proponent
as per GPS coordinate given in the Mining Plan. This can be

verified from the Map and previous report of the 1st and 2™ ]JC.
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That so far as third dotted observation is concerned, it is
submitted that the 3™ JC has erroneously observed that the
Production, Development, Dumping, Plantation works have not
been done as per the approved Mining Plan. Significantly, the
allegation of non-adherence to mining plan by the Project
Proponent and other lease holders clearly indicates that it is
nothing but a verbatim reproduction of the allegation against the
leaseholders. So far as reclamation and rehabilitation works are
concerned, the approved Mining Plan itself has stated that “*During
Proposal Period — No reclamation has been proposed”. Hence this
allegation is inconsequential. The overburden/waste is kept at the
site earmarked in the approved mining plan. The Project
Proponent strictly observed year-wise plantation programme. It is
wrong to observe that the mining operations are not being carried
out in scientific and systematic manner. It is submitted that the
mining pertains to the minor mineral being excavated manually,
which operation is at the initial stage confined to a handful pits.
Besides, the allegation in this regard is completely vague. The
absence of specific details regarding which scientific procedures
are being violated itself proves that there is no substance in the

claim.

That so far as fourth dotted observation is concerned, the
observation of the 3™ JC that mine has raised production many
folds of its proposal suffer from inherent infirmity and
inconsistency. The mining plan incorporates a tentative scheme of
mining and annual program and plan for excavation from year to

year for five years. However, the Project Proponent had achieved
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the target and started mining as per the annual capacity of 50000
TPA. The Project Proponent had never exceeded annual capacity
of 50000 TPA as contemplated in the EC and CTO. In Column X at
Page 221, the 3" JC has taken the production proposed in the
mining schemes for FYs 2015-16, 2016-17 and 2017-18 whereas
for subsequent FYs from 2018-19 till date it has taken the
sanctioned production as per EC / CTOs. It is submitted that the
production target is achieved with reference to the approved

Mining Plan, requisite EC and valid CTO.

47. That so far as fifth dotted observation is concerned, equally vague
is the observation that “Mine is in operation for last three years
without valid Mining Plan document” inasmuch as Project
Proponent has the approved Mining Plan throughout since its
operation. The allegations are incorrect and emphatically denied.
As explained in the preceding paragraphs, the initial Mining Plan
came into effect from the date of production, i.e. March, 2015 and
was very much in operation when the subsequent Modified Mining
Plan was approved on 18.12.2018 for further five years.
Therefore, there was no period of mining without approved Mining
Plan. It is pertinent to point out that the 3 JC has failed to notice

that no EC/ CTO could be granted without approved Mining Plan.

48. That so far as sixth dotted observation is concerned, it is wrong,
wvague, unsubstantiated and guess work of the 3™ JC to observe

that reserve/ resources are enhanced many folds without
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RESPONSE TO OBSERVATIONS BASED ON EC:

49. That so far as first four dotted observations are concerned, it is
stated that observations are matter of fact and need no response.
However, the initial EC dated 12.12.2014 for 50000 TPA was

replaced by another EC dated 01.04.2022 for 150000 TPA.

50. That so far as fifth dotted observation is concerned, it is submitted
that although it is correct that in the approved Mining Plan the
proposed excavation of mineral was 1,50000 MT during 2017-18
and 2019-20 and requisite EC for 50000 TPA silica sands
production only. During these years, the production of silica sand
never exceeded 50000 TPA. The 3 JC has made vague allegations

without any substance.

51. That so far as sixth dotted observation is concerned, it is
submitted that observation of over production is incorrect
inasmuch as the 3™ JC has no materials to substantiate the
allegation of excess production. As explained hereinabove
paragraphs, during 2020-21 the production was well within the
annual capacity of 50000 TPA. It is incorrect to observe that the
Project Proponent had extracted excess silica sand during 2020-
21 in violation of EC. The Project Proponent is unaware of any data
that is relied on by the 3 JC and the 3™ JC be put to strict proof
about excess production of annual capacity of silica sand during

2020-21.

K. BANDANA

[ " Delh nnpal capacity of 50000 MT. Thus, the excess production shown
'. * | negn. No. 19718

/"5 l{al’\a% CA_Q:.‘_)»{;



1056

BE,

in the Financial Year 2020-21 is a reflection of wrong approach for
determining the production. This excess mining has occasioned
only due to the calculation on the basis of Financial Year instead
of Lease Year. It is stated that the transit passes have been issued
based on lease year and accordingly the record of productions is
maintained as per lease year and the same is routinely submitted
to the Directorate of Geology and Mining. The information
available on the website of the Directorate of Geology and Mining
shows that the mining of Lakhnauti Silica Sand has been within
the limit of annual capacity. Thus, very foundation of excess
production as determined in final report being untenable deserves

rejection.

53. That so far as seventh dotted observation is concerned, it is wrong
on the part of the 3™ JC to observe that “PAs are not submitting
six monthly compliance reports to the concerned authority”. As
explained hereinabove, the Project Proponent has complied with
this requirement by submitting the six monthly compliance reports
to the Regional office of MoEF and UPPCB regularly. Covering
letters of compliances are already annexed as Annexure R 9.

Hence this allegation is also inconsequential.

54. That so far as eight dotted observation is concerned,
the mines were not in operation during the visit of the 3 ]C.
Therefore, it is incorrect to observe that none of mine workers was

wearing personal protective equipment’s (PPEs) like safety shoes,

helmets mask etc. on site. It is of great significance to mention

K.
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sthe workers from time to time to provide the adequate PPEs to its
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workers. Copies of the invoices dated 27.07.2016, 29.07.2016,
10.05.2019, 17.05.2019, 09.02.2022, 07.04.2023 and
09.10.2023 relating to regular purchase of safety gadgets for
workers of Lakhnauti and Jnawa Mining are annexed herewith and

marked as Annexure R 14. The Project Proponent has also been

awarded the first prize by Regional Director, Mine Safety, Varanasi
recently for strictly observing the safety protocols during the
mining activities. The Photographs showing the workers as
wearing PPEs while working in mine and Photographs evidencing
the receipt of prize and construction of community Hall are

annexed herewith Annexure R 15.

55. That so far as ninth dotted observation is concerned, it is wrong
to observe that “miner is neither established nor conducted
monitoring the RSPM, SPM, SO, NOx parameters at site.” In fact,
the observation is repetitive since these all are parts of the six
monthly reports, which are regularly submitted by Project
Proponent and duly aéknowledged by Regional office of MoEF and

UPPCB.

56. That so far as tenth dotted observation is concerned, it is
submitted that equally false is the observation of JC that “miner
is neither established nor conducting monitoring of the ground
water level and its quality parameters at site.” In fact, in the six
monthly compliance report submitted by Project Proponent the

periodical reports with photographs regarding ground water level

and its quality parameters at site have been duly submitted

n .-
Delhi
Regn. No. 19718
Date of Expiry

26.02.2025
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57. That so far as eleventh dotted observation is concerned, it is
submitted that it is wrong to observe that the “miner is not given
safety training to the employee”. It is submitted that all the
workers are imparted proper training to safely carry out the
mining activities by the Second-Class Manager, Mine Foreman and
Mining Mate, who are appointed by Project Proponent on approval
of Directorate General of Mine Safety. The above appointees
become so eligible after going through proper training and being
given Certificate to that effect. Copies of the approval letters of

DGMS are already annexed as Annexure R 12,

58. That so far as twelfth and thirteenth dotted observation are
concerned, it is submitted that the observations of 37 1C relating
to OB waste management and storage of top soil are wrong. It is
submitted that Project Proponent has managed the OB waste on
the site specified in the Mining Plan. It is further submitted that
despite the generation of top soil in the rocky lease area being
insignificantly minimal, storage of top soil has been managed as

per Mining Plan.

Copy of the Letter dated 10.01.2022 to the DMO, Prayagraj
alongwith photographs showing the OB waste management and
top soil storage is annexed herewith and marked as

Annexure R 16.

59. That so far as fourteen dotted observation is concerned, it is
submitted that in response to the observation of 3™ JC regarding
development of green belt only on both side of entrance, it is
submitted that Project Proponent has also developed the green

belt in surrounding areas as well as in mining areas. The Project
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Proponent strictly observed year-wise plantation programme.
Photographs submitted to the Minnie’s Officer vide letter dated
10.01.2022 (Annexure R 17) vouch for this fact. So far as fifteen
dotted observation is concerned, it is submitted that the Project
Proponent has carried out the plantation along the boundary of

mine pertaining to the safety zone.

Copy of the photographs showing the safety zone plantation
and Green Belt are annexed herewith and marked as

Annexure R 17.

That so far as sixteen dotted observation is concerned, it is
submitted that as regard the observation of doing the mining by
using JCB etc, the project falls under category -1(a) of the EIA
Notification, 2006. The EC expressly confirmed use of Heavy Earth
Mover Machine ("HEMM”). The recital of EC shows method of
mining as "“Opencast, semi-mechanized (Other than fully
mechanized)”. The EC is co-terminus with the validity of lease
period and mining plan. Further, the JCBs are used for loading

purpose only as the mining has been carried out manually.

That so far as seventeen dotted observation is concerned, it is
submitted that the observation that peripheral fencing of the
excavated area has not been done by Project Proponent is wrong.
It is submitted that installation of peripheral fencing has been
done in consonance with the extent of mining carried out by the
Project Proponent and the same has been done properly by the
Project Proponent as is evident from the photographs annexed

h&rewith and marked as Annexure R 18. Further, it is not out of
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place to mention that the fencing runs parallel to the green belt

developed by the Project Proponent.

OBSERVATION AS PER CTO:

62. That so far as first dotted observation is concerned, it is submitted
that the allegation of dryer plant in lease area does not contain
any merit and is inherently contradictory. Yet again, the 3 JC has
made vague averments without any substance. It is noted that in
washing plant, the dryer machine is used for processing of silica
sand. There is no other use of dryer plant. It is the specific case
of the Project Proponent that it is neither operating the washing
plant in lease area nor has it fixed Dryer Plant within the lease
area. The 3 JC itself at page 221 under Column B (viii) of the
Report found that there was no “washing plant” in the leased area
and, therefore, allegation of “dryer plant in lease area” is only a

figment of wild imagination of the 3 JC and nothing else.

63. That so far as second dotted observation is concerned, it is
submitted that in the EC dated 01.04.2022 and modified mining
plan dated 18.12.2018 production capacity was 150000 MT and
CTO for 50000 TPA silica sands production only. The CTO for
150000 TPA silica sand was issued on 13.11.2022. It is submitted
that during interregnum periods the production of silica sand
never exceeded 50000 TPA as mentioned in CTO. Hence this

allegation is also inconsequential.

OBSERVATION ON SATELITE IMAGES:

64. That the dotted observation of the Report is specifically denied

nd not admitted. As explained in the preceding paragraphs, the

r@ports placed on record are totally inconclusive and there are no
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supporting documents that the Project Proponent was responsible
for any illegal mining outside the leased area in 2017. The recital
of Mining Plan duly approved by the IBM shows that the Mining
Lease of Lakhnauti Silica Sand Deposit are surrounded by the
Mining Leases having extensive mining. The satellite image of
2017 cannot be used as a tool to show that the Project Proponent
had engaged in illegal mining outside the lease area in 2017. The
Satellite images could not ascertain as to who was involved in the
illegal mining adjacent to the mining area of the Project
Proponent. The 3™ JC has not recorded the statements of the
Revenue Officers and members of the Gram Panchayat. There is
no other material against the Project Proponent in support of the
allegation that the Project Proponent was engaged in illegal mining
in the area adjacent to the leased site. The satellite imagery
produced by the 3™ JC does not establish in any manner that (a)
there has been any mining outside the lease area in 2017 and (b)
mining done, if any, has been done by the Project Proponent. The
imagery clearly does not establish anything except the

geographical change in five years.

65. That the 3™ JC failed to notice that the soil in Shankargarh and
surrounding areas is mixture of hard rock and silica sand stone.
The agricultural land in the Shankargarh region is limited and, the
majority of population is involved in mining activity. Extraction of
Stones, Boulder, Ballast, Kankar, Moram, Silica Sand, Patiya, etc.

is carried out throughout the year and except Silica Sand, other
,‘p\RY PU@(
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inerals are used for domestic purposes. The Silica Sand is used

only for industrial purpose.
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66. That the local population uses Boulder instead of Brick for raising
wall of the house. Patiya is locally used for stone slab. The Boulder
is also used for boundary wall, which is popularly known as
“Khakhari”. Similarly, Moram is used in the pathways to the local
dwelling units. This fact can be verified from the DMO, Prayagraj,
as more than 100 leases were granted / renewed by the State
Government from time to time. It is also stated that most of the
mining workers who belong to a forest-dwelling community also
heavily rely only minor minerals for their survival and as such the
consumption of minor minerals other than Silica Sand by the Kol

community is unavoidable and comprehensive.

67. That it is also submitted that laying the blame squarely on the
Project Proponent for the mining around the lease area is highly
arbitrary and unreasonable inasmuch as the 3™ JC has completely
overlooked the facts that the mining area of the Project Proponent
is surrounded by the areas/ pits of expired leases and cannot be
attributable to the Project Proponent. It is empathically submitted
that the Project Proponent has been carrying out its mining

activities strictly within the boundary of its mining lease.

COMPUTATION OF ENVIRONMENTAL COMPENSATION:

ILLEGAL PRODUCTION IN FY 2017-18

68. That as explained in the preceding paragraphs, the Project

Proponent submits that there has been no excessive mining or
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submitted and substantiated in preceding paragraphs his case
regarding the presence of valid sanctions, namely approved
Mining Plan, requisite EC, valid CTO. Hence, the determination of
Environment Compensation worked out by the 3™ JC on alleged

illegal mining is based on assumptions and not correct.

69. That the 3™ JC has prepared a calculation of Environment
Compensation at page 254 of the Report wherein in the FY 2017-
18, it has shown that production was 32208 MT out of which
26840 MT was illegal production during FY 2017-18. It is
submitted that the allegation of 26840 MT illegal productions is
made on misconception that mining was being carried out in FY
2017-18 while the CTO during 10 months of FY 2017-18 was only
for "Washing Plant”. Such an erroneous conclusion is inherently
flawed inasmuch as the 3™ JC itself in the same very Report at
Page 221 under Column B (viii) noticed that there was no

“Washing Plant” in the leased area.

70. That the computation of Environmental Compensation proposed
by the 3™ JC is additionally liable to be set aside on its merits. The
report submitted by the 3™ JC suffers from multiple errors and
fallacies on facts as well as law. It is stated that the production of
FY 2017-18 is covered under CTO dated 12.04.2016 (valid for two
years) and CTO dated 07.05.2018 (valid for two years). It is
submitted that in CTO dated 07.05.2018, the operation was

mentioned as "“Silica Sand mine” whereas in CTO dated

12.04.2016 in place of “Silica Sand Mine” the words “Washing

RY Py
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applied for CTO for ‘Silica Sand’ but inadvertently ‘Washing plant’
had found mention in place of ‘mining of silica sand’. Accordingly,
the Word ‘Washing plant’ has been replaced through the word
“Silica Sand mine”, Thus, the illegal production of 26840 MT during
FY 2017-18 shown by the 3™ JC in its Report is founded on

inherently contradictory premises and mis-appreciation of facts.

71. That notably, as explained in the preceding paragraphs, the
Corrigendum and Post Environmental Clearance Monitoring makes
it amply clear that what was sought permission of by the Project
Proponent specifically pertains to mining of silica sand. As a result,
it is completely incorrect and illegal to state that the Project
Proponent had done illegal production of silica sand during FY
2017-18. It needs to be pointed out that in Polyplex
Corporation N. Limited vs. Union of India, reported in 2014
SCC OnlLine All 5211, the Allahabad High Court has considered
the term “Corrigendum” and observed that a corrigendum is
nothing but a correction and it relates back to notification itself.
The corrigendum issued by the UPPCB for correcting the mistake
in consent order relates back to issue of consent orders and,
therefore, there is no reason to treat the production of 2017-18

as illegal production of silica sand.
EXCESS PRODUCTION IN FY 2020-21

72. That the second report of the JC led by the Commissioner,

Prayagraj dated 21.04.2022, which records that the during two

lease years, namely 30-01-2020 to 29.01.2021 and 30.01.2021

K. BANDANA

Delhi

D 29.01.2022, the Project Proponent had extracted 47796 cubic

Date of Expiry

26.02.2025

eters (71694 MT) as against sanctioned capacity of two lease
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years of EC. The said report has been verified and signed by the

District Mines Officer, Prayagraj. Hence, no assumption can be

drawn about the over production during 2016-17 to 2019-20.

73. the 3™ JC has shown the excess quantity of 16755 MT in FY 2020-
21 (April, 2020 to March, 2021) by showing actual production as
66755 MT in the financial year. The excess production shown by
the 3 JC is a reflection of wrong approach for determining the
production. This excess mining has occasioned only due to the
calculation on the basis of Financial Year instead of Lease Year.
The 3™ JC has failed to notice that the transit passes have been
issued based on lease year and accordingly the record of
productions is maintained as per lease year and the same is
routinely submitted to the Directorate of Geology & Mining,

Lucknow.

74. That it needs to be emphasized that the recital of lease deed
shows that the lease year commenced from the thirtieth January,
ending with twenty-ninth January of the succeeding year. The
information available on the website of the Directorate of Geology
and Mining shows that the mining of silica sand has been within
the sanctioned limit. It is stated that the website of Directorate of
Geology & Mining is an e-platform where lease full details are
available, and where the Directorate of Geology & Mining
monitored production / dispatches of silica sand on the basis of
lease year. At the cost of repetition, it is stressed here that the

MoEF granted EC for 50000 TPA to the Project Proponent. The

K. BANDANA TO, which was duly corrected by the UPPCB, shows that consent

Delhi
Regn. No. 19718
Date of Expiry

Yl

26.02.2025

Jorders has been issued from time to time for mining of silica sand
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of 50000 TPA. The EC is co-terminus with the lease period. The
Project Proponent never exceeds the production of silica sand
beyond permissible limit of EC. The very foundation of excess
production as determined by the JC being untenable deserves
rejection. It is to be noted that the second report of the 3 JC led
by the Commissioner; Prayagraj, which records that the
production of silica sand during two lease years were less than
sanctioned limit. The details of production / dispatches of silica

sand are as under:

Lease Year Annual Production / | Cumulative
Capacity | dispatches (MT) | Production

30.01.2017 - 29.01.2018 | 50000 21505.6

30.01.2018 - 29.01.2019 | 50000 36376.5 57882.1
30.01.2019 - 29.01.2020 | 50000 45798.0 103680.1
30.01.2020 - 29.01.2021 | 50000 47481.0 151161.1
30.01.2021 - 29.01.2022 | 50000 47353.5 198514.6
Grand Total 250000 198514.6

75. That the Directorate of Geology & Mining’s e-platform was founded
to provide full details of Lease to address the production /
dispatches of produced silica sand on the basis of lease year. It is
further stated that the mining permit, which is known as eMM-11,
is a legal authorization to conduct mining operation for exploration
purposes. The eMM-11 is duly issued by the Directorate of Geology
& Mining against sanction limit of EC, CTO, Mining Plan, etc. for
carrying mineral out of the Mining Area. The life span of eMM-11
is for lease year only. There is no provision for carry forward the
leftover eMM-11 and at the end of lease year left over eMM-11

ahtomatically lapsed. Going by the lease year, the annual

K. BANDANA aS'i8, vouched from the website of the Directorate of Geology and

Delhi
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76. That it is conclusively established by the aforesaid Lease Full
Detail that actual production in two lease years namely,
30.01.2020 to 29.01.2021 and 30.01.2021 to 29.01.2022 has
been well within the sanctioned limit of 50000 MT in terms of CTO
dated 29.03.2020. Thus, the excess production shown by the JC
in the Financial Year 2020-21 is a reflection of wrong approach for
determining the actual production. This excess production was
occasioned only due to the calculation on the basis of Financial
Year instead of Lease Year. The Form eMM-11 have been issued
based on lease year and accordingly the record of productions is

maintained by the Miners as per lease year.

77. That the observation of excess quantity during 2020-21 is
incorrect inasmuch as the 3™ JC has no materials to substantiate
the allegation of excess production. The Project Proponent is
unaware of any data that is relied on by the 37 JC. The production
in two lease years namely, 2020 and 2021 has been well within
the sanctioned limit of 50000 TPA. It is further submitted that
there is absolutely no application of mind by the 3™ JC as to how
it reached the conclusion of excessive mining and imposition of
Environment Compensation. In the second report, the 3 JC
observed that the production of silica sand was withing
permissible limit of EC. Despite this being the case, the 3™ JC has
formed an opinion to impose Environment Compensation against
the Project Proponent, which is a bona fide leaseholder and has

not engaged in excess mining whatsoever in the procurement of

silica sand under the lease deed. The Environment Compensation

K.© phARDA ANR

el 3 : .
DL“O 10718 | *has been illegally and mechanically proposed on the Project
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Proponent even though the Project Proponent did not act in
deliberate breach of its statutory obligation of applicable laws
under which required the Project Proponent to carry mining

operations.

78. That it is respectfully submitted that the Project Proponent is a
non-polluting unit which does not discharge pollutant of any kind
into the air and whatever dust is generated during the manual
mining is neutralized by water sprinklers. Furthermore, the mining
activity of the Project Proponent is also water pollutant free by its
very nature. Therefore, the calculation of compensation to the
extent of Rs. 6,53,16,841/- proposed to be levied on the Project
Proponent does not have any correlation to the actual damage to
the environment and hence is liable to be rejected straightaway in
view of the ratio laid by the Hon’ble Supreme Court in Deepak
Nitrite Ltd. Vs. State of Gujarat, reported in (2004) 6 SCC

402.

79. That it is further stated that the JC has made a determination of
Rs. 6,53,16,841/- of EC on allegation of excess quantity of 16755
and on illegal production of 26840 totaling to 43595 tons. Both
the allegations of excess production and illegal production are
pertaining to mining plan and not EC or CTO and, therefore, not
within the scope of present proceedings but at best it can be

brought under Rule 59 of the Rules, 1963.

That without admitting the allegation of excess/ illegal mining the
Project Proponent states that the determination of environmental

compensation by the 3™ JC is unacceptable being based on an

/) Aovres Cha o4
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incorrect formula which has not been approved by this Hon'ble

Tribunal or the Hon'ble Supreme Court. It is submitted that:

(i) The environmental compensation determined for Rs.
6,53,16,841/- crore for total quantity of 43595 tons (page
253) is many times over the total cost of project of silica
sand mining of the Project Proponent. Thus, the
determination made by the IC is rather illusionary.

(ii) The JC has only made a mechanical calculation on basis of
unscientific formula. In order to levy/ impose environmental
compensation upon the Project Proponent it was incumbent
upon the 3™ JC to bring on record the environmental
damage from the alleged excess/ illegal production. But no
evidence or any substance in the report showing any actual

environmental damage is produced.

(iii) In Deepak Nitrite Ltd. v. State of Gujarat reported in
2004 (6) SCC 402 Hon’ble Supreme Court has held that
“There has to be a finding that there has been degradation
of environment or any damage caused to any of the victims
by the activities of industrial units and then certainly
damages have to be paid. Court remanded the matter to
High Court to examine the aspect of damage to environment
and /the people, as the case may be, and thereafter to
decide appropriate compensation to be awarded.”

(iv) The 3™ IC has taken rate of silica sand to be Rs. 675 / m3
without any valid proof establishing the market rate of the
silica sand to be so. Thus, the said calculation be rejected

out rightly.

That the imposition of any such environmental compensation will
result in economic death of the Project Proponent as in that event
it may not have other option than to close down the operations
entirely to pay off such huger amount of compensation. In the

present operation of Project Proponent, a large number of skilled

/Hhorarlhic i
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and unskilled people apart from technical staff are directly and
indirectly employed and they will be gravely affected by any such
imposition of environmental compensation on Project Proponent
that too for no fault on its part. Even the CSR and CER activities
of Project Proponent that also help a large section of society in the
area of its mines and the needy people will suffer deprivation, if

the Project Proponent is compelled to close down its operation.

82. That in this respect in judgement of M/s Pahwa Plastics Pvt.
Ltd. vs. Dastak NGO and others, reported 2022 SCC OnLine
SC 362, the Hon'ble Supreme Court has held against shutting
down a commercial unit employing large number of workers only
for the reason of environmental clearance and approvals. The
Hon’ble Supreme Court stated the conditions for the grant of ex-
post facto environmental clearances which are: (i) in 'exceptional’
circumstances wherein all relevant environmental factors have
been considered; (ii) where the consequences of denial of the
clearance are adverse and outweigh the consequences of
approval; (iii) the concerned establishment must otherwise
conform to all requisite pollution norms; (iv) the ex-post facto
approval must be given accordance to and in conformity with the

applicable statutory rules.

83. That, lastly, the imposition of such environmental compensation
agairist the Project Proponent will result in penalizing the rightful
person for his rightfulness. While the real delinquents and
perpetrators of illegal mining to the extent of seized 1527.2 m3

silica sand would go scoot free, the Project Proponent will be

* benalized more than three times the imaginary market value of
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alleged illegal mining. Hence, in interest of larger public good and
justice, this Hon’ble Tribunal may kindly drop the charges of illegal
mining by the Project Proponent which the 3™ JC has levied on

conjecture and surmises.

84. That regarding the recommendation of the 3™ IC in respect
existing mining activities, the Project Proponent submits that it
has always complied with and is further ready to comply with all
the Environmental and Mining Laws ensuring sustainable
development. In the event, any recommendation of the 3™ JC is
acceded to by this Hon’ble Tribunal to be complied with by the
Project Proponent it will comply with the same as well. In light of
the aforesaid reply, it is submitted that the final report based on
conjecture is completely absurd and far-fetched and the report
ought not to be accepted and deserves to be rejected. The
documents attached at Annexures to this affidavit are true copies

of their respective originals.

DEPONENT
\W\L’ <P VERIFICATION
\0@$ I, the deponent above named, do hereby verify that the

contents of my above affidavit are true and correct to the best of

02 NOV 2023
on this day of November, 2023.
WOV 2023 -
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SECTION 257 OF CRbg o NoTARY FUELIC DELM DEPONENT
_”"_”C" “DJL_‘?_';@? Mob.: 9654760438

Mo I Al _;'I R N
fn VE PDUHTHJ I:J bl"‘é El VOTAR



1072
F?NNEXUR’E -Ry

BY SPEED POST

No. J-11015/116/2011-IA.1I (M)
Ministry of Environment, Forests & Climate Change
Impact Assessment Division
' 3rd Floor, Vayu Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003
Dated: 12th December, 2014
Tov o e
__M/s Chawla Silica Sand Trading Company,
42-S.C. Basu Road,
Allahabad -211006 Uttar Pradesh

( Phone 09415340301

bt Email: bbchawal2003@yahoo.com

Subject: Lakhnauti silica Sand Mine of M/s Chawla Silica Sand
Trading Co. at village Lakhnauti Tehsil Bara, District
Allahabad, U.P. (16.75ha) [S0,000TPA)-Environmenml
clearance.

Sir,

This has reference to your letter No. SSTC/LAKHNAUTI/ 16.75ha/May-
2011/001-241 dated 15.04.2011 on the subject mentioned above and
subsequent letters dated 30.04.2013, 14.01.2014. TOR was prescribed to the
proposal vide letter dated 20.09.2011. On submission of EIA/EMP report the
proposal was considered in the Expert Appraisal Committee (EAC) in the
meeting held during June 26-28, 2013 and re-considered in the meeting held
during January 27-28, 2014. The Committee recommended the proposal for
Enviromaental Clearance.

i, The proposal is for opening a new opencast silica sand Mine with
proposed production of 166.66 TPD (50,000 Tonnes Jannum ROM) by M/s
Chawla Silica Sand Trading Company, located at village Lakhnauti, Bara
Tehsil, Allahabad District, Uttar Pradesh. The Latitudes and Longitudes of

the site are 25°14’38.1” N to 25°15’4” N and 81°3328.1” E to 81° 3341.5" E.

3; The mine lease area is 16.75 ha, which is a government revenuce land.
M/s. Chawla Silica Sand Trading Co. has been sanctioned mining lease vide
State Government of U.P. order No. 1644/86-2010-282/2008 dated
97.07.2010. It is Category ‘A’ project as it % located near interstate boundary
of U.P, and M.P. The Mining plan is approved by IBM vide Letter No.
UP/Allahabad/S.8d/MPLN/G-01/10-11 dated 01.04.2011. Opencast method
of mining has been proposed. All operations will be done manually by using
hand tools like crowbars, spammoyment of
excavator cum loader may be done in case of shortage of labour "and to meet
increased demand. The development/ production have been proposed in the
mr north western boundary and southern boundary from one

Page | of 7
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end of the lease area; No. of benches in OB will be 1 and in ore will be 1
towards south in Pit 4 while 2 in North West in Pit 1. The overall pit slope vill
be 450, The bench in OB will be of height and width up to 1.5m while in ore,
it will be of height and width of 3.0m. The stripping ratio will range from 1:
O'.36 to'lf: 0.58.

4.  The soil is sandy in nature in loose form mixed with grit and small
pebbles. It is only found in patches above sand stone. The OB is in the form
of unaltered sandstone and intercalated clay etc. This is in loose form in the
shape of chips and lumps. The OB will be stacked in 1.0 ha area, ear marked
for this purpose, up to 6m height. The waste will be backfilled. Life of mine al
proposed production capacity is 31 years.

38 The water required is mainly for dust suppression, green belt
development drinking and other domestic purpose during mining operations
as well as in Washing Plant and Crusher. The total water requirement will be
17 KLD. Sources of water will be Ground water from Dug Wells/ Bore Wells
existing within the ML area and mine sump. The water Table is reported to
be varying from 110m AMSL to 114m AMSL ie. 1lm to 15m bgl (125m
AMSL) in the buffer zone. Maximum depth of working will be 8.5m, so ground
water will not be intersected. i

6. It was reported that there is no National Parks, Sanctuaries, Biosphere
Reserves, Wildlife Corridors, Tiger/Elephant Reserves, within 10 km of the
mine lease. Pavo cristatus (peafowl) is reported in the study area for which
species specific conservation & management plan approved by CWLW vide
letter no 750/23-7-1 dated 16.09.2014 was submitted by PP. Baseline
studies were carried out during post monsoon season 1.e. October to
December 2011, The Public Hearing for the Proposed Project was conducted
at Lakhnauti Village on 15.12.2012. The PH was chaired by Shri Ram Niwas
(Additional District Magistrate, Allahabad District). The issues raised during
public hearing were also considered and discussed during the meeting, which
inter-alia, included that fund should be allocated for socio-economic
development of the village, blasting should be done in a proper way,
migration of local people should be avoided, village development work should
be carried out, mining operation should be started as early as possible.

-

T The cost of the project is Rs 2 crores. Budget for environmental
protection is Rs 15 Lakhs and the budget for Socio-economic development is
Rs 10 Lakhs. It was reported by the PP that there is no court case/litigation
‘pending against the project and no violagion.

8. The Ministry of Environment and Forests has examined the application
in accordance with the EIA Notification, 2006 and ~hereby accords
environmental clearance under the provisions thereof to the above mentioned
prcuect of Silica Sand Mining with production capacity of 50,000 TPA in
mine lease area of 16.75 ha of M/s Chawla Silica Sand Trading Company,
at village Lakhnauti ‘Tehsil Bara Allahabad of Uttar Pradesh subject to
implementation of the following conditions and environmental safeguards.

Page 2 of 7
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The project proponent shall obtain Consent to Establish and Consens
to Operate from the ‘Uttar Pradesh poliution Control Board and
effectively implement all the conditions stipulated therein.
Envir‘ohfnental clearance 18 subject 10 final order of the Hon'ble
Supreme Court of India in the matter of Goa Foundation Vs. Union of
India in Writ petition (Civil) No. 460 of 2004, as may be applicable to
this project. :
Wet drilling operation will be practiced to control dust. .
W&'ﬁWﬁH"&EﬁEﬁF& shall be taken tO control particulate
mattei‘il_evel g0 as to ensure that these are within permissib'le fimit.
Regular inonitoring of ambient air quality shall be carried out and
recd_rds'maintained. The results of monitoring shall be submitted to
MoEF and its Regional Office and CPCB, SPCBE regularly.
Effective safeguard measures, such as regulefr water sprinkling shall be
carried out in critical areas prone to air pollution and having high
levels of particulate matter such as loading and unloading point and all
transfer points. Extensive water sprinkling shall be carried-out on haul
E?ﬁ,c}i‘ It should'be"ensured ‘hat the Ambient Air Quality para.méié?g
Sonform to the norms prescribed by the Central Pollution Control
Board in this regard.
The project proponent shall undertake adequate safeguard mMEasUres
Juring extraction of river bed material and ensure that due to this
activity the hydro—geological regime of the gurrounding area shall not
be affected. Regular monitoring of ground water level and quality shall
be carried out around the mine lease area by establishing @ network of
existing wells and installing new piezometers' during the mining
_ operat"son. The periodic monitoring [(at least four times in a year- pre-
monsoon [April~May), monsoon (August), post—monsooh (-November]
and winter (January); once in each season}y shall be carried out 1n
consultation with the State Ground Water Board/Central Ground
Water Authority and the data thus collected may be sent regularly 10
the Ministry of Environment and Forests and its Regional Office
‘Lucknow, the Central Ground Wwater Authority and the Regional

specific _éon'ditions S o

Director, Central Ground Water Baard. 1f at any stage, it 18 observed

that the groundwater table is getting depleted due the mining

A f:ac'ti_\'riity, ncces_séxry corrective measures shall be carried out.

viil.

ﬂ_'-"[‘hé_i;project p;'ljopone'nt shall obtain necessary prior permission from the
" competent aut_hcjrity for drawl of requisite quantity of water for the

- project.

page 3 of 7
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Ap'f.\rgpriate m_itiéé;tive measures shail be taken to prevent pollution of
the river in consultation with the State Pollution Control Board. It shall
be ensured that there is no leakage of oil and grease in the river from

‘the vehicles used for transportation.

VEH_iCular emissions shall be kept under control and regularly
monitored. The mineral transportation shall be carried out through the
covered trucks only and the vehicles carrying the mineral shall not be
ovérloaded. -

Mineral handling area shall be provided with the adequate number of
high efficiency dust extraction system. Loading and unloading areas
including all the transfer points should also have efficient dust control
arrangements. These should be properly maintained and operated.

The measures to prevent silicosis to the workers shall be taken.

The available technical and personal measures to prevent or control
the generation, release and dissemination of dust in the workplace
shall be done '

Periodical medical examination of the workers engaged in the project
shall be carried out and records maintained. For the purpose, schedule
of health examination of the workers should be drawn and foliowed
accordingly.

Provision shall be made for the housing of construction labour within
the site with all necessary infrastructure and facilities such as fuel for
cooking, mobile toilets, mobile STF, safe drinking water, medical health
care, creche etc. The housing may be in the form of temporary
structures to be removed after the completion of the project.

“The project authority shall implement suitable conservation measures

to augment ground water resources in the area in consultation with
the Regional Director, Central Ground Water Board.

The project proponent shall undertake all the commitments made
during the public hearing and effectively address the concerns raised
by the locals in the public hearing as well as during consideration of
the project, while implementing the project.

" The project proponent shall take all precautionary measures during

mining operation for conservation and protection of endangered fauna

_ spotted in the study area. Action plan for conservation of flora and

.-fauna shall be implemented in consultation with the State Forest and

Wwildlife Department. Necessary alldcation of funds for implementation

of the conservation plan shall be made and the funds so allocated shall

be included in the project cost. All the safeguard measures. brought

‘out in the Wil‘dlife_;C.onservation Plan specific to the project gite shall be
_effectively implemented. A copy of action plan shall be submitted to the
L Mini_stry of Environment and Forests and its Regional Office, Lucknow.
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A F‘mal Mine Q_l'os‘{,lre Plan along with details of Corpus Fund shall be
subrmitted to t_he Ministry of Environment & Forests. 5 years in agvance
of final mine closure for approval.

B. Gene;r_al bondi’ti&hs

No change in mining technology and scope of working should be made
without prior approval of the Ministry of Environment & Forests.

No change in the calendar plan including excavation, quantum of
mineral and waste should be made. :
Four.ambient air quality-monitoring stations should ‘be established in
the core zone as well as in the buffer zone for RSPM (Particulate matter
with size less than 10micron i.e., PMig) and NOx monitoring. Location
of the stations should be decided based on the meteorological data,
topographical features and environmentally and ecologically sensitive
targets and frequency of monitoring should be undertaken in
consultation with the State Pollution Control Board.

Data on ambient air quality should be regularly submitted to the
Ministry of Environment and Forests including its Regional office
located at Lucknow and the State Pollution Control Board / Central
Pollution Control Board once in six months. Provisions contained in
notification no. B-20016/20/90/PCl-l dated 18.11.2009 should be
folléwed for monitoring.

Fugitive dust emissions from all the sources should be controlled
regularly. Water spraying arrangement on haul roads, loading and
unloading and at transfer points should be provided and properly
maintained.

Personnel working in dusty areas should wear protective respiratory

~ devices and they should also be provided with adequate training and

information on safety and health aspects.

Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure 1o
dust and take corrective measures, if needed.

A separate environmental management cell with qualified personnel

- should be set-up under the control of a Senior Executive, who will

report directly to the Head of the Organization.

The funds earmarked for environmental protection measures should be
kept in separate account and should not be diverted for other purpose.
Year wise expenditure should be reported to the Ministry of
Environment and Forests and its Regional Office located at Lucknow.

. The project authorities should inform to the Regional Office located at
- Lucknow regarding date of financial closure and final approval of the

. project by the concerned authorities and the date of start of land

ST _-.:dé:ire‘lopment work.
_;(Xi}"i. "

. ‘compliance of the stipulated conditions. The project authorities should

;."'I"h'e..Regional ‘Office of this Ministry located at Lucknow shall monitor

‘extend full ‘cooperation to the officer (s) of the Regional Office by

furnishing the requisite data / information / monitoring reports.
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The proj;éct_;ﬁroponent. shall submit six monthly reports on the status

%
\

of compliance of the stipulated environmental clearance conditions

including results of monitored data (both in hard copies as wellas by
e-mail) to the Ministry of Environment and Forests, its Regional Office
Lucknow, the respective 7Zonal Office of Central Pollution Control Board
the State Pollution Control Board. The proponent shall upload the
status of compliance of the environmental cledrance conditions,
including results of monitored data on their website and shall update
the same periodically. It shall simultaneously be sent to the Regional
Office of the Ministry of Environment and Forests, Lucknow, the
respective 7onal Office of Central Pollution Control RBoard and the State
Poliution Control Board.

A copy of the clearance letter shall be sent by the proponent to
concerned Panchayat, Zila Parisad / Municipal Corporatiof, Urban
Local Body and the Local NGO, if any, from whom suggestions/
representations, if any, were received while processing the proposal.
The clearance letter shall also be put on the website of the Company by
the proponent.

The State Pollution Control Board should display a copy of the
clearance letter at the Regional office, District Industry Centre and the
Collector's office/ Tehsildar's Office for 30 days.

The environmental statement for each financial year ending 31st March
in Form-V as is mandated to be submitted by the project proponent to
the concerned State Poliution Control Board as prescribed under the
Environment {Protection) Rules, 1986, as amended subsequently, shall
also be put on the website of the company along with the status of
compliance of environmental clearance conditions and shall also be
sent to the Regional Office of the Ministry of Environment and Forests,
Lucknow by e-mail.

The project authorities should advertise at least in two focal
newspapers widely circulated, one of which shall be in the vernacular
language of the locality concerned, within 7 days of the issue of the
clearance letter informing that the project has been accorded
environmental clearance and a copy of the clearance letter is available
with the State Pollution Control Board and also at web site of the
Ministry of Environment and Forests at http:// envior.nic.in and a copy
of the same should be forwarded to the Regional Office of this Ministry
located at Lucknow.

The Ministry or any other competent authority may-alter/ modify the

above conditions or stipulate any further condition in the interest of
environment protection. '

- 10.

Concealing factual data or submission of false/fabricated data

-and failure to comply with any of the conditions mentioned. above may
result in - withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

Page 6 of 7
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11, The above conditions will be enforced inter-alia, under the
provisions of the Water (Prevention & Control of Pollution) Act, 1974, the
Air (Prevention & Control of Pollution) Act, 1981, the Environment
(Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules made thereunder and also any other
orders passed by the Hon'ble Supreme Court of India/High Court of Uttar
pradesh and any other Court of Law relating to the subject matter.

1% Any appeal against this environmental clearance shall lie with
the National Green Tribunal, if preferred, within a period of 30 days as
prescribed under Section 16 of the National Green Tribunal Act, 2010.

Ty

(Dr. V.P. Upadhyay)
Scientist ‘F’

(i) The Secretary, Ministry of Mines, Government of India, Shastr
Bhawan, New Delhi.

(iiy The Secretary, Directorate of Geology, Government of Uttar Pradesh,
Khanij Bhawan, 27 /8, Ram Mohan Rai Marg, Lucknow — 226001,

(iii) The Secretary, Department of Environment, Government of Uttar
Pradesh, Sachivalaya, Bapu Bhawan, Adjacent to Vidhan Sabha,
Lucknow ~ 226001.

(iv) The Chief Wildlife Warden, Government of Uttar Pradesh, 17, Rana
Pratap Marg, Lucknow, U.P.

(v) The Chief Conservator of Forests, Central Region, Ministry of
Environment and Forests, Kendriya Bhawan, sth Floor, Sector H,
Aliganj, Lucknow - 226020.

(vi) The Chairman, Central Pollution Control Board, Parivesh Bhavan,
CBD-cum-Office Complex, East Arjun Nagar, New Delhi 110032,

(vi) The Member Secretary, Central Ground Water Authority, A-2, W3,
Curzon Road Barracks, K.G. Marg, New Delhi 110001.

(viii) The Chairman, PICUP Bhawan, ard Floor, B-Block, Vvibhuti Khand,
Gomti Nagar Lucknow — 226 010.

(ix) The Controller General, India Bureau of Mines, Indira Bhavan, Civil
Lines, Nagpur - 440001.

(x) The District Collector, Allahabad District, Uttar Pradesh.

(xi) Guard File. N ]

\
(Dr. V.P. Upadhyay)
Scientist ‘F’
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o U.P. Pollution Control Board _:}5

= CONSENT ORDER

Ref No. - Dated : 07/05/2018

15148/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2018

To,
Shri DARSHAN LAL CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
LAKHANAUTI, BARA, ALLAHABAD
ALLAHABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING COMPANY

Reference Application No. 683754 Dated : 07/05/2018

i With reference to the application for consent for emission of air pollutants from the plant of M/s

CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2, This consent is valid for the period from 11/02/2018 to 31/12/2019 .

3 Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
Digitally signed by TANZAR ULLAH KHAN

TANZAR ULLAH KHAN Date: 2018.05.07 18:08:45 +05'30'

Chief Environmental Officer (circle-2)

Enclosed : As above
_ (condition of consent):

Copy to:  Regional Officer, U.P. Pollution Control Board, Allahabad with the direction to send the

compliance report of consent conditions on quarterly basis.
Digitally signed by TANZAR ULLAH KHAN

TANZAR ULLAH KHAN Date; 2018.05.07 18:08:57 +05'30'
Chief Environmental Officer (circle-2)
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Dated ;: 07/05/2018

U.P. Pollution Control Board

CONDITIONS OF CONSENT
'” . This consent is valid only for the approved production capacity of Silica sand mining- 50000
Ton/year.
2(a). The kmaximum rate of emission of flue gas should not be more than the emission norms for the
stacks.
Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Dust Emission - - Particulate [For controlling
during manual Matter dust, water
mining, sprinkler
transportation system &
and : green belt.
loading/unloa
ding of silica
sand.
«w2(b} . The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 Particulate Matter | 500 micro gram/Nm?3
(For 24 hours)

3. Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CClor
otherwise mandatory .

4.  The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

5.  The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

6.  The operation of air pollution control system and maintenance be done in such a way that the

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

7. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .
8. The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1. This consent is valid for 50000 Ton/Y ear silica sand mining.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter dated 12-12-2014 and submit its
compliance report to UPPCB.

3. Mining unit shall make water sprinkling arrangement through tankers for dust suppression at
different sources of dust emissions during mining, transportation, loading/unloading of silica sand
and make arrangement for Ambient air monitoring, around the mining area. Ambient air quality
monitoting report shall be submitted on quarterly basis to the Board.

4. All trucks, tractors shall be covered by canvas sheet to prevent dust emission.

5 Water shall be sprayed after loading activity (if sand collected could be dry condition}

6. The dust suppression measures like water spraying shall be done on the haul roads and working
areas.

7. Mining unit shall comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

3 Solid waste shall be disposed in such manner, so that no water, air and soil pollution takes place.
9. Mining unit shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

10. Mining unit shall comply with the relevant provisions of Environmental Laws.

1 1. Mining unit shall abide by directions given by Hon'ble Court, Central Pollution Control Board
and UPPCB for protection of safe guard of environment from time to time

12. Mining unit shall comply with the provisions of Environment (Protection) Act 1986.

{3, In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB, this consent will
be automatically suspended during the closure period, and will be automatically reinstated with
specific conditions as per CPCB revocation orders.

Issued with the permission of competent authority .

For and on behalf of U.P, Po_llut_ion Control Board .
TANZAR ULLAH KHAN D e aaosso
Chief Environmental Officer (circle-2)
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U.P. Poliution Control Beoard

4K

CONSENT ORDER
Ref No, - Dated : 07/05/2018
15149/UPPCB/Allahabad(UPPCBRO)/CTO/wate
4 r/ALLAHABAD/2018
| To,

Shri DARSHAN LAL CHAWLA

M/s CHAWLA SILICA SAND TRADING COMPANY
LAKHANAUTI, BARA, ALLAHABAD
ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING

COMPANY
Reference Application No :683772 Dated :07/05/2018
< | Fordisposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING COMPANY is hiercby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through

septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 11/02/2018 to 31/12/2019 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers 1o reconsider/amend any or all conditions undler section 27(2) of the
Water (Previntion and Con' - ! Pollution) Act, 1974 as amended .

This consent is being issued wi'l; the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
TANZAR ULLAH KHAN (3 iositrrass s o
Chief Environmental Officer (circle-2)

Enclosed : As above
(condition of consent);

Copy to:  Regional Officer, U.P. I'!'ation Control Board, Allahabad wit! the direction to send the
compliance report ol consent conitic: < o quarterly basis. _
TANZAR ULLAH KHAN g1l snedby Tavaa uas i
Chief Environmental Officer (circle-2)



4 a,

4b.

Consent Order No. 683772/ Water
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

* Annexure to Consent issued to M/s. CHAWLA SILICA SAND TRADING COMPANY vide

Dated : 07/05/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica sand mining- 50000
Ton/year.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KI./day discharge point
1 Domestic 4.0 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged

outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

gfﬂ_ucnt. It should also be ensured that domestic effluent should not be discharged in storm water
rain

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
Parameter |

S.No | Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 BOD 30 mg/|
2 COD 250 mg/|
3 Total Suspended Solids 100 mg/l

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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1. This consent is valid for 50000 Ton/Year silica sand mining.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by State Level
Environment Impact Assessment Authority (SEIAA) vide letter dated 12-12-2014 and submit its
compliance report to UPPCB.

3. Mining Unit shall comply with the provisions of Hazardous and Other waste (Management &
Trans boundary Movement) Rules 2016.

4. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
5 This consent is valid for discharge of only treated domestic effluent.

6. Mining Unit shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

7. Mining Unit shall comply with the relevant provisions of Environmental Laws.

8. Mining Unit shall abide by directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection of safe guard of environment from time to time.

9. Mining Unit shall comply with the provisions of Environment (Protection) Act 1986.

10. In case of closure directions under section-5 of E(P) Act, 1986 issued by CPCB, this consent will
be automatically suspended during the closure period, and will be automatically reinstated with
specific conditions as per CPCB revocation orders.

Issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board .
TANZAR ULLAH KHAN B30t o™
Chief Environmental Officer (circle-2)
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U.P. Pollution Control Board 8 ,
CONSENT ORDER
Ref No. - _ Dated : 29/03/2020
85276/UPPCB/Allahabad(UPPCBRO)/CTO/wate
r/ALLAHABAD/2020
To,

Shri DARSHAN LAIL CHAWLA

M/s CHAWLA SILICA AND SAND TRADING CO.
LAKHANUTI, BARA, PRAYAGRAJ
ALLAHABAD

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s, CHAWLA SILICA AND SAND TRADING

CO.
Reference Application No :7386852 Dated :29/03/2020
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA AND
SAND TRADING CO. is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application ,

This consent is valid for the period from 01/01/2020 to 31/12/2022 .

3 In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

b

This consent is being issued with the permission of competent authority .

For and on behalf of U.B. Pallption Gaseal.Beaxg

~ Pramod Kumar Agarwal-Agarwal

Chief Envii 61%{8’;%?3‘? Oftider (s:?rJ'c(Fééﬂ)

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO

conditions on quarterly basis. Pramod Kumar g Digitafly signed by Pramod

/ “Kumar Agarwal

Agarale ovironshentst GHIESE (iidle %P
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U.P. POLLUTION CONTROL BOARD, LUCKNOW % g./

Annexure to Consent issued to M/s. CHAWLA SILICA AND SAND TRADING CO. vide

Consent Order No. 7386852/ Water Dated : 29/03/2020
CONDITIONS OF CONSENT

1; This consent is valid only for the approved production capacity of Silica Sand-50000 Ton/Year.

2% The quantity of maximum daily effluent discharge should not be more than the follow ing :
F Effluent Discharge Details j
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge,KL/day discharge point
1 Domestic 1.0 KLD Septic Tank
3. Arrangement should be ma de for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for

measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with

the following norms dated treated effluent .
Domestic Effulant
S.No | Parameter ‘ Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No I Parameter Standard
5 Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial

offluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
T The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
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/1. This consent is valid for production of Silica Sand-50000 Ton/Year by opencast and manual
7 mining in 16.75 hectare leased area at village-Lakhnauti, Tehsil-BARA, District-PRAYAGRAJ.

4 2. Mining unit shall comply with the conditions of Environmental Clearance issued by MoEF&CC,
New Delhi vide letter No. J-11015/116/2011-IA.1I(M) dated 12-12-2014 and submit its compliance
report to UPPCB.,

3. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary
permission from CGWA.

4, Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of silica sand.

5. Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

6. The domestic effluent shall be treated through septic tank/soak pit. Industry shall maintain ZLD.
7. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016 and shall submit details of Hazardous waste disposal in Form-10.
8. Washing process of minerals shall not be permitted.

9. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

10. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

| 1. Consent fees if revised, shall be payable by industry from the date of its applicability.

12. Industry shall comply with the relevant provisions of Environmental Laws.

13. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the

closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. !’BBPHHQEI gg&fwﬂlam'&ﬁﬂnar
Pramod Kumar Agarwal Agarwal

Chief EnvifonRiSi et fadttatc1ee2y

Al
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U.P. Pollution Control Board % Lf

CONSENT ORDER

Ref No. - Dated : 29/03/2020
85275/UPPCB/Allahabad(UPPCBRO)/CTO/air/ ALLAHABAD/2020

To,
Shrit DARSHAN LAL CHAWLA
M/s CHAWLA SILICA AND SAND TRADING CO.
LAKHANUTI, BARA, PRAYAGRAJ
ALLAHABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA AND SAND TRADING CO. '

w Reference Application No. 7386835 Dated : 29/03/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA AND SAND TRADING CO.. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 01/01/2020 to 31/12/2022 .

[nspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

L o

For and on behalf of U.P. Pollution Control Board

:'\ Digitally signed by Pramod Kumar Agarwal
Pramod Kumar Aga I’WQI Date: 2020.04.02 14:56:13 +05'30'

Chief Environmental Officer (circle-2)

v

Enciosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO

conditions on quarterly basis.

Pramod Kumar Eii Digitally signed by Pramod Kumar
;\Agamal

i K

AGarwalser EnvirodmEREXOHEH EH1E3)
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U.P. Pollution Control Board RE ™

Dated : 29/03/2020

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-50000 Ton/Year.

This consent is valid only for products and quantity mentioned above. Industry shail obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 Dust emission - Particulate |For controiling
during manual Matter dust, water
mining, sprinkling
transportation system and
and Green Belt.
loading/unioa
ding of Silica
Sand.

The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 Quantity of Emission | Ambient Air Standard
as per E(P) Act 1986.

Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the .

quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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#This consent is valid for production of Silica Sand-50000 Ton/Y ear by opencast and manual

” mining in 16.75 hectare leased area at village-Lakhnauti, Tehsil-BARA, District-PRAYAGRAJ.

2. Mining unit shall comply with the conditions of Environmental Clearance issued by MoEF&CC,
New Delhi vide letter No. J-11015/116/2011-IA.II(M) dated 12-12-2014 and submit its compliance
report to UPPCB.

3. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different
sources of dust emission during mining, transportation, loading and unloading of silica sand.

4, Unit should operate and maintain installed water sprinkler system effectively and continuously to
achieve the standards prescribed under E(P) Rules, 1986.

5. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly
basis to the Board.

6. All trucks, tractors used in transportation of silica sand shall be covered by canvas sheet to prevent
dust emission.

7. Water will be sprayed after loading activity (if sand collected could be dry condition)

8. The dust suppression measures like water spraying will be done on the haul roads and working
areas.

9. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.

1?. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes
place.

11. Industry shall develop and maintain green belt as per the guidelines issued by the Board vide
office order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.

12. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control
Board and UPPCB for protection and safe guard of environment from time to time.

13. Consent fees if revised, shall be payable by industry from the date of its applicability.

14. Industry shall comply with the relevant provisions of Environmental Laws.

15. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will
remain suspended during the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Issued with the permission of competent authority .

For and on behalf of U.P. Pgllution, Confrol Batrs:
/ anmal

Agarwal  ypios Environ RIS ORI (A Y)
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Government of India
Ministry of Environment, Forest and Climate Change
it (Issued by the State Environment Impact Assessment
hesrogend Authority(SEIAA), Uttar Pradesh)

To,
The Owner
CHAWLA SILICA SAND TRADING CORPORATION
R/O Jiwan Niwas, 42, S.C Basu road, prayagraj -211003

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

)

% E SirfMadam,

N 3 This is in reference to your application for Environmental Clearance (EC)

i o i respect of project submitted to the SEIAA vide proposal number

i) - <

8o SIAUP/MIN/67982/2019 dated 08:©cti2021.7] ’q&% rticulars of the environmental

5 o clearance granted to the project: ; .bela\u&“‘g%}

] P S ;,-.‘.:h

= & o,

9§ | 7 ECldentification No. Ve . UR186696

g 1 2. File No. I A
T = i 4. Project Type {

4.3 ‘ #

m B & 4. Category ik
LLl 5 E)_ 5. Project/Activity includi minerals
> L, 5 Schedule No. :,- &

v £ 6. Name of Project Silica Sand Mining Project” at
= > O ” i No,2 of Area: 16.75 Ha, Village-
m 4 g b khnauti,“Tehsil- Bara, District-

q S ‘6 a§}iti;._§___;__ ;Egrwré]i State- Uttar Pradesh.
o b ol Name of Company/Organization ~ CHAWLA SILICA SAND TRADING

& 2 CORPORATION

% Wy 6. Location of Project Uttar Pradesh

¢ ¥ | 5 TORDate 08 Jun 2020

b

L o

; o

E [ " he project details along with terms and conditions are appended herewith from page

% ro 2 onwards.

TR

E?, o

(e-signed)
e Member Secretary
Date: 01/04/2022 Member Secretary
IS — SEIAA - (Uttar Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
rumber in all future correspondence.

| his is a computer generated cover page.

EC Identification No. - EC220001UP186696  File No. - 6621-5327  Date of Issue EC - 01/04/2022 Page 10of 8



: State Level Environment Impact Assessment';fit't.ithorigzI Uttar P_radesh |

Directorate of Envlronment U.pr.

Vineet Khand-1, Gomti Nagar, Lucknow- 226010
E-Mail- doeuplko@yahoo com, selaaup@yahoo com
Phone no- 0522 2300541

Reference- MoEFCC Proposal no- SIAJUP/MIN/67982/2019 & SEIAA, U.’P Fi|e::'no- 6621-5327

Sub: Environmental Clearance is sought for Proposed of Silica Sand Mi
Lakhnauti, Tehsil-Bara, Prayagraj, (Leased Area: 16,75 Ha.), M/s Chawla Sﬂlca sand Trading
Company.

DearSir, e S v ' '

This is with reference 01,@': appllcaggon /; tter dated 16- 12 2019 11-02-2020, 08-10-2021 &
12-11-2021 on above mentio sndered bv SEMZ in meeting held on 16-
11-2021 and SE1AA in mee’”’

A presematlon was -pﬁ% i-the' “with theit consultant M/s Globus
Environment Enpmeermg&ew' N

Project Details lnfg_r;rﬁe

The project propon‘i
project -
1. The en\nronmentai Ei%‘aoﬁ

Tehsil-Bara, Prayagraj
2. The terms of referénce

116/Parya/StAa,/532?/2019
3. The public hedrmg WS

Prdyagra_j_, Final EIA
4. Salient features of thej

1, On-line proposwl NO. .
2.File no. allotted by SElA@vUP e
3. Name of Proponeat

AFull  correspondente addtess |

| proponent and mobile o, - e N

5, Name of Project S Lakhnaut Silics Sand Mine .

6. Project focation lPlot/Khasra/Gata: T Tanjineg2

No.) ) Al

7. Name of Rwer _ -

8. Name of VIHEI{’C Lakhnauti 1
9. Tehsil Bara

10. District R Prayagraj
w1_1__i\l__gn:r_m_f-.:_5:;_1_‘__M|[l(_>r_I\/hn\c:r:sal Silica Sand {Minor Mineral}

| 12. Sanctioned Lease Area (in ha.) Total Lease Area: 16.75Ha L

13, Mmeable/Workable Area (in ha.) 16.75 Ha

14. Zero ievel mRL -

15. Max. & Min mRL within lease area Highest; 138.70mRL

Lowest: 125.50mRL N .
16. Pillar Coordinates (Verified by | Pillar | Latitudes {N) _ | . Longitudes (E}

£6 Identification No. - EG22500:UP 186606 File No. - 8621-5327  Date of Issue EC - 01/04/2022  Page20f8
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9t

v v 0 [}
DMO) A 25 14’ 42.80"N 81 33’ 40.69"E N
1] 0 .
“ 25 14’ 51.68"N 8133 41.64°€ |
[1] 0
c 25 14’ 52.24"N 8133'3879"E |
(4] 0
D 25 15’ 3.98"N 81 33’ 36.13"E
4] 1]
£ 25 15 3.95"N 81 33’ 27.62"E
0 0
F 25 14’ 53.10"N 81 33'35.51"E
4] Q
G 25 14’ 49.33"N 81 33'28.42"E
0 0
H 25 14' 43 21"N 81 33'32.52"E
4]
L :;:25_14' 42.69"N 81 33'28.25"E
W.. 0
35 14’ 37.08"N 81 33'32.70"E
17. Total Geol OgILd! Reserves =

18. __Total Mmeib_l_t_Reserves
19. Total Proposed Production
(in five years)
| 20. Proposed Prociuctlon/ye
21. Sanctioned Period of Mine lea:
22. Production of mme/da e
23. Methoql of Mining .
24, No. of Working days -
25, W_Q_r_kmg hours/day
| 26. No. of Workers
| 27. No. of velnclea nmvement/dav
28 Type of L and
| 29. 29, Ultimate Depth of Mlnlng
30. Nearest metalled road from site

31, Water Requirement .. i
32. Name of QC! Accredited Consultant GLOBUS ENVI : @_1\NEERING SERVICES
with QCI No. and period ofvaliditv. | Certificate No. NABET/EIA/1821/1A0034

X Exfension-\{alidity Till December 29/2021
33, An\,r 1|tspt|on nendmg agamst tl‘iﬁfs- No
project or hand in any court. ;
34. Details of 500 m Cluster Map Ka
certificate issued by Mining Officer

Cluster certificate: issued by DMO (Mining Section) W
1850/ Wiol/dafo/2018-19, feTd: 24/12/2018 issued by
| Mining Officer Prayagraj.

Letter No: 2001/%(51/2018- 19, Dated: 31/01/2019

DSR

| 36. PIOpUSLU CLR ( ust _

37 Proposed EMP Cost

38. Length and IJF{ udr.h of Haul Road

Rs. 3.00 Lakhs (5% of the total Project Cost)
Rs. 35.19 Lakhs
h of | Length 2600 m & Width 6 m
39, No. of Trees to be Planted 3350 Trees (1000 trees/Ha.)
5. The mining , would be restricted to the unsaturated zone only above the phreatic water table and

will not intersect the groundwater table at any point in time.

6. The mining operation will not be carried out in the safety zone of any bridge or embankment or
eco-fragile zone such as the habitat of any wild fauna.

7. There is no litipation pending in any court regarding this project.

EC Identification No. - EG22B0U1UP 186696 File No. - 6621-5327 Date of Issue EC - 01/04/2022 Page 3of B
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8. The nroject proposal falls under category—1{a) of EIA Notification, 2006 ._'(as amended). q Q

gased on the recommendations of the State Level Expert Appraisal Committee {SEAC) Meeting -
(SEAC) held on 16:11-2021 the State Level Environment Impact Assessment Authority {SEIAA) in its
Meeting dated 03-12-2021 decided to grant the Environmenta! Clearance to the title project for
collection of 1,50,000 m>/annum for lease area of 16.75 ha subject to effective implementation of the -
following General Conditions and specific conditions: .

General Conditions:

1. Any change in mining area, khasra numbers, entailing capacity addition with change in pi’ocess :
and or mining technology, modernization. ang?:.|-.-sggpe_ of working shall again require prior
Environmental Clearance as.per the-provis hs Qf"ﬁ-lﬁ-@otiﬂcation, 2006 (as amended).

2. No change in the calendarl _h‘--inc'l'rii"éiin’é‘“é\x_cévatibnf*'quafri't'Um of mineral silica sand and waste
should be made. .- . T e S

3. Conservation measures for;protection of flora and fauné in the core' & buffer zone should be
drawn up in coh':sju_]ta@:h":ii\tit_h the fo lif gpé?tmﬁéht '

4. Four ambient afr quality-1 shed i the core zone as well asin

JLocation of the stations shouid be
eatuiés and environmentally and

the buffer zone for
decided based o
ecologically sensi

NOx) should be re'gu_larlvéﬁubi'ffr_g_itted to the State
F, Regiopal Office located at Lucknow and the U.P

5. Data on ambient algd
level impact Assessm
Pollution Controi Boa

arrangement on haul poads,
and properly maintained.

7. Measures shoui:@:_l-f'be_,-tn' w 85 dBA i';ﬁ_"'th'e Wbrk,er.):vironment_‘
workers engaged i of ovided with ear plugs./-muffs.
8. industrial waste W?éfk he mine) should be properly

9. personnel working in dusty areas.shobid:ws gttive respiratory devices and they should
also be p;;.avided_-fwg%p__ a ﬁ&’ﬁugjgg_\_tra’iﬁ "g"’and‘_i__nfql!:é;ﬂatfbf"ﬁ on safety and health aspects.
Occupational haalth-surveillance proBra e TARE" ‘ﬁkers_ sh&y!d be undertaken periodically to
observe any contractions du%fBexposyret@du%an | take cortective measures, if needed.

10. A separaie crvironmental management celliwith-suitable qualified personnel should be set-up
under the control of a Senior Executive, who will report directly to the Head of the
Organization.

i1.

12.  The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the State level impact Assessment Authority UP, MotF, Regional Office located at
Lucke:ow and the U.P Poliution Control Board.

13.  The project authorities should inform to the MoEF, Regional Office located at Lucknow
regarding date of financial closures and final approval of the project by the concerned
authorities and the date of start of land development WOrk.

14. The MoEF, Regional Office located at Lucknow shall monitor compliance of the stipulated

EC identification No. - BC228001UF 186696 File No. - 6621-5327 Date of 1ssue EC - 01/04/2022 Page 4 of 8



15.

16.

17.

18.

19,

Specific Conditiuns:

1122

conditions, The project authorities should extend full cooperation to the officer {s) of the MoEF,

Regional Office located at Lucknow by furnishing the requisite data /. information /- monitoring.

reports. ) - ) _ S
The projuct proponent shall submit six monthly reports on the status of the implementation of

the stipulated environmental safeguards to the State level impact Assessment Authority, U, P,

MoEF, Regional Office, Lucknow, and U.P Pollution Control Board. . S
A copy of clearance letter will be marked to concerned Panchayat / focal NGO, if any, from
whom suggestion / representation has been received while processing the proposal. '

U.P Poilution Control Board should display a copy of the clearance letter at the Regional office,
District industry Centre and Collector’s office/ Tehsildar’s Office for 30 days. L
The project authorities should advertise at least in two local newspapers widely circulated, one
of whick shall be in the vernacuiar Ia'r}g_quﬁg.g_gg t_f.-‘gg_lceglitv concerried, within 7 days of the issue
of the clearance letter informing thaf:thie proje -ha§“been accorded environmental clearance
and a copy of the clear.aff'ﬁg"-f%fter is‘ava _abl'e'_'with the U'f_P Pollution Control Board and also at

i

web site of the SEIAA at hittp://seiaaup.c m and a'copy-of theisame should be forwarded to the
MaEF, Regional Office locatéd at Luckneiic:, - R o
Project falling with in; 10 J
Board Wild Life (NBWL) even |

isito obtain a cledrance from Natjonal
armarked. '

10,

. This EC is co-termin

earlier. . o - . S :
Directions/suggestio earing ‘and comritment #hadé by the project
proponent should b pli T TR :

" A certificate from Forest Depar il be gbitainedithat-no forest lapd is involved in

mining or. as a route and if fagest
clearance -and permigsion: A8
(conservation) Act, 1980 a

ject proponent shall obtain forest
nt as per the.provisions of Forest
perations, ‘undertake ‘resgrassing: the
sturbed due to their mining activities
fodder, flora fauna etc.

water extraction; where creation

of new wells for groundiw it quirement of fresh water shall be
: P - % :

met fror alternate “water solrg f%%‘)nﬁd;-.\,\,atg;e--or legally valid source and

permission from the competent authority e dbtained tottise it. '

Project Proponent should submit:action plan f_p_r___\_c_ar,wing”but plantation at least @1,000 plants

/ ha of lease arca. In'thisicase, PP should prepare a pjany duly. approved either by Forest
Departient oF Horticult(lré..:-E)e:p'afl*t_merfjt;'?for' -planting -at least 17,000 plants, either on
government land or community land_*withir-a periphery of 5 km from the boundary of the lease
area along with provision for maintenance for 5 years. Survival of plants should not be less than
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as
violation, of £C condition.

Permissible mining of river bed material {sand / bajri} shall be strictly limited to quantity and
area mentioned in LOI or mining plan, whichever is lesser, and maximum mineable depth will
be limited to as the approved mining plan. The permissible mineable material will be valid till
one yeat from the date of transfer of the EC.

Mo water shall be withdrawn without the permission of CGWA,

Proteclive measures shall be made at the water lagoon area, _ L
500 Trees per Ha will be planted. Compliance report should also include the Plantation. details
phase wise,

EC Identification No. - 1EG220001UP 126686 File No. - 66215327 Dale of Issue EC - 01/04/2022  Page5of 8
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11. Apart from the routine, regular air & water monitoring shall be conducted at every six month
interval of time and report shall be submitted to the directorate of Environment.

12, Health/Insurance card, Medical claim, regular health check-up ‘camps, facilities shall be
provided to the regular/temporary/Contractual or any base workers, ' L
13. Beneficiation waste and plant process details shall be submitted mining process biginé. .
14. Kaccha Approach road to be made motorable. SR S
15, Vehicles should be allowed with no poliution level so device for pollution checking should be
instalied at sites. L EEEEE
16.1n CSR water tank for dinking purpose in schoo! with location of site in village and ladies toilet is
to he constructed in the village, plantation of trees two sides on the approach road to be done,
List of beneficiaries along with address and telephone no. to be submitted to Directorate and
District Administration Allahabad district as well as 1@ the office of Directorate of Environment.
17.The environmental clearance tssupjeette -a;ppr"q'fl of the State Land use Department,

Government of U.P for dwelﬁton ofiag) "‘iéfl'lﬁ_ur';i! hndfor ngvmgggric?pltural use.
18. The project proponent ‘shall @lstain !

' B E b ]

: nsent.to.Establish from the U# State Pollution Control
Board and effectively;|mplementall the cond_itions‘éﬁ'bt{ﬁated therein.

19, Environmental. clearances? |

o, grant .of mining lease in favour of project
proponecnt, e . .

20. Mirting uperations shall be;

21. Washing of silica sand’

22. A record of daily p\; d
be maintained. -

23, The mining operati
intersect the groundwat

24.The project proponent:shall en
obstructed due to any mining gpel

25, The top soil shall temporarilyibe 3
untilized for jong. The to ion:and plantation.

26. The over burden (OBJigen tithe earmarked site inraccordance with
the approved mine plap. THEIRB dump' tbe-kaptactive for a long perfod of time and its
phase wise stabilization:shal : p.shallbe praperly ferraced so that the
overal) stope of the dgm 5 ump should yesscientifically
vegatated with suitable native species: nd surface rup”off. It shall be
ensured that the OB g Slow. ¢’ Mpnitoring apd: management of
rehabilitated areas shoul es self-sustaining. Compliance
status shall be submltted_td“th@E-[A{ér slemonthty basis. '

27. Catch drains and siitatid‘r’\'--p_qus' of ‘appropriatesize shall be constructed for the working pit,
soit, OB mineral dumps f&"‘a‘rreg{j&low of %§§W.=sed'iment into the agricultural fields and

atural Watercourse and/or water resources are

the water hodies. The watersg collected should be.utilized for. watering the mine area, roads,
green belt development etc. The « ins. shouléi be -regutarly de-silted particularly after the
monsoon and maintained properly. Ao ) o
28, Garland drains, settling tanks and check dams of appropriate size, gradient and length shall be
constructed both around the mine pit and the over burden dump to prevent run off of water
and flow ol sediments directly into the agricultural fields and the water bodies and sump
capacity should be designed keeping 50% safety margin over and above peak sudden, rainfall
{based ¢n SC years data} and maximum discharge in the area adjoining the mine site. Sump
capacity should also provide adequate retention period to allow proper settling of silt material,
Sedimentation pits should be constructed at the corners of the garland drains and de silted at
regular intervals. : _
49, The void left unfilled in the area shall be converted into the water body. The higher benches of
excavated void/mining pit shall be terraced and plantation done to stabilize the slopes. The
slope of lugher benches shall be made gentler for easy accessibility by jocal people to use the

EC identification No. - EC226001UP186696  File No. - 6621-5327 Daie of Issue EC - 01/04/2022 PageBof 8



, water body, 1 124 - : | - . el5

30. Peripheral fencing shall be carried out ajong the excavated area. . _ -

31. Dimension of the retaining wall at the toe of the OB dump and the 08 -benches within the. mine .
to check run-off and siitation should be based on the maximum rain fall data. L

39 Plantation shall be raised as 7.5 m wide green belt in the safety zone around the mining lease,
over burden dump, around water body, roads etc. by planting the native species in consultation
with the local DFO/Agriculture Department. The density of:the_.t'ree's should be around 1000
plants per ha. S .

33. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical
arews prone to air pollution and having high levels of SPM [PMl‘O'afjd PM2.5) such as around
crushing and screening plant, loading and unloading point and transfer points. Extensive water
sprinkling shalt be carried out on haul roads. It should be ensured that the Ambient Air:Quality
parameters conform to the norms, @;@g?é‘ the Ui Pollution Control Board in this regard.

34.The project authority shoulg“impfement . bie“Eansetvation measures to augment ground
water resources in the ‘aféain consultation. with the Régional Director, U.P Ground Water
Bord. S B h -' :

35, Regular monitoring of grotind water
mine l.se by estabtishin netwo
during the mining operatic
MONSo0N, MONSOoD; P
reguiarly to the SEIAA
depleted due to the m

36. The project proponen
drawl of requisite quant

37. Environmental Coﬁporat

ity shall be carried out in and around the

alissand constructing .new piezo meters

foyr times in a year i.e,, pre-

‘thus collected shall be sent

the groyndwater table is getting

_ res shall be tarried out. .

SHky prion peission of the competent authorities for

aca-water and ground water, if any) for the project.

/ .E@ER'-)' plan_:g_!&ﬁg_z:}giths_gbud._getary;;;prdégision amounting
9 d_approved by Board of Pirectors of the

ey

& .

company. A copy of _:resoluglgn " omitted. t;p_,-_';hé’ﬁ“aué ority. A list of
beneficiaries “with ‘their mobilg nt ¢ “ ubmitted’ along with six monthly

cornpliance reports.. L o
38, Suitable rainwater. hatves sis shall be plannediand jmplemented
irs consultation with the:Regional Director, U, round Watef Board. o o
39. Vehicular emissions shall ' gulatly monitored. Measures shall be
taken 16 maintenance of Veliic ong:and in transporgation of mineral.
The minaral transportation sovered trucks only-and the vehicles
carrying the mineral shallngs s '

40. Driliing cind Slasting operations's out, . _ _ o

41, wWhinerui handling area shall be provide it adequates number of high efficiency dust
extracticn system. Loading and -anlgadin _,g\;;ggg;ﬁimgludiﬁé alt the transfer points should also
have efficient dust controfafrangements. ese S

42. Consent o operate shall beﬂ*.el@;\%"i 1
enhanced production from the mine. o .

43.liguic waste from toilets etc, should be properly managed so that ground water is not
contari:tated,

These should be.propérly maintained and operated.
:frapsthe ;P Phjlution Control Board, prior to start of

44, Pre-pincement medical examination and periodical medical examination of the workers
engaged in the project shall be carried out and records maintained. For the purpose, schedule
of health examination of the workers should be drawn and displayed at the site and followed
accordingly. _

45. Provision shall be made for the housing of labour near the site with alf necessary infrastructure
and facilities such as fuel for cooking, sanitation, safe drinking water, medical health care,
créche gic . S

46. A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the SEIAA,
U. P. 5 years in advance of final mine closure for approval. ' o

EC |dentification No. - EC223001UP185696  File No. - 6621-5327 Date of Issue EC - 01/04/2022  Page 7 of 8
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47. All workers engaged must be covered under ESI as per mines act or under group. insurance
scheme.

You shall also ensure that the proposed site is not a part of any no- -development:zohe as -

required/prescribed/identified under law. In case of violation, this permission shall automatlcally
deem to be cancelled. Also, in the event of any dispute on ownership or Iand use of the proposed snte,
this clearance shall automatically deem to be cancelled.

Any appeal against this €C shall lie with the National Green Tribunal if preferred wnthm a
period of 30 days as prescribed under Section 16 of the National Green Trlbunat Act, 2010,

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
(Preventicn & Control of Pollution) Act, 1974, the Air {Prevention & Control of Pollution) Act, 11981, the
Environment {“rotection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rutes inade there under and also anyrota%r orders passed by the Hon'ble Courts of
Law relating to the subject matter, -,

The project proponent wiil have 10 submit. approved plans and proposals mcorporatmg the
conditions specified in the. Environmental Clearanceiwithin 03 months of issuance of this clearance.
The SEiAMMo[ F reserves the raght to revoke the vlronmental eiearance, |f condrttons stlpulated are

g;ger as per.provisions of Gazette
end regular compliance reports to

reg,t a@d{_Cll .
r Bagh gbad New Detﬁi-noooa (email

- sudnmr ch@&w sn} :
3. Deputy Director General of Forests (C), ntegiated

forest and Climate Changé; Kendlzi\@ BRawan;

22600 (el — roct. Iko—mef@mc m) '
4, virector, Geology & Minin '

Luckrow-226001 {em_g_il_,-._ g
5. District Magistrate, Prayag
6. Member 5etretarv, Uttar:

Vibhuti Khand,; Gomti Nagar, Luckno ) |3
7. Copy to Web Master for uploading on PARIVESH Portal
8. Copy for Guard Fite,

{Ajay Kumar Sharma)
Member Secretary, SEIAA

Signature: §

~ Digitally 3|gne by
- Secretary - _
Member Secrela
Dat 4!1!2022 103:25 AM

EC Identification No. - £Cz2R001UP185696  File No. - 6621-5327  Date of lssue EC - 01/04/2022 Pdge of 8
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——— Uttar Pradesh Pollution Control Board
%ﬁgﬂ“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com
166124/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2022 Date: 13/11/2022
To,
M/s
CHAWLA SILICA AND SAND TRADING CO.
LAKHANUTI, BARA, PRAYAGRAJ Application Id-
18003856

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to CHAWLA SILICA AND SAND TRADING CO. located at LAKHANUTI,
BARA, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be
made further and subject to following terms and conditions :-

' This CCA CHAWLA SILICA AND SAND TRADING CO. granted for the period from 13/11/2022 to

/11/2022 and valid for manufacturing of following products.

S Product Quantity Unit
No
1 Silica Sand 15000 Metric Tonnes/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility [ Discharge point
Domestic 1 KL.D Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
7*1i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
Tor gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter I Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

=K
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¢ treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
uously so as to achieve the quality of the treated sewage to the following standards.

ntin

I§No. , Parameters , Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of poltutants to the following standards.

Air Pollution Source Details

S No. Afr Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particutate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loa%i’ngfu?r
- vading o
‘o Silica Sand.

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

May time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

m!
Standards for Industrial |Commercial] Residential Silence
Noise level in Area Area Area Zone
db(A) Leqg

Day |Night| Day |Night| Day |Night| Day Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 | 65 | 55 35 [ 45 | 50 | 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i1} Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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J Jnt has to comply with the following specific & general conditions. Non compliance of any provision of
“dis CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 101 1/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http -//www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8 If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
|. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
nutlet for the discharge of effluent or gases emission or sewage waste from the unit.

QI Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/p ipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
anly.

a0, In case of any damage to the agriculture productivity, human habitation ctc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11, The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

99



1129

his consent is valid for production of Silica Sand-150000 Ton/Year by opencast and manual mining in
7/6.75 hectare leased area at Arazi No.-2, Village-Lakhnauti, Tehsil-BARA, District-PRAYAGRAJ.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by MoEF&CC, New
Delhi vide letter No. J-11015/116/2011-IA.1I(M) dated 12-12-2014 and submit its compliance report to
UPPCB.
3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining lease.
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Silica Sand.
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
9. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
10. All trucks, tractors used in transportation of Silica Sand shall be covered by canvas sheet to prevent dust
emission.
4/3. Water will be sprayed after loading activity (if Silica Sand collected could be dry condition)
12. The dust suppression measures like water spraying will be done on the haul roads and working areas.
13. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016.
14. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
15. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time.
16. Consent fees if revised, shall be payable by industry from the date of its applicability.
17. Industry shall comply with the relevant provisions of Environmental Laws.
18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order.

y

RAJENDRA | e
: 11,1415 7
SlNGH & %;g;;uzﬂ 141 30
Chief Environmental Officer (circle-2)

4

© gopy to:

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on
o et RAJENDRA |28t

/ Date: 2022.11.1415:17:40
C]u'eslJ %glilmnméfntﬁ‘ls Officer (circle-2)
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ﬂ"‘- N7 Uttar Pradesh Pollution Control Board
AN Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

“Pegor pra™
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppeb.in, Website: www.uppcb.com

166124/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2022 Date: 13/11/2022

To,

M/s

CHAWLA SILICA AND SAND TRADING CO.

LAKHANUTI, BARA, PRAYAGRAJ Application Id-

18003856

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

-
CCA is hereby granted to CHAWLA SILICA AND SAND TRADING CO. located at LAKHANUTI,

BARA, PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be

made further and subject to following terms and conditions :-
|.  This CCA CHAWLA SILICA AND SAND TRADING CO. granted for the period from 13/11/2022 to

13/11/2022 and valid for manufacturing of following products.

Product Quantity Unit

S
No
1 Silica Sand 15000 Metric Tonnes/Year

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1 KLD Septic Tank Soak Pit

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
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_- ":(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 Dust Particulate water
emission Matter sprinkling
during system and
manual Green Belt for
mining, controlling dust
transportati emission.
on and
loading/unl
oading of
Silica Sand.

Emmission Quality Standards

S No. Stack no Parameters Standards
1 Particulate Matter Ambient Air
Standard as per
E(P) Act 1986.

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
Jispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day [Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 A ) 45 50 40

4, Essential documents to be submitted by the Industry/Unit as Applicable :-
(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
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' this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

y?jfﬁ' Unit has to comply with the following specific & general conditions. Non compliance of any provision of

' Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

| The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3 Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.
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F1. This consent is valid for production of Silica Sand-150000 Ton/Year by opencast and manualjﬁxining in
16.75 hectare leased area at Arazi No.-2, Village-Lakhnauti, Tehsil-BARA, District-PRAYAGRALJ.
2. Mining unit shall comply with the conditions of Environmental Clearance issued by MoEF&CC, New
Delhi vide letter No. J-11015/1 16/2011-IA.II(M) dated 12-12-2014 and submit its compliance report to
UPPCB,
3. If the lease agreement expires prior to 31-12-2027, then the validity of this CTO shall stand expired
simultaneously with the expiry of mining leage.
4. Unit shall develop and maintain green belt as per the conditions of Environmental Clearance.
5. Unit shall not withdrawal ground water for any industrial activity without obtaining necessary permission
from UPGWA.
6. The domestic effluent shall be treated through septic tank/soak pit or provide mobile toilet facility.
Industry shall maintain ZLD.
7. Unit shall make water sprinkling arrangement through Tankers for dust suppression at different sources of
dust emission during mining, transportation, loading and unloading of Silica Sand.
8. Unit should operate and maintain installed water sprinkler system effectively and continuously to achieve
the standards prescribed under E(P) Rules, 1986.
3. Unit shall submit Ambient air monitoring reports of NABL accredited laboratory on quarterly basis to the
Board.
10. All trucks, tractors used in transportation of Silica Sand shall be covered by canvas sheet to prevent dust
emission. '
I'1. Water will be sprayed after loading activity (if Silica Sand collected could be dry condition)
12. The dust suppression measures like water spraying will be done on the haul roads and working areas,
13. Industry should comply with the provisions of Hazardous and Other waste (Management & Trans
boundary Movement) Rules 2016,
14. Solid waste should be disposed in such manner, so that no water, air and soil pollution takes place.
15. Industry shall abide by directions given by Hon'ble Court, MoEF&CC, Central Pollution Control Board
and UPPCB for protection and safe guard of environment from time to time,
16. Consent fees if revised, shall be payable by industry from the date of its applicability.
17. Industry shall comply with the relevant provisions of Environmental Laws,
18. If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of closure order,
the CTO will automatically be effective with additional conditions mentioned in the closure revocation

order,
RAJENDRA Dt sonectr
SINGH \Eg;?;;ozz.mms:mso
Chief Environmental Officer (circle-2)
Copy to:

Regional Officer, UPPCB, Prayagraj with direction to send the compliance report of CTO conditions on

quarterly basis. RAJENDRA RDE::"E)Y;"\QS'E%?
;.-Date: 2022.11.14 15,1 7:40
Chit;jtJ E{%’iion méntiP Gfficer (circle-2)
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7 The Regional Officer.
Ministry of Environment & Forest, Govt. of India
5" Floor Kendriya Bhawan, Sector H, Aligan
[.ucknow-226020

Subject: Compliance of the stipulated Environmental Conditions/Safeguards in the
Environmental Clearance Letter and Environmental Monitoring Report of “Lakhnauti
Silica Sand Mine at Village- Lakhnauti, Tehsil-Bara & District -Allahabad, Uttar-Pradesh.
Ref: Environment Clearance Letter no. Ref No. J-11015/116/2011-1A.I1 (M dated ,illth
' December 2014. L

-~

Dear Sir,

This has reference to the EC letter no J-11015/116/2011-1A.11 (M dated 12th December 2014
Issued by MoEF & CC New Delhi which we have been asked to submit the compliance with the
specific and general conditions of the same.

In view of above, I am submitting a copy of the following information/ documents for your kind
\ perusal:
I. Point-wise compliance of the stipulated environmental conditions/ safeguards.
2. Six-monthly environmental monitoring report (Session: June 2018)

Thanking you,

2N
Yours Sincerely, &/‘OV}V

M/S Chawla Silica Sand Trading Company
Copy to:
/L The Member Sceretary, Uttar-Pradesh State Pollution Controt Board, Lucknow

Encl: As Above
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e Reguonal Officer

Ministry of Envirgnment & forest. Govl ol Indin
5™ Floor Kendriya Blawan. Sector 4. Aligan)

L ucknow. 226820

Subject: Compliance of the stipulated Environmental Conditions/Safeguards in the
Environmental Clearance Letter and Environmental Monitoring Report of “Janwa Silica
Sand Mine at Village-Janwa, Tehsil-Bara & District -Allahabad, Uttar-Pradesh.

W . é
Ref: Environment Clearance Letter no Ref No. 1923/Parya/SEACY/656/2013/JDCA datedyy at
Qetober 2(H3. <«
DearSir,

This has reference to the BEC letter no 1923/Parya/SEAC/656/2013/JDCA  dated 12 October
2013 Issued by State Level Environmental lmpact Assessment Authority, Uttar-Pradesh which
we have been asked (o submit the compliance with the specific and general conditions of the

same.

In view of above, | am submitting a copy of the following information/ documents for your kind
perusal:

I Paint-wise compliance of the stipulated environmental conditions/ safeguards.
2. Six‘monthly environmental monitoring report (Session: June, 2018)

Thanking you,
Yours Sincerely, i .

o &

Shri Darshan Lal Chawla
M/S Chawda Silica Sand Trading Company
Capy o
1. The Muember Secretary, Uttar-Preadesh State Pollution Control Board, Lacknow
2. The Member Seevetary, State Level Environntenial binpact Assessment Authoerily, Lucknnow

bnel: As Above
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{he Regional Offce

Ministry of Eoviranment & Forest, Govt ot fndia
s pioor Kendriya Bhawan. Sector 1. Aligam

b ucknow-226020

Subjeet: Compliaace of the stipulated Envivonmoental Conditions/Safeguards in  the
Environmental Clesrance Letter and Favironmental Monitoring Report of “Janwa Silica
Sand Mine at Village-Janws, Tehsil-Bara & District -Allababad, Uttar-Pradesh.

iter no Ref No. l‘)23!-1’aryalSEA(L‘iﬁS(s/ZO-lS!JI)(I-A c’lﬂalcd‘{ézlh

1

Ref: Enviromment Clearance le
October 2013, <

B

Dear Sir,

This has reference to the EC letter no l'923-IPa=rya!SEAC/656I2013!Jl)(IA dated 12 October
2013 Issued by State level Euvironmental lmpact Assessrent Authority, Uttar-Pradesh which
we have been asked to submit the compliance with the specific and general conditions of the

samc.

W view of above, 1 am submitting a copy of the following information/ documents for your kind
perusal:

|. Point-wise compliance of the stipulated environmerital conditions/ safeguards.
2. Six-monthly environmental monitering report (Session: June, 2018)

Thanking you,

Yours Sincerely, Q_ o

prend v ¢

Shri Darshan Lal Chawla
M/S Chawla Silica Sand Trading Company PR
Copy to: “‘q{.n >
. The Member Seeretary, Uttar-Pragdesh State Pollution Control Board, LACKMW

J{' The Member Secretary, Stale Level Frviropmestal baepact Assessment Autharity, Lucknow

Encl: As Abpye
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To,
Dated : 01.12.2018

The Regional Officer

Ministry of Environment & Forest, Govt. of India
5% Floor Kendriya Bhawan, Sector H, Aliganj
Lucknow-226020

Subject: Compliance of the stipulated Environmental Conditions/
Safeguards in the Environmental Clearance Letter and
Environmental Monitoring Report of "Lakhnauti Sillca Sand
Mine at Village-Lakhnauti, Tehsil-Bara & District Allahabad,
Uttar Pradesh.

Ref : Environment Clearance Letter no. Ref No, J-11015/116/2011-1A,11
(M dated 12* December 2014.

Dear Sir,

This has reference to the EC letter no J-11015/116/2011-1A.11 (M dated
12th December 2014 issued by MoEF & CC New Delhi which we have been
asked to submit the compliance with the specific and general conditions of
the same.

In view of above, I am submitting a copy of the following information/
documents for your kind perusal.

1. Point-wise compliance of the stipulated environmental conditions/
safeguards.
2 Six-monthly environmental monitoring report (Session: Dec, 2018)

Thanking you,
Yours Sincerely,

M/S Chawla Silica Sand Trading Company.
Copy to :

The Member Secretary, Uttar Pradesh State Pollution Control Board,
Lucknow
Encl: As Above

Sd/-
10.01.2019

[TRUE TYPED COPY]
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To,
Dated : 01.12.2018

The Regional Officer

Ministry of Environment & Forest, Govt. of India
5% Floor Kendriya Bhawan, Sector H, Aliganj
Lucknow-226020

Subject: Compliance of the stipulated Environmental Conditions/
Safeguards in the Environmental Clearance Letter and
Environmental Monitoring Report of "Lakhnauti Sillca Sand
Mine at Village-Lakhnauti, Tehsil-Bara & District Allahabad,
Uttar Pradesh.

Ref : Environment Clearance Letter no. Ref No, J-11015/116/2011-1A.11
(M dated 12* December 2014.

Dear Sir,

This has reference to the EC letter no J-11015/116/2011-1A.11 (M dated
12th December 2014 issued by MoEF & CC New Delhi which we have been
asked to submit the compliance with the specific and general conditions of
the same.

In view of above, I am submitting a copy of the following information/
documents for your kind perusal.

1. Point-wise compliance of the stipulated environmental conditions/
safeguards.
2 Six-monthly environmental monitoring report (Session: Dec, 2018)

Thanking you,
Yours Sincerely,

M/S Chawla Silica Sand Trading Company.
Copy to :

The Member Secretary, Uttar Pradesh State Pollution Control Board,
Lucknow
Encl: As Above

Sd/-
10.01.2019

[TRUE TYPED COPY]
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From Dated: oL | 1)07 J 'Cf

M/s Chawta Silica Sand Trading Company
Rlo- 42- S.C. Basu Road,
prayagraj (U.P.) -211033

To,

The Regional Officer,

Ministry of Environment & Forest, Govt., of India

5¢h Floor Kendriya Bhawan, Sector H, Aliganj > f?
Lucknow-226020 &

[
<

Subject: Compliance of Environmental Clearance - Conditions/Safeguards for “Lxpansien of
" Lakhnauti_ Silica Sand Project” of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara,
District- Prayagraj and State- Uttar Pradesh (Jan-2019to June-2019)

Ref: Your letter no. 705/Parya/SEAC/4608/2018 dated 02-03-2019
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SETAA, UP, vide
letter no. 705/Parya/SEAC/4608/2018 dated 02-03-2019

I}oint wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance is enclosed as hard and soft copy formats,

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

Pardlen duf chawha

M/S Chawla Silica Sand Trading Company

Copy to:
1. The Member Secretary,U.P. Pollution Control Board,Building No. TC-12V. Vibhuti Khand, Gomu

Nagar, Lucknow -226010

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, I
Bhimrao Ambedkar Paryavaran Parisar, Vineet Kha nd-1, Gomti Nagar, Lucknow- 226010.




" From - ' | i Dated: A7\ ‘01 11‘1

M/s Chawla Silica Sand Trading Company

' Rjo- 42- $.C. Basu Road,

Prayagraj (U.P.).-211033

2 To,

. Flve:Member Secretary,

© 14.P. Pollution Control Board,

- - Building No. TC-12V, ' ;
Vibhuti Khand, Gomti Nagar, , ! f?
Lucknow -226010 - W

-

Subject: Compliance of Environmental Clearance Conditions/Safeguards for “Expansion of

Lakhnauti Silica Sand Project” of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara,
District- Prayagraj and State- Uttar Pradesh (Jan-2019te June-2019)

- Ref: Your letter no, 705/Parya/SEAC/4608/2018 dated 02-03-2019

. . N
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide

Letter no. 705/Parys/SEAC/4608/2018 dated 02-03-2019

Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance is enclosed as hard and soft copy formats,
We assure (i;at the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yous Sincerely, B
o A Al -,}(-Lw« .
qu/f,q., Aot Chaw Lo i  : 3 ) La&/

M/s. Chawla Silica Sand Trading Company :

Copy to:
1, The Regional Officer, MOEF, GO, Sth Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-

226020.

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 226010,
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From ' Dated: 27 ] 6 ] 19

M/s Chawla Silica Sand Trading Company
R/o- 42- 8.C. Basu Road,
Prayagraj (U.P.) -211033

o,

. The Director & Secretary (SEAC),

Directorate of Environment, Government of Ultar Pradesh,

Dr. Bhimrao Ambedkar Paryavaran Parisar,

Vineet Khand-I, Gomti Nagar, Lucknow- 226010,

Subject: Compliance of Environmental Clearance Conditions/Safeguards for “Expansion ol
[.akhnauti Silica Sand Project” of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, “
District-Prayagraj and State- Uttar Pradesh (Jan-2019to June-2019)

Ref: Your letter no, 705/Parya/SEAC/4608/2018 dated 02-03-2019

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from SEIAA, UP, vide

letter no. 705/Parya/SEAC/4608/2018 dated 02-03-2019.

Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the

Environmental Clearance is enclosed as hard and soft copy formats.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely,

Da‘rm"‘ M Cha uodu

-~
M/s. Chawla Silica Sand Trading Company ( %;1\/5\

750

Copy to:
1. The Regional Officer, MOEF, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj. Lucknow-
226020.

2. The Member Secretary, U.P. Pollution Control Board, Building No. TC-12V, Vibhuti Khand, Gomt
Nagar, Lucknow -226010

s
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M/s Chawla Silica Sand Trading Company
0- 42- §,C, Basu Road,
ayagraj (U.p.) -211033

47

he Regional Officer, )
finistry of Environment & Forest, Govt. of India
th Floor Kendriya Bhawan, Sector H, Aliganj
know-226020-

of Area- 16,75 _Ha, Village- Lakhnauti, Tehsil- Bava, District- Prayagraj apd State- Utar
Pradesh (July-2019 to December <2019}

f: Your letter no, J-11015/116/2011-1A (M) Date: 12th December, 2014 -

er no. J-11015/116/2011-1A (M) Date: 12th December, 2014

Ag earlier we have granted the EC for the Expansion of our project vide letter no. letter ne.
/Parya/SEAC/4608/2018 dated 02-03-2619 from SEIAA, U.F., now the EC has been revoked by
SEIAA, U.P. ‘

avironmental Clearance. .

We assure that the compliance of the conditions given by SEIAA will be srictly followed with the

aress of the project on leticr & spirit.
Mkms you,

Yours Sincerely,

"M/S Chawia Silica Sand Trading Company

~ Copy to:
: lThe Mcmber Becretary,U.F. Pollution Control Board,Buildiag No. TC-12V, Vibhuti Khand, Gomii
Nagar, Lucknow -226010

2 "I“he- Director & Secretary (SEAC), Dirvectorate of Environment, Governimerd of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gorati Nagar, Lucknow- 226010,

;i_bject: Compiiance of Environsiental Clearance Conditions for “Lakbnauti Silica Sand Project”

WY

Dated: G‘tﬁ\ \'?/\ ’1’0! C\
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From Dated: 02-12-2019
M/s Chawla Silica Sand Trading Company

R/o- 42- S.C. Basu Road,

Pprayagraj (U.P.) 211033

To,

“The Member Secretary,
_U.P. Pollution Control Board,

‘Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
ucknow -226010

ubject: Compliance of Environmental Clearance Conditions for “Lakhnauti Silica Sand Project”
: of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State- Uttar
Pradesh (July-2019 to December -2019)

of: Your letter no. J-11015/116/2011-IA (M) Date: 12th December, 2014

_This is to inform you that our project has been accorded Environmental Clearance from MoEF&CC, vide

‘ter no. J-11015/116/2011-1A (M) Date: 12th December, 2014

earlier we have granted the EC for the Expansion ol our project vide lelter no. letter no.
5/Parya/SEAC/4608/2018 dated 02-03-2019 from SEIAA, U.P., now the EC has been revoked by
EIAA, U.P.
s we want (o continue
submitting the Point wisc compliance of the stipulated environmental conditions/se
the Environmental Clearance.
- We assure that the compliance of the conditions given by SEiAA will be strictly followe
progress of the project on letter & spirit.

our earlier granted EC of the above mentioned letter no. Thercfore, we are
leguards mentioned in

d with the

Thanking you,

Yours Sincerely,
. \/‘:h walr-f*«

~ Dary

~ Mys, Chawla Silica Sand Trading Company

g o :
Copy fo: o e AR i, WErTS
L. The Regional Officer, MOEF, GOI, 5th Floor Kendriya Bhawan, Seetor M, Aliganj, Lucknow-
o 226020.

2. The Direclor & Scerctary (SEAC), Directorate of Environment, G

Bhimpao Ambedkar Paryavaran Parisar, Vineel Khand-1, Gomli Nagar, Lucknow: 226010.

overnment ol Uttar Prazlesh, Dr.

15
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From Dated:
Mjs Chawla Sitica Sand Trading Company

R/o- 42- S.C. Basu Road,

Prayagraj (UP.} -211033

To,

The Director & Secretary (SEAC;),
Directorate of Environment, Government of Uttar Pradesh,

Dr. Bhimrao Ambedkar Paryavaran Parisar,
' Vineet Khand-I, Gomti Nagar, Lucknow- 226010.

_ui_l:jj'ect: Compliance of Environmental Clearance Conditions for “Lakhnauti Sijica Sand Project”
of Area- 16.75 Ha, Village- Lakhnaiti, Tchsil- Bara, District- Prayageaj and State- Uttar
Pradesh (July-2019 to December -2019)

fir Your letter no. 3-11015/116/2011-1A (M) Date: 12th December, 2014

his is to inform you that our project has been accorded Enviroamental Clearance from MoEF&CC, vide
Jeifex 1o, J-11015/116/2011-1A (M) Date: 12th December, 2014

As eathier. we have granted the EC for the Lixpansion of our project vide letier no. leier no.
"1!}5{?;@;13!5%@4608?2018 dated 02-03-2019 from SELAA, U.P.,, now the EC has been vevoked by
the SEIAA, U.P. ' ‘
'hils we want to continue our earlier granted EC of the above moentioned letter no. Therefore, we are
sibmitting the Point wise compliance of the stipulated environmental conditions/safeguards mentioned in

nvironmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed wi
progress of the project on letter & spirit.

h the
. 'I‘hankmg you,
. Yours Since_rcly, l ol

- Mfs. Chawla Silica Sand Trading Company

Copy to:
' ;‘Zﬁgz_f{egiﬂnﬂ Olficer, MOEE, GOI, 5th Fioor Kendriya Bhawan, Scclor H, Aliganj, Lucknow-

2. The Member Secretary, U.P. Poilution Control Board, Building No. TC-12V, Vibhuti Khand, Goumti
Nagar, Lucknow -226010 |

116
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From Dated: ag,l ) /23

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,

U.P. Pollution Control Board,

Building No. TC-12V,

Vibhuti Khand, Gomti Nagar, "
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Lakhnauti Silica Sand Project”
of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar
Pradesh (Jan-2020 to June-2020)

Ref: Your letter no. J-11015/116/2011-IA (M) Date: 12th Decemb er, 2014
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from MoEF&CC, vide
letter no. J-11015/116/2011-IA (M) Date: 12th December, 2014

Later, we have applied for the Production Enhancement and we have granted the EC for the Enhancement
of the production for our project vide letter no. letter no. 705/Parya/SEAC/4608/2018 dated 02-03-2019
fI:Om SEIAA, U.P., but later the EC has been revoked by the SEIAA, U.P. in compliance to the order of
MoEF dated 12-12-2018.

Now, we continue our earlier granted EC of the above mentioned letter no. and we are submitting the
Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spirit,

Thanking you,

Yours Sincerely, u\ﬂ\'
.Bm@“"k Lol U

M/s. Chawla Silica Sand Trading Company

Copy to:

1. The Regional Officer, MOEF, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-
226020.

2. The Director & Secretary (SEAC), Directorate of En vironment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 22601 0.

i
#
¥ ey
&
f
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From . Dated: o'.)—-‘-) ® 81 2.®

M/s Chawla Stlica Sand Trading Company
Rfo- Jiwan Niwas, 42- 8.C. Basuy Road,
Prayagiaj (U.P.) -211033

To,

The Member Secretary,
U.P, Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

of

s

-4

Subject: Compliance of Environmental Clearance Conditions for “Lakhnauti Silica Sand Project”
of Aréa- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar
Pradesh (Jan-2020 to June-2020)

Ref: Your letter no. J-11015/116/2011-1A (M) Date: 12th December, 2014
Dear $in

This is to i‘pfértﬁ you that our project has been accorded Environmental Clearance from MoEF&CC, vide
letter no, J-11015/116/2011-TA (M) Date: 12th December, 2014
. Later, we have applied for the Production Enhancement and we have granted the EC for the Enhancerment
‘of the production for cur project vide letter no. letter no, 705/Parya/SEAC/4608/2018 dated 02-03-2019
from SEIAA, U.P, but later the EC has been revoked by the SEIAA, U.P. in compliance to the order of
MoEF dated 12-12-2018.
Now, we continue owr earlier granted EC of the above mentioned letter no. and we are submitiing the
Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance.
We assure that the compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spirit.

&1 ! RS 1 PR
Thanking you, &odio 12 o frufy wey
- 07 A .
Yours Sincerely, _ AL en.. ¥
Davaven 14 thresdey j
M/s. Chawla Silica Sand Trading Company | et A ST
Copy to:

1. The Regional Officer, MOEF, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-
226020, '
2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 226010,

g

E



i Dated: 22}0;/952_;

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U.P. Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environniental Clearance Conditions for “Lakhnauti Silica Sand Project”
of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar
Pradesh (July-2020 to Dec-2020)

Ref: Your letter no. J-11015/116/2011-IA° (M) Date: 12th December, 2014
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from MoEF&CC, vide
letter no. J-11015/116/2011-TA (M) Date: |2th December, 2014

Later, we have applied for the Production Enhancement and we have gra.x;lted the EC for the Enhancement
of the production for our project vide letter no. letter no. 705/Parya/SEAC/4608/2018 dated 02-03-2019
from SEIAA, U.P., but Later the EC has been revoked by the SEIAA, U.P. in compliance to the order of
MOoEF dated 12-12-2018.

Now, we continue our earlier granted EC of the above mentioned letter no. and we are submitting the
Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the

progress of the project on letter & spirit.

SEEFAERIREANERNRVERRRRERNR AL s S A

0 50 el fE 48

Fra & By Perhr wEiE
Hodi 12 Do g W

fatia &5'_\0\‘\?”\

Thanking you,

Yours Sincerely, \,9"*')
o, (e

M/s. Chawla Silica Sand T

% ey P e [ o
WS WHY W

[

!M

Copy to: .

1. The Regional Officer, Ol, 5th Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-
226020. ‘

2. The Director & S (), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Pary, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.
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From \-J\\__

Dated: 2.2 /or ’,u: 2)

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,
U.P, Pollution Control Board,
Building No. TC-12V,
Vibhuti Khand, Gomti Nagar,
Lucknow 226010

Subject: Compliance of Environniental Clearance Conditions for “Lakhnauti Silica Sand Project”
of Area- 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar
Pradesh (July-2020 to Dec-2020) :

Ref: Your letter no. J-11015/116/2011-IA (M) Date: 12th December, 2014
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from MoEF&CC, vide
letter no. J-11015/116/2011-IA (M) Date: 12th December, 2014

Laier, we have applied for ihe Production Enthancement and we have granted the EC for the Enhancement
of the production for our project vide letter no. letter no. 705/Parya/ SEAC/4608/2018 dated 02-03-2019
from SEIAA, U.P., but later the EC has been revoked by the SEIAA, U.P. in compliance to the order of
MOoEF dated 12-12-20138.

Now, we continue our earlier granted EC of the above mentioned letter no. and we are submitting the
Point wise compliance of the stipulated environmental conditions/safeguards mentioned in the
Environmental Clearance.

We assure that the compliance of the conditions given by SEIAA will be strictly followed with the
progress of the project on letter & spirit.

Thanking you,

Yours Sincerely, i Lﬁ‘r)

M/s. Chawla Silica Sand Trading Company
Copy to: -

1. The Regional Officer, MOEF, GO, 5th Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-
226020,

2. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.

s S T e I e SR I S
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From Dated: fg}oa-iz_\

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- 8.C. Basu Road,
Prayagraj (ULP.) -211033

Ta,

The Member Secretary,
U.P. Polintion Conirol Board,
Buifding No. TC-12V,
Vibhuti Khand, (Gomti Nagar,
Lucknow -226010

Subject: Compliance of Environmental Clearance Conditions for “Lakhnauti Silica Sand Project”
of Area- 16,75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar
Pradesh (Jan-2021 to June-2021)

Ref: Your letter no, J-11015/116/2011-TA (M) Date: 12th December, 2014
Dear Sir,

This is to inform you that our project has been accorded Envivonmental Clearance from MoER&CC, vide
letter no, J-11015/116/2011-LA (M) Date: 12th December, 2014

We are submitting the Point wise compliance of the stipnlated environmental conditions/safegnards
mentioned in the Environmental Clearance,

We assure that the compliance of the conditions given by SELAA will be strictly followed with the

progress of the project on letter & spirit.

Thanking you,

Yours Sincerely, o o\ﬁ

Sl
M/s, Chawla Silica Sand Trading Company
Copy to: :
1. The Regional Officer, MOEF, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-
226020, :
2, The Director & Secretary (SEAC), Dircetorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 226010.
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Prated: )_?/ ! 3:.,/2 |
M/s Chawla Silica Sand Trading Company 1 1 51 ‘

Rfo- Jiwan Niwas, 42- S.C. Basy Road,
Prayagrai (U,P.} -211033 , X,/?/

To,

The Mewmber Secretary,
U.P. Pollution Coutrol Board,
Building No. TC-12v,
Vibhuti Khand, Gomti Nagar,
Lucknow--226010

Subject: Compliance-of Envirommental Clearance Conditions for “Lakbnauti Silica Sand Projest™
of Area~ 16,75 Wa, Village~ Laklmauti, Tehst- Baya, Disteiet- Prayagraj and State ~ Uttay
Pradesh (Juiy-2021 to Dee-20213

Ref: YourJetter no. J-11015/116/2011-1A (M) Date: 12¢h Deceniber, 2014 -

Dear Sir,

This is to inform you that our project has been accorded Environmental Clearatice from MoEF&CC, vide
fetter no. T-110{5/116/201 L-IACGM) Date: 1200 December, 2014

We are submitting the Point wise compliance of the stipulated envirowmental conditions/safeguards

mentioned in the Environmental Clearasce.

We assure that the compliance of the conditions given by SEIAA will be sivictly followed with the

progress of ihe project on leiter & spiril.

Thanking you,

Yours Stucerely,
b i

et b

I\ifge%ﬁawla Silica Sand Trading Company

Copy to:
1. The Regional Officer, MORE, GOI, 5th Floor Kendriva Bhawan, Sector H, Aliganj, Lucknow-
226020, .
2. The Director & Secretary (SEAC), Directorate of Enviromment, Government of Uttar Pradssh, Dr.,
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-I, Gomti Nagar, Lucknow- 2260190,

g

L |



- Yours Sincerely, _
(. %@&wa@fdﬁﬂg
M/s, Chawla Silica Sand Trading Company

JRU—
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" Frem Dated: (S 6 2

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To, p

The Menmber Secretary,
U.P. Poliution Control Board,

Building No. TC-12V; i

Vibhuti Khand, Gomnti Nagar,
Luckaow 226010

Subject: Compliance of Environmental Clearance Conditions for “Lakhnauti Silica Sapd Project™
of Area~ 16.75 Ha, Village- Lakhnauti, Tehsil- Bava, District- Prayagraj and State - Uttar
Pradesh (Jan-2022 to June-2022) .

Ref: Your tetter no. J-11015/116/2011-1A (M) Date: 12th December, 2014
Dear Siz,

This is to inform you that our project has been accorded Environmental Clearance from MoEF&CC, vide
letter no. J-11015/116/201 1-IA (M) Date: 12th December, 2014 '

We ate submitting the Point wise compliance of the stipulated environmertal conditi'onsfsafegxiards
mentioned in the Environmental Clearance. . .

We assurc that the compliance of the conditions glven by SEIAA w:li be stncily followed mth the
progress of the project on letter & spirit.

Thanking you,

Copy to!
1. The Regional Officer, MOEF, GOI, 5th Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-

. 226020,

2. The Director & Secretary (SEAC), Directorate of Envirenment, Government of Uttar Pradesh, Dr.
Bhitmrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 226010,

123
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From Dated:o(qq--ol -29

M/s Chawla Silica Sand Trading Company
R/o- Jiwan Niwas, 42- S.C. Basu Road,
Prayagraj (U.P.) -211033

To,

The Member Secretary,

U.P. Pollution Control Board,

Building No. TC-12V, ) R
Vibhuti Khand, Gomti Nagar,
Lucknow -226010

-

Subject: Compliance of Environmental Clearance Conditions for “Lakhnauti Silica Sand Project”
of Area- 16,75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar
Pradesh (July-2022 to Dee-2022)

Ref: EC letter no. EC22B001UP186696 Date: 01.04.2022.
Dear Sir,

This is to inform you that our project has been accorded Environmental Clearance from MoEF&CC, vide
EC tetter no, EC22B001UP186696 Date: 01.04.2022.

We are submitting the Point wise compliance of the stipulated environmental conditions/safeguards
mentioned in the Environmentai Clearance.

We assure that the compliance of the conditions given by SEIAA will be stricily followed with the

progress of the project on letter & spirif.

Thanking you,

Yours Sincerely,

Emhfm MCA%L?

M/s. Chawla Silica Sand Trading Company
Copy to:

1, The Regionai OQificer, MOEF, GO}, Sth Floor Kendriya Bhawan, Sector H, Aliganj, Lucknow-
226020.

4. The Director & Secretary (SEAC), Directorate of Environment, Government of Uttar Pradesh, Dr.
Bhimrao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar, Lucknow- 226010.

W
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From Date:

M/s Chawla Silica Sand Trading Company
R/o Al, Ekanki kunj,Prayaraj
Prayagraj (U.P.) -211001.

To

The Regional Officer

Regional Office,U.P. Pollution, Control Board,
Avas Vikas Parishad Colony,
Sector-10, Scheme No. 03,
Jhunsi, Prayagraj, Uttar Pradesh

-

Ref. No. GO1146/C-48, 2023 Dated 01-02-2023

Subject: Submission of Environment Statement for Laknauti Silica Sand Mining Project at Arazi
No. 2 of Area: 16.75 Ha, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj, State- Uttar
Pradesh.
Dear Sir,

In reference to your letter no. GO1146/C-48, 2023 Dated 01-02-2023, we hereby submitting the
Environmental Statement (Form-V) under the compliance of Environment Protection Act 1986.

We kindly request you to consider the Environment Statement of the project.

Thanking You, b

Yours Faithfully

M/s Chawla Silica Sand Trading Company
Project Proponent

Copy to 3
1. Chief Environment Officer, Circle-2, U.P. Pollution Control Board, Lucknow.



Profect: Silica Sand Mining Project

Proponeni: Mis Chawla Sitica Sand Trading Company

Arear 16.75 Ha,, Village: Lakhnauti,
Tehsil: Bara, District: Prayagraj (U.P.}
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IX6E

Form V
(Sec Rule 14)

Environmental Statement for the financial year ending on 31* March on or before 30" of September every year

i.  Name and address of the owner/occupier of the industry operation or process.

-

PART A

Name: “Lakhoauti Silica Sand Mine Project” of M/s Chawia Silica Sand Trading Company
Address: Arazi No, 2, Village- Lakhnauti, Tehsil- Bara, District- Prayagraj and State - Uttar Pradesh

ii.  Industry category Primary-(STC Code) Secondary-(STC Code).: Non- Coal Mining

iii.  Production capacity-Units; 1,50,000 TPA ;
B
fv.  Year of establishment: Jan 2015 !
Date of the last environmental statement submitted.; Not Available s
PART B .
Yater and Raw Material Consumption ;
1. Water consumption m’/d - '
During the previous During the current :
Financial year Financial year
I. Process {Mining) ¢
i Dust Suppression 6 KLD 6 K1LD %
i Washing of Silica 70 KLD 7TO0KLD ;
2. Cooling Not applicable Not applicable
3. Domestic Not applicable Not applicable ,
i Drinking 0.65 KLD 0.65 KLD '
Total 13.65 KLD 13.65KLD
Process water consumption per unit of product output :
Water Consumption per unit of product :
Name of Product During the previous Financial year During the current Financial year
ROM Silica Stone - - [ - - - - n
]
(2) Raw material consumption g
Name of raw materials Name of Products | Process water consumption per unit of product [
- output )
‘Puring the previous During the previous -
Financial year Financial year
Silica Stone Silica - - ,
*Iadustry may use codes if disclosing details of raw material would violate contractual obligations, otherwise _;
all industries have fo name the raw material used. :
i
H
?
Page 1l




“ 1156 7
Project: Sitica Sand Mining Project ] ﬂ(?-a

Proponent; M/s Chawla Silica Sand Trading Company
Area: 1675 Ha., Village: Lakhnauti,
Tehsil: Bara, District: Prayagraj (UP)) i

PART C

Pollution discharged to environment/unit of output,
{Parameter as specified in the consent issued) _ ,‘;

A, Water:
The analysis results that all the parameters are below permissible limits prescribed by MOEF as General
Standards (Effluent dischaeged into in land _s_urface water.)

{Parameter as specified in the consent issued)

Pollutants Quantity of Pollutants Discharged | Conc. of Pollutants % of variation from
{Mass/day) Discharged pre-scribed standard :
{Mass/Volume) with reasons
Waste of | Water is not discharged in to any [ mud so collected is

Washing Plant | drain or surface, it is recycled and | utilized in the back filling
further utilized in the washing of | of the mined out area
Silica. 1"

B. Air ;
Ambient air quality result shows that the values of RPM, SPM, SO2 and NOX are well within pre-scribed .
standards.

Location Parameters | Resuli Units Limits as per
NAAQS
Core Zone PM10 78.58 pg/m’ 100 }
{Lakhnauti) PM2.5 50.69 pg/m’ 60
SO2 14,10 ng/m’ 80 i
NO2 19.90 ug/m’ 80
PART D

Hazardous Wastes
(as specified under Hazardous Wastes (Management and Handling} Rule, 1989

Hazardous Wastes Total Quantity (kg)
During the previous During the current

Financial year Financial vear
S — T —— Ty oy

YR T
(b) From pollution control facilities. No Hazardous Waste is produced from mining or processing of Silica

Page 2
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Praject: Silica Sand Mining Project lg%
Proponent: M/s Chawla Silica Sand Trading Company
Area: 16,75 Ha,, Village: Lakhnauti,

Tehsil:

Bara, District: Prayagraj (U.P.)

PART E
Solid Wastes

" Total Quantity

During the previous During the current
Financial year Financial year

T T e T

O e Tl
(b) From pollution control facility

(c) (1) Quantity recycled or re-utilised within the unit
(2) Sold

(3) Disposed

Note: No Hazardous Waste is produced from mining or processing of Silica.

PART F
Please specify the characterization (in terms of composition and quantum) of hazardous as well as solid
wastes and indicate disposal practice adopted for both these categories of wastes.

Not Applicable, as mining and processing of silica does not generate any hazardous waste.

PART G
Impact of the pollution abatement measures taken on conservation of natural resources and on the cost

of production.

S.N Description Unit Total Cost
_ (in Rupees)
A. Break-up of Expenditure on Environment Protection and Environment Management (In Rupees) :
1. [Water Sprinkling on Haulage Road for Assm‘mng Rs.4000/day for 300 days of] 12,00,000
Dust Suppression working
Tanker Cost: Rs. 2000/Tanker
(Need of Tanker: Twice in a day)
T'anker Capacity: 5000 liter
[No. of Tankers required: 2
2, |Plantation along the road side & post ° Plantation.@él{)(]!saplmg 135,000
plantation care (3350sapling/year),
e Maintenance care (@ 600/day|
(For 3350 Saplings
Annually.i.e.365 days).
3. |Cost of Environmental Monitoring e  AAQM@20,000x 7= 4,60,000
(Twice in a year) 1,40,000

o Water@10,000x 8= 80,000
= e Noise@2,000x 7= 14,000
e Soil@10,000x 6= 60,000
e Socio-economic condition of
local, population, physical
survey =80,000
e Inventory of Flora& Fauna

(Bio diversity Survey &

: Page 3
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Project: Silica Sand Miuning Project ’

Proponens; W/s Chawla Silica Sand Trading Company
Area: 16.75 Ha., Village: Lakhnauti,
Tehsil: Bara, District: Prayagraj (U.P.}

| Conservation) =86,000

Total Cost (A) Rs. 32.19
Lakhs
In addition to this,
o Digital flow meter is installed to measure the quantity of water utilized for various mining
and domestic purpose.

o Piezometer is installed at site to give online continuous data of ground water level.

- PART H
Additional measures/investment proposal for environmental protection abatement of pollution,
Prevention of pollution.

AIR POLLUTION CONTROL MEASURES

During the course of Silica sand mining, no toxic substances are released into the atmosphere, so there seoms
to be no potential threat to health of human beings.

In Silica sand mining, dust is generated during mining, foading and transportation. The only source of fugitive
gaseous emission during mining is vehicles which will be used for transportation.

MANAGEMENT
The environmental management for air polintion control inchudes:
+ The un-metalled haul roads are adequately compacted for being in use.
e Water is sprinkled on these roads periodically every-day (twice in a day), to wet the surface.
e Over loading of transpoit is avoided to prevent spiliage, g
Transportation of minerals should be in covered vehicles to prevent fugmve dust emission.
e PUC Certified vehicles are only used for transportation,
» Masks are provided to the workers during Working hours (8 hes) of the mine. _ _
 Plantation is taken up along the approach roads and vicinity of mine lease to minimize the dust. '
e For drilling blast holes, wet drilling process is adopted to suppress dust emissions at the source of generation,

PART I
Any other particulars for improving the quality of the environment :

Environment Awareness program is conducted to create awareness among the focal peoples and employees of
the company.

]
B
d
:
b

Page 4
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¥  ULTRA TESTD

l ‘ (An ISQ 9001:2015, ISO 45001:2018

Eaboratory: €43, Sector-88, P}msc-

Ph. No.: +91-9971912476, 935095221 '
Ultra Lab Website: http://wwwaltralabunoida.com

E-mail: ultraresearchlab@gmail.com
e

TEST REPORT

Ambient Air Quality Analysis

Discipline/Group-Chemical/A tmospheric Pollution

Report Code: AAQ-17112022-02 Issue Date :21/11/2022
Issued To : BI/S CHAWLA SILICA SAND TRADING COMPANY

R/O- HWAN NIWAS, 42- 5.C. BASU ROAD
PRAYAGRAJ -211033(U.P.)

Project Name & Location o Lakhnauti Silica Sand Project
Arazi No, 2
Village- Lakhnauti, Tehsil- Bara, District- Prayagraj( Uttar Pradesh)
Area- 16.75 Ha,

Sample Drawn On < 112032 To 1341172022
Sample Drawn By - UTRL
Sample Description . Ambient Air
Sampling Procedure - VTRLALAB/SAMPLING/AIR/SOP/O
Sampling Duration o 24 s,
Sampling Location : Core Zone
Analysis Duration 12022 To 2171172022
Meteorological Condition During Sumpling . Clear
TEST RESULT
S.No Paramecters Test Method Result Units Limits as per NAAQS
| |Perticulate Matter (PMyg)  1S:5182 ( Part-23):2006 | 7858 | pg/m 1000
3 [Particulate Matter (PM, ) 15:3182 ( Part-24):2019 50.69 g fm’ 60.0
3 |Sulphur Dioxide (asSO5) | [S:5182 (Part-02):2018 | 1410 | g /m’ 80.0
4 [Nitrogen Dioxide (as NOy) | 18:5182( Part-06):2006 | 19.90 e /m’ 80.0
g **End Of Report**
NAAQS-Natienal Ambient A Qualiy Standards, Central Pollution Centrot Bourd
Note:-
I T resilts given above are related 1 the tested sample, for various parameters, as observed at
the time of sampling. The costomer asked Lor the above tests enly,
2 Thes test report will ot be used for any publicilyZegal purpose -
3 The test samples will be disposed of T aftes two weeks from the date of ssue of test report, unless until specified by the customer,
4 The Report can hot be used as evidence i a cowrt of law without the written appioval of the fab,
A, For Ultra Testing & Reseal ch Lftbor' £3y :
el (Authorized Si

Besat alf times,

T
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ULTRA TESTI

l {An IS0 9001:2015, 1SO 45001:20 |
Laboratory: C43, Scctor-88, Phase-I1; F

Ph. No.: +91-9971912476, 93509‘%22‘5 ;

E-mail: ultraresearchlab@gmail.com

UItl’C‘I LC\b Websiter http://www.ultralabnoida.com

et T

TEST REPORT

Ambient Noise Report
Discipline/Group-Chemical/Atmespheric Pollution

Repm t Code: N-17112022-02 Issue Date: 21/11/2022 5

¢ M CHAWLA SILICA SAND TRADING COMPANY
RIO- JIWAN NIWAS, 42- 5.0, BASU ROAD
PRAYAGRAJ -2H1033(L.P.)

T R

£

I

Project Name & Location ¢ Lakhrauté Silica Sand Project :
Arazi No. 2 :

Village- Lakhmsun, Telisib Bara, Distnct- Prayagrajt Uttar Pradesh) ¥

Arcs- 16.75 Ha,

Date of Monitoring o 1441122022 To 1571172022
Monitoring Done By ¢ UTRL
Maonitoring Location : Core Zone
Description : Ambient Noise
Manitoring Duration : 24 hrs
Monitoring Procedure : 18 9989:2008
Weather Condition : Clear F,
TEST RESULT %
Unit | Observed Standard
S.No arameter Viiliie Day Time | Night Time (Ambient Noise)**
Equivalent Noise Level.Leq 75.0 70.0 Industrial Area i
! (Day Time*) dB(A) 61.5 . ; : : :
s 65.0 55.0 Commercial Area :
Zquivalent Noise Level,Leq 55.0 45.0 Residential Area i
2 iy A dB(A 42.0
(Night Time*) (A) 50.0 40.0 Silence Zone

FEnd OF Report™#
“The Noise Pollution (Regulution and Control) Rules, 2000
17 Day time shall mean from 6.00 aum. to 10.00 pan.
2 *Night time shall mean from 10,00 pan. 10 6,00 a.m

Silenee Zone is an Area comprising not less than 100 metres around Hospitals, Educational Institutions. Courts,
Religious places.or uny other area which is declared as such by the competent authority
Mixed culegories of areas may be declared as one of the four above mentioned categories by the competent
authority. .
Note:-

I The results given above are related to the tested sample, for various parameters, as abserved at the time of sumpling, The customer

usked for the abeve tests only.
2 This st report will not be used for sny publicity/legal purpose
4 The test samples will be disposed off after two weeks from the date ef issuc af test report, unless until specified by the customer.

"

4 The Report can nol be used as evidence in a court of liw without the wi ritten approval of the fab,

For Ultra Imlmg& Research Lab jllory

il

i
g

@Ml‘imeﬁ.




ULTRA HbTij --

(An 180 SG01:201 5, 180 4‘?00i 20 X,
L.aboratory: (43, Sector-88, Phasc« 3

Pl No.: +91~997|9¥2476 9350952231

E-mail: oltraresearchlabggmail.com

Uil‘:m Lab wmmmwwm
TEST REPORT

Soil Sample Analysis
Discipling/Group-Chemiecal! Pollution & Environment
Repart Code: $8-17112022-02 Issue Dates 211172022
ISSLED TO M5 CHAWEA SILICA SAND TRADENG COMPANY
RIO- JIWAN NIWAS, 42- 8.0, BASU ROAD
PRAVAGRAM 211033(LLE)

Project Name & Lacation : Lakhnauti Silica Sand Project
Aravi Mo, 2
Village. Lakbnauit, TehgH- Baro, Distriet- ProyagrajlCuar Pradesh
Arca- 16,75 Ma.

Sarple Drawn On D 151172022
Sample Dvawn By * LITRL
Sanple Pescription : Soil
Satmple Guantity. 30k
Sampling Localion : Core Zone
Sampling Procedure » UTRLSAMPLINGSOPRGY
Analysis Duralion : IHIT2622 To 2171122022
RESULTS
S.Na Parameter Units Resuit Test Method
P PTexwre - Clay Lown UTRLAABSOILSGRAS
Sand % 44.40 UTRL/LAB/SOIL/SOPAS
Clay Yo 33,22 UTRL/LAB/SQIL/SOP/OS
Sill % 22.38 UTRLALAB/SOIL/ISOPAOS
2 {plH 123 Suspeasion) - 698 . {8: 2720 {Part-26),1987
3 Bkearical Conductivity pwhos/om 237.3 15 14767
4 (Potassium { a3 K) mi'kg J48.38 UTRLALAB/SOQIL/SOPAT
3 1Sodium {as Na) mg/kg 172,00 LFTRLALABISOILISOPI6
6 jCalcium (as Ca) mgikg 4231.30 UTRL/EAB/SOIL/SOP/S
Magnesitm (as Mg) mgkg 776.52 UTRLAABRSOIL/SOPGY
% Sedium Ahsorption Ratio - 0.64 LITRLAABSOILISOP/I4
Y |Water Holding Capacity % 1649 UTRLLAB/SOIL/SOML
. 10 [Total Kjeldah! Nifragen % 071 UTRL/LAB/SOILISOP/1S
I [Phosphorous - mpiky 74,22 UTRIAAB/SOIL/SOP/?
' 17 |iulk Density gmice 1.23 UTRL/LAB/SOIL/SOP
131 3Organic Mauer % - 1.13 £S: 2720 (Part-27)
14 {Porosity Yo 4380 UTRL/LAB/SQIL/SOP/?
Note:- : #4ind OF Report**
i e restbts given ahove are related 5o the wsted sample, for votious paraneters, 48 obiserved il

the time of siwupling, Tiks costomer asked for 1he above tests only.
3 P iest repori will vt be wsed for any publicity?legal purpesc.
T The wst samples will e disposesd 08 after two weeks fiom the dake of issue of lest report. valess until specificd hx the

Lol the fab.

4 TheR taport can not be used as videnee in a court of law w ltlmzzl the m*ltlul dppl 10
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ULTRA TESTINGS

(An ISO 9001:2015, ISO 45001:20
Laboratory: (43, Sector-88, l’lmse— ;

Ph. No.: +91-9971912476, 935394223

E-mail: ultraresearchlabg@gmail.com

WebsileFith : RERQRTabaoida.com

Water Sample Analysis
Discipline/Group-Chemical/Water

/x‘

Jltrm Lcab

Report Code ;- W-17112022-02

Issued To

Issue Date 1 21/11/2022
. MIS CHAWLA SILICA SAND TRADING COMPANY
R/O- JIWAN NIWAS, 42- 5.C. BASU ROAD
PRAYAGRAJ -211033(L.P)
: Lakhnauti Silica Sand Project
Arazi No. 2
Village- Lakhnauti. Tehsil- Bara, District- Prayagraj(Uttar Pradesh)
Area- 16.75 Ha.
: Ground Water
: Core Zone
: 157112022
- UTRIL
218 3025(Par-01)
¢ 1.0 Litre
2 1771172022 To 2171172022

Project Nante & Location

Sample Description
Sampling Location
Sample Drawn On
Sampk Drawn By
Sampiing Procedure
Sampie Quantity
Analysis Duration

RESULTS
As per 1S 10500:2012
o Permissible Limit in the
5.No Parameter Test Method Results Units | Lleilmit ®| Absence of Alternate
& i Source

I ptl IS 30235 (Part -1 1): 2022 7.25 w 6.5-8.5 %
2 |Colour 1S:3025(Part-04%:202 <5.0 Hazen 5 15
3 |Odour 1S-3025(Part-05):2018 | Agreeable - Agreeable Agreeable
4 |Taste 15:3025(Purt-07):2017 | Agreeable - Agreeable Agrecable
5 Frurbidity 1S 3023(Part- 101:1984 0.5 NTU | 5
6 |Total Hardness 1S:3025(Part-21):2009

(25 CaCO3) 316.00 g/l 200 600
7 |Calcium(as Ca) 1S:3025(Part-40):1991 | 69.52 mg/l 75 200
§  |Magnesium (as Mg) |[APHA 3500-Mg-B, 34,55 mg/l 30 100
9 IChloride(as C1) [S:3025(Part-32):1988 | 203 47 mg/l 250 1000
10 Hiron(as Fe) 15:3025(Part-53):2003 | 0.12 mg/l | No Relaxation
LT {Fluoride(as F) APHA 4500 F(D) 0.63 mg/l I 1.5
12 {Sulphate (as SO4)  [1S:3025(ar-24):2022 171.01 mg/l 200 400
I3 |Nitrate (as NO;) APHA 4500-NO3-B 10.39 mg/l 45 No Relaxation
14 [Total Dissolved Solid |1S:3025(Part-16): 1984 868 mg/l 500 2000

; ##End OF Report®*
Nite:-

Flre sosntts given above are related te the lested sample. for vagous parameters, os observed @ he ume of sampling  The customer asked for the

above tests only.

This tost report will o1 be used Tor any publicity/legal purpose

The fest sanmples will be disposed ofF aller two weeks trom the date ol issue ol est report, unluss until speesiied by the customer.

(Authorized "{;gaatm ») I&P

T Report can not be used as evidence in a court of i without the written approvil of the lah.
=]

For ULTRA TESTING & RE EAR(H LABGE:\}ORY
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e U E T
& TESTING &
(AT 150 9087126515, 18O 45001 2018, §5¢ TARTTY
Isboratery: C-43, Reetur-RE, Phase-i1, Noida
Ph. No. H91-997194 2476, §3509R2231
Fomail: ulrarescarchlabggmail.oom
Wehsite: Btipy/wwwaultralabreida.com

TEST REPORT

Bacteriological Quality of Brinking Water

“ltc'pm't Code: W-17112022-02 [ssue Date @ 21/81/2022

Issued To

-
M/S CHAWLA SILICA SAND TIRADING COMPANY
RIO- JIWAN NIWAS, #2- 5.0 BASL ROAD
PRAYAGRAS SZ1EO33LPY

Project Name & Location . bakhasuti Sitica Sand Project

Arazi No, 7
Villages Laklinauet, Tehsil- Bara, Distrles- rayagrai{l ar Vradesh}
Area 16,73 La,

Swapte Prescription s Ground Waier
Sampling Location 1 Core Zone
Sample Drawa On D 18112022
Sarple Drawn By : UTRL
Analysis Duration S V022 To i 1222
RESULLES
As per IS 10300:2012
S.No Paraucter Test Mcthod Resnits Uwits Requirements
N B - :_ s a:
i {Ecoli 15-1622 Absent | EColi7100mi | Shallnot be detectable in 100 o
sample
2 |Totd Coliform 15-1622 Absent MPN/L00mI | Shall not be detectable 100 ml
sample
##ind Of Report?*
Noier- )
j T I Fosilis given above are rolated Lo the tested sample, for vaious pacamielers, as observed ul the Hme of sampting.  The
customer asked Tor the sbove tests anly.
2 "Fhis test sepont will not be wsed for any publicitvegal pupose.
3 “The 1zt samples will be disposed of f after o weeks from the date of Bssue of test report, unkess unifl specified by the
LIS :
4 lre Rejort can nel be used o evidence in g court of law without the writien approvat of the lab,

Lfff&{ééﬁgm - ( Amhorig;{:"d;? Bhiito

For ULTRA TESTING & RESEARCH LA

BORATORY
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ANNEXURE-2
SITE PHOTOGRAPHS
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ANNEXURE-3

GREEN BELT
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U.P. Pollution Control Board
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CONSENT ORDER
Ref No., - Dated : 28/05/2020
92003fUPPCBIAllahabad(UPPCBRO)lCTO!Wate
r/ALLAHABAD/2020
To,

Shri DARSHAN LAL CHAWLA

M/s CHAWLA SILICA SAND TRADING CO
GHARA, BARA, PRAYAGRAJ.
ALLAHABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING CO

Reference Application No :8083113 Dated :28/05/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
ollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING CO is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application . -

This consent is valid for the period from 28/05/2020 to 31/03/2021 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

JAGAT ot gk
NG,
BAHADUR sl

nnnnnnnn

Enclosed : As above
(condition of consent):

Copy to:  CEO-2, UPPCB LUCKNOW.

JAGAT Digitally sigred by

JAGAT RAHADUR

BAHADUR  smch

Dve: 0200525

R.O., UPPCB PRA YAGRXJ.
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U;P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.CHAWLA SILICA SAND _TRADIN G CO vide

Consent Order No. 8083113/ Water S B -~ Dated: 28/05/2020

4(a)

4(b).

CONDITIONS OF CONSENT
This consent is valid only for the approved production capacity of Screening of Raw Silica Sand -

1500 MT/Month,. | | |
The quantity of maximum daily effluent discharge should not be.more than the following :-

____ Effiyent Discharge Details _ _ _
S.No Kind of Effulant ~ | . Maximum daily Treatment: facility and
_ _discharge, KL/day discharge point
1 Domestic . 3KLD | Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for.
measurement of effluent and for ‘collecting its sample. Except the effluent informed in the -
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the foltowing norms dated treated effluent .

Dainestic Effalant _
S.No | '_Parameter_ C , . Standard -

The industrial effluent should be treated in treatment plant so that the, tréat_ed effluent.should be in
conformity with the following norms, . . ' ' '

Industrial Effulant

S.No l . Parameter B | ____Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms-prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .~ '

The other pollutant for which norms have not been prescribed; the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
{(Protection) Act, 1986. : I

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. _2).énd

flow meter/V Notch for measuring effluent and its log book be maintained .

~disposed.of on one disposal point. This common effluent disposal point should have arrangement for.

Specific Conditions:



L N T

1. This consent is valid for Screemng of Raw SIIIC& Sand 1500 MTfMonth
2 Silica sand washing activity is not penmtted in the premlse

3. Unit is d1rected-to make provision of Rain Water Harve’st—i'ng_& Gro_lin'd Water Recharging within
03 months. _ . _ :

4. Unit is directed to make a boundary walI around thc premlse wﬁhm 03 month
5. Unit shall ensure zero dlscharge outs:de the premlse |
6. Unit is dlrected to comply the p_r0v1510n of Central Ground Water Authority NOC,

7. Unit is directed to comply the provision on Water Cess Act 1977 vﬁhi’ch is applicabie'-up to June
2017. _ ' :

8. Unit is directed to install IST Mark Water Meter on the installed tube wells for the measurement of
water abstraction. '

9. Unit is directed to develop green belt of appropriate thlckness around the premise with fast
growing deciduous saplings.

10. Unit directed to file Annual Compliance Report of the conditton.

11. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory.

Issued with the permission of competent authority .

For and on behalf of U P. Pollution Control Board .

JAGAT Gighul

T AR S
BAHADUR " euTshmacns

TaiL e iy

R.0., UPPCB BRAYAGRAJ.
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" U.P. Pollution Control Board

' CONSENT ORDER

Ref No. - | Dated : 28/05/2020
'92001/UPPCB/Allahabad (UPPCBRO)/CTO/air/ALLAHABAD/2020 - -

To,
Shri DARSHAN LAL CHAWLA . _
M/s CHAWLA SILICA SAND TRADING CO
GHARA, BARA, PRAYAGRALJ.
ALLAHABAD
Sub : Consent under section 21/22 of thée Air (Prevention and control of Pollutlon) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING CO .
Reference Application No. 80830_75 ' _ : Dated - 28;’05!2020
IR With referenice to the application for consent for emission of air pollutants from the plant of M/s

CHAWLA SILICA SAND TRADING CO. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the pertod from 28/05/2020 to 31/03/2021 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
- Air (Previntion and Controt of Pollution) Act; 1981 as amended: ' :

This consent is being issued with the permission of competent authority .

For and on behalf ofU P. Pollution Control Board

JAGAT ""“ taly lgard Gy

TAGAT BAHACLS

BAHADUR ﬂmu

R.O., UPPCB PﬂX‘YAGw&i!

Enclosed : As above
(condition of consent):

Copyto:  CEO-2, UPPCB LUCKNOW.

Dateizea0ws 26



3(a)
3(b)

3(c)
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U.P. Pollution Control Board

Dated : 28/05/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Screening of Raw Raw Silica
Sand 1500 MT/Month..

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

’ Air Pollution Source Details

S.No l Air Polution | Type of Fuel Stack No. Parameters Height
Source :
1 ‘ DG SET DIESEL 01 Particulate | AS PER E(P)
_ _ Matter ACT 1986
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail "
S.No | Stack No | Parameter | Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory |

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:



L. Unit shall maintain the Ambient Air/Noise Quality as per standard.

2. Unit is directed to maintain the stack height attached with D.G sets as per standard within 02

month & also maintain acoustic enclosures for Noise Pollution Control.

3. Unitis direoted to submit Stack Monitoring Report of the installed D.G Sefs monitored by
~approved laboratory within 03 month from approved laborator_y..' : ' I

4. Unit is directed to make a _boundar_y Wﬁll arouﬁ_d the premise withiﬁ 03 month. |

5. Unit will strengthen green belt in the premise of fhe total occupied area,

6. Unit is directed to comply the provision of Solid Waste Rule 2016,

7. Unit is directed to comply the provision of E (P} Act 1986 as applicable to the unit.
8. Unit will not make any expansion without prior consent of the State Board.

9. Unit shall submit Ambient Air Monitoring Report in 03 month.

10. Unit is directed to submit the audited balance sheet regarding verification of consent processing
fee. : .

Issued with the permission of competent authority .

For and on behalf of U.P, Pollution Control Board .

JAGAT Dighaity thgnrd by
BAHADUR . S st smece

" R.O., UPPCB PRAYAGRAJ.
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building, No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - : Dated : 14/02/2022
1 1689'h’UPPCB;’Allahabad(UPPCBRO)ﬁ’CTOfwat
er/PRAYAGRAJ/2022

To,
Shri DARSHAN LAL CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
GHARA, BARA, PRAYAGRAJ
PRAYAGRAI

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING
COMPANY

Reference Application No :10760407 Dated :14/02/2022

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act, 1974 as amended (here in after referred as the act ) M/s. CHAWILA SILICA SAND
TRADING COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2, This consent is valid for the period from 14/02/2022 to 31/03/2025 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority . RAMESH Digitally signed by
RAMESH KUMAR

KUMAR SINGH

Date: 2022.02,14

SINGH 15:34:28 +05'30"
For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ,
Enclosed : As above
(condition of consent):
Copy to:  CEO-2, UPPCB LUCKNOW. igitaly signed by

RAMESH - RAMESH KOMAR SINGH
KUMAR SINGH.Date: 20220214

15:34:06 +05°30"

R.0., UPPCB PRAYAGRAJ.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.CHAWLA SILICA SAND TRADING COMPANY vide

Consent Order No. 10760407/ Water Dated : 14/02/2022
CONDITIONS OF CONSENT

L, This corisent is valid only for the approved production capacity of Screening & Washing of Silica-
1500 Ton/Month..
2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
_ discharge,KL/day discharge point
L 1 f Domestic 3.0KLD | Septic Tank
% Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. Tt should also be ensured that domestic effluent should not be discharged in storm water
drain ,

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
S Domestic Effulant
‘ S.No Parameter Standard

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms, .

- Industrial Effulant

S.No 1 Parameter ' Standard

5. Effluent gencrated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial

effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

0. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

[ndian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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|- This consent to operate is valid for Screening & Washing of Silica.

2. This consent is valid for Washing of Silica. -1500 TON/Month.

3. Unit is directed to reuse of recycled water through settling tank.

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months. 5. Unit is directed to make a boundary wall around the premise within 03 month,

6. Unit shall ensure zero discharge outside the premise,

7. Unit is directed to comply the provision of Central Ground Water Authority NOC if withdrawal of
ground water.

8. Unit is directed to install IST Mark Water Meter on the installed tube wells for the measurement of
water abstraction.

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.

10. Unit directed to file Annual Compliance Report of the condition.

I1. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory.

RAMESH Digitally signed by

RAMESH KUMAR

Issued with the permission of competent authority . KUMAR SINGH
Date: 2022.02.14
SINGH 15:35:26 +05'30

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 14/02/2022
150715/ UPPCB/Allahabad(UPPCBRO)/CTO/air/ PRAYAGRAJ/2022

To,
Shri DARSHAN LAL CHAWLA
M/s CHAWLA SILICA SAND TRADING COMPANY
GHARA, BARA, PRAYAGRA]
PRAYAGRAI
Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING COMPANY
Reference Application No. 15181438 Dated : 14/02/2022
L, With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING COMPANY. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .
2. This consent is valid for the period from 14/02/2022 to 31/03/2025 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . RAMESH Digitally signed by
RAMESH KUMAR

KUMAR SINGH
Date: 2022.02.14

SINGH 15:31:32 +05'30'
For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.

Enclosed : As above
(condition of consent):

ita o
Copyto:  CEO-2, UPPCB LUCKNOW. RAMESH ki xoman v
KUMAR SINGH Date: 2022.02.14

15:32:04 +05'30'

R.O., UPPCB PRAYAGRAJ.



3a)

3(b)

3(c)

9.

1201

U.P. Pollution Contrel Board

CONDITIONS OF CONSENT

179,

Dated : 142'02!'2022

This consent is valid only for the approved production capacity of Screening & Washing of Silica-
1500 Ton/Month..

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the

stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 DG SET 150 DIESEL 02 Particulate | AS PER (E)P
& 65 KVA Matter ACT 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No [ Stack No Parameter ] Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CCfor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board shouid be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .
The unit should submit the stack emissions monitoring report within one month from issuance of

consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

1. This consent to operate is valid for Screening & Washing of Silica.

2. Unit shail maintain the Ambient Air/Noise Quality as per standard.

3. Unit is directed to maintain the stack height attached with 150 & 65 KVA D.G sets as per standard
within 02 month & also maintain acoustic enclosures for Noise Pollution Control.

4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

5. Unit is directed to make a boundary wall around the premise within 03 month.

6. Unit will strengthen green belt in the premise of the total occupied area.

7. Unit is directed to comply the provision of Solid Waste Rule 2016,

8. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.

9. Unit wiil not make any expansion without prior consent of the State Board.

10. Unit shall submit Ambient Air Monitoring Report in 03 month.

11. Unit is directed to submit compliance report quarterly.

Digitally signed
Issued with the permission of competent authority . RAMESH B KR
: KUMAR SINGH
Uate: 02,14
SINGH 153506 10530
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U.P. Pollution Control Board

CONSENT ORDER

Reference No. Dated : 12/01/2018
5103/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2017

To,
M/S DARSHAN LAL CHAWLA
CHAWLA SILICA SAND TRADING CO.
SHIVRAJPUR, BARA, ALLAHABAD
ALLAHABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. CHAWLA SILICA SAND TRADING CO.

Reference Application No. 230804 Dated : 12/01/2018

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
CHAWLA SILICA SAND TRADING CO.. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2 This consent is valid for the period from 12/01/2018 to 31/12/2020 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Beard
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority . sHASH]| .
' Digite ly signed by

KANT oo
MISH RA Ié30.15 +05'30"
For and on behalf of U.P. Pollution Control Board

R.O., UPPCB ALLAHABAD.
B
Enclosed : As above ST
(condition of consent): SHASHI E?s'ﬂ’éﬁ'ﬁlfﬁr
KANT MiSHRA
Date:2018.01.12
Copyto: CEO-2, UPPCB LUCKNOW. MISHRA 183057 +c530°

R.O., UPPCB ALLAHABAD.
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U.P. Pollution Control Board

[y

Dated : 12/01/2018
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Washed Silica Sand-3000
TON/Month.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 D.G SET-10 Diesel 01 Particulate As Per
KVA Matter Standard
Prescribed
E(P) Rule
1986

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail

S.No Stack No Parameter Standard

1 01 Particulate Matter As Per Standard
Prescribed E(P) Rule

1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

Digitally signed
SHASHI by SHASHI KANT
KANT MISHRA

Date: 2018.01.12

MISHRA

18:31:30 +05°30"



@

Issued with the permission of competent authority .

1204 (75

1. This consent is valid for washing of silica sand 3500 MT/Month.

2. Unit is directed to make Pucca arrangement for water sprinkling regarding suppression of dust
during handling of Silica Sand.

3. Unit is directed to construct bdundary wall along the periphery of premise.
4. Unit is directed to make Zeera/Metal Road in the premise for the movement of vehicles.

5. Unit is directed to enhance the stack height from the nearest roof top by 1.5 Mtr. with the installed
D.G. set.

6. Permission of District Administration/Mining Department for Silica Sand storage at a time to be
submitted by the industry within 02 months.

7. Unit is directed to comply the terms & condition of the Mining Lease Deed.

8. Unit is directed to submit Ambient Air Quality Monitoring Report of the premise from approved
Laboratory within 03 months.

9. Transportation of Silica Sand should be done through covered Truck, so that nuisance of the dust
could not create problems to the general public.

10, Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduas saplings.

11. This consent is applicable for the plant instatled on land with Khasra No.110- 135 and 137 in
village shivrajpur Bara (Lalapur Road) Allahabad.

. Digitally signed by .

SHASHI KANT, siashi kant miskra
MISHRA - . Bele:201808.12

1832133 405'3¢°
For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB ALLAHABAD.
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U.P. PoHution Control Board

CONSENT ORDER
Reference No. Dated : 12/01/2018
. 3118/UPPCB/Allahabad(UPPCBRO)/CTO/water/
ALLAHABAD/2017
To,

M/S DARSHAN LAL CHAWLA
CHAWLA SILICA SAND TRADING CO.
SHIVRAJPUR, BARA, ALLAHABAD
ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act; 1974
(as amended) for discharge of effluent to M/s, CHAWLA SILICA SAND TRADING CO.

Reference Application No :231163 Dated :12/01/2018

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control o
Pollution) Act, 1974 as amended (here in after referred as the act } M/s, CHAWLA SILICA SAND
TRADING CO. is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river throngh drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

This consent is valid for the period from 12/01/2018 to 31/12/2020 . ,
3. [n spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended . :

£

This consent is being issued with the permission of competent authority .  SHASHI Digially signedby

 SHASHI KANT
KANT “MISHRA |

< - DEter2018.01.12
MISHRA, . 5338s8j0530

For and on behalf of U.P. Pollution Control Board
R.O., UPPCB ALLAHABAD.

Enclosed : As above

(condition of consent): N
" - Digitally sigred
SHASH' " by SHASHI HANT
KANT - misHra

Date: 2018.01.12

Copy to: EO- CKNOW, g
opy to.  CEO-2, UPPCB LU O MISHRA  1g3025 20530

R.O., UPPCB ALLAHABAD,
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U.P. POLLUTION CONTROL BOARD. LUCKNOW

Annexure to Consent issued to M/s, CHAWLA SILICA SAND TRADING CO. vide

Consent Order No. 231163/ Water Dated : 12/01/2018

4b.

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Washed Silica Sand-3000
TON/Month.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KEL/day discharge point
1 Domestic 02 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulantj _ '
S.Ne I Parameter | Standard

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No | Parameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effiuent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:
" Digitally signed b
SHASHE oot
KANT “MISHRA

Date: 2018.01.12

MISHRA 18:39:57 $053¢°
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1. This consent is valid for washing of silica sand 3500 M T/Month.
2. Washing effluent will be re-circulated through Pucca Settling Tanks.

3, Permission of District Administration/Mining for Silica Sand storage at a time to be snbmitted by
the industry within 02 months.

4. Unit is directed to make provision of Rain Water Harvesting & Ground Water Rechargmg within
03 months.

5, Unit is directed to make a boundary wall around the premise within 03 month.
6. Unit is directed to comply the terms & condition of the Mining Lease Deed.
7. Unit shall ensure zero discharge outside the premise.

8. Unit is directed to submit NOC of Central Ground Water Authority.

9. Unit is directed to comply the provision on Wate: Cess Act 1977 which is applicable upto June
2017.

@f@ 10. Unit is directed to install IST Mark Water Meter on the installed tabe wells for the measurement
of water abstraction.

11, Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.

12. Unit directed to file Annual Compliance Report of the condition.

13. For the expansion of the production capacity, pre-consent of the State Board (NOC} :,hall be
mandatory.

SHASHI - Digkally sv;neh by

Issued with the permission of competent authority . KANT 562;5'1:,1*;'3 ’;"2’5'*“*“

MlSHRA 18:-\1546-{-2'5'30
For and on behalf of U.P, Pollutlon Control Board .

0., UPPCB ALLAHABAD.
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m I, UTTAR E’RADL.SH P'OLLU'I ION (,F)NTROL BOARD

-#%EM Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppceb.com

CONSENT ORDER N

Ref No. - Dated : 09/02/2021

116899/UPPCB/Allahabad(UPPCBRO)/CTO/wat

er/ALLAHABAD/2021

To,

Shri DARSHAN LAL CHAWLA

M/s CHAWLA SILICA SAND TRADING COMPANY
SHIVRAJPUR, BARA, PRAYAGRAIJ

ALLAHABAD

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. CHAWLA SILICA SAND TRADING
COMPANY

Reference Application No :10760430 Dated :09/02/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. CHAWLA SILICA SAND
TRADING COMPANY is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 09/02/2021 to 31/03/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

Digitally signed by
Pradeep Pradeep Kumar
Kumar Vishwakarma

. Date: 2021.02.09
Vishwakarma 1sas21 +0510

For and on behalf of U.P. Pellution Control Board
R.O., UPPCB PRAYAGRALJ,

Enclosed : As above
(condition of consent):

Copy to:  CEO-2, UPPCB LUCKNOW. Pradeep Kumar xoma vt

H Date: 2021.02.09 18:36:38
Vishwakarma 5

R.O., UPPCB PRAYAGRAJ.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. CHAWLA SILICA SAND TRADING COMPANY vide

Consent Order No. 10760430/ Waer Dated : 09/02/2021
CONDITIONS OF CONSENT
1. This consent s valid only for the approved prod.ction capacity of WASHED SILICA SAND 3400
TON/MONTH.
2. The juaniity of maximum dai.y effluent discharge should not be more than the following :
Effluent Discharge Details
S.Ne Kind of Effulant Maximum daily Treatment facility and
discharge KL./day discharge point
1 Romestic 3.0KLD Septic Tank

3. Arrangement should be made for collection of water used in process and domestic effluant

separately in closed water sapply system. The treated domestic and industrial efftuent if discharged
outside the premises, if mests at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic efftuent should not be discharged in starm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

' Domestic Effulant
: S.No Parameter Standard

4(b). The :ndustrial effluent should be treated in treattment plant so that the treated effluent should bz in
conformity with the following norms. .

Industrial Effulant
S.No ‘ Parameter | Standard
5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent genzrated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment {Protection)
Act, 1986 or ocherwise mandatory .

6. The other poliutant for which norms have not been prescribed, the same shounld net bs more than -he
norms prescribed for the warer used in manufacturing process of the industry .
7. The method for collecting industrial and domestic ¢ffluent and its analysis should be as per legal

Indian standards and its subsequent amendments,standards prescribed under The Envizonment
{Protection) Act, 1986.

8. The treated domestic and industrial effluent be m:xed (as per the provisions of Condition No, 2) and
dispcsed of on one disposal acint. This common effluent disposal point should have arrangem.ent for
flow meter/V Notch for measuring effluent and its log book be maintained

9. The Unit will Zile the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1. This consent to operate is M/s CHAWLA SILICA SAND TRADING COMPANY, (Latitude-
25.22473, Longitude-81.584957) SHIVRAJPUR, BARA, PRAYAGRAJ,

2, Unit shall maintain the Ambient Air/Noise Quality as per standard.

3. Unit is directed to maintain the stack height aztached with D.G sets as per standard within 02
month & also maintain acoustic enclosures for Moise Pollution Control.

4. Unit is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

5. Unit is directed to make & bounda-y wall around the premise within 03 month.

6. Unit will strengthen greea belt in the premise of the total occupied area.

7. Unit is directed to complv the provision of Solid Waste Rule 2016.

8. Unit is directed to comply the provision of E (2) Act 1986 as applicable to the unit,

9. Unit will not make any expansion without prior consen: of the State Board.

10. Unit shal. submit Ambient Air Monitoring Report i 03 month.

L. Unit is directed to submut compliance report cuarterly

| Pradeep Digitally signed by
| = | i Praes) .
Issued with the permissioen of competent authority . Anee \,:sh;;;:;af

. Date: 2021.02 09
Vishwakarma 1s37.5 450

13

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAL
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W Authorization Under Regulation 34(6) of the Metalliferous Mines Regulation, 1961, to work

as manager of Lakhnauti Silica Sand Mines (Area — 16.75 hect.) of M/s. Chawala Silica
Sand Trading Company, Partner-Shri Darshan Lal Chawla & Two Others at District :
Allahabad .

Helad,

Please refer to your letter no. ‘Nil” dated, Nil on the above mentioned subject.

The matter has since been considered in light of what has been stated in your
application. In exercise of the powers conferred on the Chief Inspector of Mines (also
designated as Director-General of Mines Safety) Under Regulation 34(6) of the
Metalliferous Mines Regulation, 1961 and by virtue of the authorization granted to me by the
Chief Inspector of Mines (also designated as Director-General of Mines Safety) under Section
6(1) of Mines Act, 1952, I hereby authorize you to act as manager of Lakhnauti Silica Sand
Mines (Area — 16.75 hect.) of M/s. Chawala Silica Sand Trading Company, Partner-Shri Darshan Lal
Chawla & Two Others, for a period up to 04.06.2018 subject to the following conditions.

No. underground working shall be made.

Employment of work persons in the mine shall not exceed 75 in all.

Work in the mines shall be done during day light hours only.

No deep-hole blasting shall be done in the mine and no Heavy Earth Moving

Machinery (Excavator/back-hoe etc.) shall be used in connection with the excavation.

3. Work in the mines shall be supervised by you & the same shail remain suspended
during your absence from the mine on account of leave or otherwise.

6. A Mining Mate shall exercise personal supervision of operations connected with
mining.

T A blaster duly appointed by the owner shall conduct blasting operations as required by
the provisions of Regulation 160 of the Metalliferous Mines Regulations, 1961.

8. This permission shall be deemed to have revoked, if at any one time any of the
condition subject to which this permission has been granted, is violated or not complied
with.

9. The above permission may be amended or withdrawn at any time if considered
necessary in the interest of safety.

10. This permission is being issued without prejudice to any other provisions of the law

which may be or may become applicable at any time.
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[t s wam/Labour Identification Number (LIN) & 1969585470 |

fwa:  Authorization Under Regulation 34(6) of the Metalliferous Mines Regulation, 1961, to

work as manager of Lakhnauti Silica Sand Mines (Area — 16.75 hect) of M/s.
Chawala Silica Sand Trading Company, Partner-Shri Darshan Lal Chawla-& Two
Others at District : Allahabad . g

ARIET,

Please refer to your letter no. “Nil’ dated, ‘Nil’ on the above mentioned subject.

The matter has since been considered in light of what has been stated in your application.
In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) Under Regulation 34(6) of the Metalliferous Mines
Regulation, 1961 and by virtue of the authorization granted to me by the Chief Inspector of
Mines (also designated as Director-General of Mines Safety) under Section 6(1) of Mines Act,
1952, 1 hereby authorize you to act as manazer of Lakhnauti Silica Sand Mines (Area — 16.75
hect.) of M/s. Chawala Silica Sand Trading Company, Partner-Shri Darshan Lal Chawla
& Two Others, for a period up to 07.06.2019_subject to the following conditions.

L No. underground working shall be made.

% Employment of work persons in the mine shall not exceed 75 in all.

3 Work in the mines shall be done during day light hours only.

4, No blasting shall be done in the mine.

5. Heavy Earth Moving Machinery (Excavator/back-hoe etc.) shall not be used in
connection with the excavation without obtaining permission in from this directorate.

6. Work in the mines shall be supervised by you & the same shail remain suspended during
your absence from the mine on account of leave or otherwise.

T A Mining Mate shall exercise persor. al supervision of operations connected with mining.

8. This permission shall be deemed to have revoked, if at any one time any of the condition

subject to which this permission has been granted, is violated or not complied with.
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9. The above permission may be amended or withdrawn at any tlme if considered necessary
_]Eu the interest of safety
10. his permission is being issued without prejudice to any other provisions of the law

which may be or may become applicable at any time.
aaaa

4
wwﬁt&ﬂ"“
FRIOTH! &7 GRIOTHY

ang’

mﬂwwﬁ%‘am uﬁmozﬁwﬁﬁa%wwwa‘amm
Directorate General Of Mines Safety - Protecting Miner’s Safety & Health Since 1902
T IAT- §-2/639-36, gvow FgR @felel, Hre A U5, IRTORA, IeoR 9o - 221002,
ZIHTY vd WEE 0542-2284911. £3%7 - dgmsvaranasi@gmail.com



Government of India

7 Qg SNTR ATl
Ministry of Labour & Employment

wEiSITed

LC| o

Directorate General of Mines Safety
T 5 20013/ aTot¥e(3e3¥0)/2018/ Alb-Stlica/ FIoTE, e 06,2018
e,

T gRen A
ARTOTET &%, RV

/ar #,
aﬁaﬁwwf@aﬁ,mqﬂﬁa
Sl fafae dus Fwge (8o - 16.75 Fo),
W-Mmﬁﬁwhz}ﬁwm.
mmamm.ﬁmwmwmmwm.
m-aﬁ.m—w,m-am.ﬁm-sﬁﬂm(ﬁ?mﬂ

A GEaE GsALabour Identification Number (LIN) :- 1969585470

v Authorization Under Regulation 34(6) of the Metalliferous Mines Regulation, 1961, to
work as manager of Lakhnauti Silica Sand Mines (Area — 16.75 hect.) of M/s.
Chawala Silica Sand Trading Company, Partner-Shri Darshan Lal Chawla & Two
Others at District : Allahabad .

R,
Please refer to your letter no. ‘Nil’ dated, “Nil’ on the above mentioned subject.
The matter has since been considered in light of what has been stated in your application.
In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director-General of Mines Safety) Under Regulation 34(6) of the Metalliferous Mines
Regulation, 1961 and by virtue of the authorization granted to me by the Chief Inspector of
Mines (also designated as Director-General of Mines Safety) under Section 6(1) of Mines Act,
1952, 1 hereby authorize you to act as manager of Lakhnauti Silica Sand Mines (Area - 16.75
hect.) of M/s. Chawala Silica Sand Trading Company, Partner-Shri Darshan Lal Chawla
& Two Others, for a period up to 07.06.2019_subject to the following conditions.
No. underground working shall be made,
Employment of work persons i the mine shall not exceed 75 in all.
Work in the mines shall be done during day light hours only.
No blasting shall be done in the mine.
Heavy Earth Moving Machinery (Excavator/back-hoe etc.) shall not be used 1n
connection with the excavation without obtaining permission in from this directorate.
Work in the mines shall be supervised by you & the same shall remain suspended during
your absence from the mine on account of leave or otherwise.
1. A Mining Mate shall exercise personal supervision of operations connected with mining.
8. This permission shall be deemed to have revoked, if at any one time any of the condition
subject to which this permission has been granted, is violated or not complied with.
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9. The above permission may be amended or withdrawn at any time if considered necessary
in the interest of safety.

10.  This permission is being issued without prejudice to any other provisions of the law
which may be or may become applicable at any time.
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1. No underground working shall be made.
2. Employment of work persons in the mine shall not exceed 75 in all.
3. No work shall be carried out in the mine beyond daylight hours.

4. No blasting shall be carried out at the above mine.
5. No Heavy Earth Moving Machinery shall be used in the mine without obtaining permission fror

this Directorate.

6. Work in the mines shall be supervised by
from the mine on account of leave or otherwise.

7 A Mining Mate shall exercise personal supervision of oper

you & the same shall remain suspended during your absenc
ations connected with mining.
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3. This auhorisation shall be deemed to have revo ed, if any of the condition subject to which this ’

permission has been granted, is violated or not complied with.

9. This authorisation may be amended or withdrawn at any time if considered necessary in the interest of
safety.

10. This authorization is being issued without prejudice to any other provisions of the law which may be
or may become applicable at any time.

11. The authorization granted to Shri Anil Kumar Sinha, Mine Foreman, vide this office letter no.
470342/NZ/Varanasi Regioanerm!2021/194136, dated 25.10.2021 stands revoked.

Your Faithfully

=
» —624‘/ -

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)

THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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1. No underground working shall be made.

2. Employment of work persons in the mine shall not exceed 75 in all,
3. No work shall be carried out in the mine beyond daylight hours.

4. No deep hole blasting shall be carried out in the mine,
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he aggregate horse power of the machinery used in opencast workings shall not exceed 500,
including not more than two excavators with total horse power not exceeding 200 shall be
deployed in the mine.
6. Condition stipulated in permission granted vide Directorate No: 470342/NZ/Varanasi
Region/Perm/2022/251363, Dhanbad, Date: 23/11/2022 for Deployment of Heavy Earth Moving
g. in the mine shall be strictly complied with.
7. Work in the mines shall be supervised by you & the same shall remain suspended during your absence
from the mine on account of leave or otherwise.
8. A Mining Mate shall exercise personal supervision of operations connected with mining.
9, No blasting shall be carried out in the mine except by a blaster duly appointed by the owner for the
purpose as required by the provisions of Regulation 160 of the Metalliferous Mines Regulations, 1961.
10. This authorization shall be deemed to have revoked, if any of the condition subject to which this
authorization has been granted, is violated or not complied with.
11. The above authorization may be amended or withdrawn at any time if considered necessary in the
interest of safety.
12. This authorization is being issued without prejudice to any other provisions of the law which may be
or may become applicable at any time.

Your Faithfully

SHYAM SUNDAR PRASAD (DIRECTOR - VARANASI REGION)
'«f©  THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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\ERTEX
59. AZN)
OPP. CHAWRI BAZAR METRO STATION

DELHI-110006 .
PH: 011-23215214

HDFC BANK: 01912560002493
E-Mail: Emtexsafety@yahoo.Com

Buyer

CHAWLA SILICA SAND TRADING CO. ALLD
1, EKANKI KUNJ 24 ,

MUIR ROAD
ALLAHABAD
MOB: 9936322336

—RETNL?%‘%%&x - Rg ﬁ‘ Lr

invoice No

R9935°
Delivery Note

(Duplicate)

“Dated

27-Jul-2016
'Mode/Terms of Payment

Supplier's Ref.

Buyer's Order No.

Despatch Document No.

“[Other Reference(s)
“IDated

| Dated

5és'aﬁéd thrcugh

Terms of Delivery

v SneE N TP '

Perod Mot Do T 00 So 7369

|ALLAHABAD 1

|Destination |

& SUBJECT TO DELHI JURISDICTION

T_hié is a Computer Generated Invi'ce

195

gin

Toven Nos | 6080t 4812 DE 29
g Description of Goods ‘;VAT%i Quantity Rate | per | Amount
No =t - 0 T R . o
' ! -
SAFETY HELMET . Nil} 51PCS 50.00 PCS | 2,550.00
\«# SAFETY HELMET | Nil. 45PCS 44.00|PCS | 1,880.00!
3 SAFETY MELMET { Nil| 31 PCS 175.00|PCS 5,425.00 |
4 FACE MASK (36050001) 1 Nill1,100 PCS 3.50|PCS 3,850.00
5 FACE MASK (36050001) Nl 11,100 PCS | 0.65|PCS 715.00 |
6 GOGGLES ; Nn‘l 10 PCS 20.00{PCS | 200.00!
7 COTTON GLOVES | Nil{ 9DOZ 90.00|DOZ 810,00 |
8 COTTON GLOVE Nill 120 PRS 12.00|PRS| 1,440.00'
9 WELDING GLOVES nill 10 PRS 38.00/ PRS 380.00
10 R.H. GLOVES ELECTRICAL VIDYUT 11 KV | Nill 2PRS 240.00 PRS: 480.00
11 GOGGLES Nil! 31 PCS 38.00 | PCS ! 1,178.00|
12 GOGGLES | Nill 73PCS 20.00{PCS; 1.460.00 |
13 GLOVES P\D COATED t Nil' ‘33 PRS| 40.00| PRS | 1,320.00 |
: '_ . 21,788.00 ‘
| i | |
CST 2% (AGAINST C-FORM) | i i. 2% | 436.00!
i i | 8 d Bl k
continued ...
” 4
/\ U
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o o
= P . Dated
<3a AZMERI GATE, * R-9935 ~ |27-Jul-2016
OPP_CHAWRI BAZAR MI:_I'RO STATION Delivery Note Mode/Terms of Payment
DE H-110006 :
P 011-23215214 ‘Supplier's Ref. Other Reference(s)
HDFC BANK: 01912560002493
g:y?r:l Emtexsafety@yahoo.Com . Blyer's Order No: Dated i
i !
CﬁAvgﬁh?&If'igﬁNiAzﬁD TRADING GO, ALLD | Despatch Document No. Dated
MUIR ROAD i el
ALLAHABAD _ Despatched through Destination
MOB: 9936322336 | HIND CHAWLA TPT ALLAHABAD e,
Terms of Delivery
j
|
!
S Description of Goods i 'ﬂi‘ Quantity Rate ‘ per ’ Amount
& LR N — . ., R R dis o0y S, R,
I |
OUTWARD CARTAGE | 126.00
b
! |'
| |
| |
" ‘J
| i
. T [ |F ' 22,350.00
‘Amount Chargeable (in words) E &OE
Rs. Twenty Two Thousand Three Hundred Fifty Only
R
) |
. |
L ‘
Company's VAT TIN © 07630331623
Buyer's VAT TIN/Sales Tax No. : 09613100384
Declaration

1. INTEREST 18% WILL BE CHARGED IF THE BILL IS NOT |

CLEARED WITH 15 DAYS OF PRESENTATION. 2. GOODS |

ONCE SOLD WILL NOT BE RETURNED. 3. ALL DISPUTES ' 7

ARE SUNJECT TO DELHI JURISDICTION ONLY. Py Sed Signatory
[ =

SUBJECT TO DELI— | JURISDJCTION
This Is a Computer Gianerated Invoice
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R -
‘Emex SAFETY DEVICES —————""" " |invoice No. Dated — |
4659, AZMERI GATE, : R-8938 29-Jul-16}
OPP. CHAWRI BAZAR METRO STATION - Delivery Note ModefTerms of Payment
DELHI-110006
PH: 011-2321 5214 : Supplier's Ref. Other Reference(s)
HDFC BANK: 01912560002493
E-Mail: Emtemafety@yanco.(;om Buyers Order No. Dated
Buyer ; _
CHAWLA SILICA SAND TRADING CO. ALLD Gespateh Document No.  |Dated -
A1 , EKANKI KUNJ 24, -
MUIR ROAD Despatched through Destination
ALLAHABAD E
MOB: 9936322336 ms of Delivery z
%) ] |
= i Description of Goods ( _.__. per | Amount
No. _
11PVC SHOES Ni{ 60 PR 80.00| PRS 4800.00
2lpvc SHOES ni| 30 PRE] 230.00| PRS|  6900.00
11700.00 : gt 3
CST SALES TAX FREE g 1
I T P L I S  QUTWARD CARTAGE £ \ _j120
Y N _ o Total} a0 IS [ 11220.%9!
/\:‘ % ".‘\mount Chargeable {in words) E &OE &
; J Rs. Eleven Thousand Eight Hundred Fwenty Only
/ Gompany's VAT TINC 07630331623 Authorised Signatory :
Buyer's VAT TiN/Sales Tax No. : a1513100334 B
Declaration

1. INTEREST 18% WILL BE CHARGED IF THE BILL 1S NOT
CLEARED WITH 15 DAYS OF PRESENTATION. 2. GOOLS3
ONCE $OLD WiLL NOT 8E RETURNED. 3. ALL DiSPUTES

i) UNJECT YO DELH JURISDICTION ONLY. . \

ARE S
/ SUBJECT TO DELHL JURISDICTION

This is a Computer Generated i voice De mand Mo (_D \co710o¢ S 666{
Tokan Mo 7 10707 a g D

Dade - 2?.0'7_:3@!(;
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EMTEX SAFETY DEVICES

4659, AZMERI GATE,

OPP. CHAWR! BAZAR METRO STATION
DELHI-110006

PH: 011-23215214

HDFC BANK: 01912560002493

E-Mail: Emtexsafety@yahco.Com

Buyer

CHAWLA SILICA SAND TRADING CO. ALLD
A-1 , EKANKI KUNJ 24,

MUIR ROAD

ALLAHABAD

MOB: 9936322336

Invoice No. © |Dated

R-9935 27-Jul-16
Detivery Note Mode/Terms of Payment -
Supplier's Ref. Other Reference(s)
Buyer's Order No. Dated

Despatch Document No. Dated

Despatched through Destination

HIND CHAWLA TPT ALLAHABAD

Terms of Delivery

R

Sl Description of Goods VAT % Whty Rate | per | Amount

No.
TISAFETY HELMET il 5000] PCS|  2550.00
2l SAFETY HELMET Nill - 4400 PCS|  1980.00
3{SAFETY HELMET Nil 175.00] PCS|  5425.00
. 4|FACE MASK (36050001) Ni 350l PCS|  3850.00
5|FACE MASK (26050001} Nl - 0.85| PCS 715.00
6|GOGGLES il 20.00] PCS 200.00
7|COTTON GLOVES N 90.00] DOZ £10.00
8|COTTON GLOVE Nl 1200 PRS|  1440.00
9|WELDING GLOVES N 38.00 PRS 380.00
10{R.H. GLOVES ELECTRICAL Nif 240,00 PRS 480.00

VIDYUT 11 KV

11{GOGGLES N 3800 PCS|  1178.00
12|GOGGLES i s pcs| 2000 PCSp  1460.00
131GLOVES P\D COATED il £33 PRS| 40.00| PRS|  1320.00

3 ) 21788.00 '

‘ CST 2% (AGAINST C-FORM) | | | 2]|%
De mand Mo - DI6OTTOOSO T 2 L
Tokoor o - L0700l S

5q .07 2¢th

gopr -

| 4
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199

1. INTEREST 18% WILL BE CHARGED \F THE BILL IS NOT
CLEARED WITH 15 DAYS OF PRESENTATION. 2. GOODS ONCE
SOLD WILL NOT BE RETURNED. 3. ALL DISPUTES ARE SUNJECT
TO DELH JURISDICTION ONLY.

SUBJECT TO PELHI JURISDICTION

This is a Computer Genetated Invoice

@,

A
B ‘&

Y
&¢
&

0 A

OUTWARD CARTAGE
Total} 22350.00
Amount Chargeable (in wards) E &0E
Rs. Twenty Two Thousand Three Hundred Fifty Only for EMTEX SAFETY DEV
Company's VAT TIN: 07630331623 Autherised Signatory
Buyers VAT TIN/Sales Tax No.: 09613100384
Declaration

12
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oA\ i GST INVOIGE

" b %

EMTEX SAFETY DEVICES

4659, AZMERI GATE,

OPP. CHAWRI BAZAR METRO STATION
DELHI-1 10008

GSTIN/UIN: 0?AACFE635881ZF’

State Name - Delhi, Code : 07

Conlact : 01 1-23215214,01143?55214
E-Mail - emtexsafety@yahoo.com

Buyer
CHAWLA SILICA SAND TRADING CO. ALLD
A-1, EKANK)] KUNJ 24 ;

MUIR RCAD

ALLAHABAD

MOB: 9936322336

liviice My,
18-20/0868
Dolivery Note
Supulier's Ref
Buyer's Order No.

Despaich Docuinernt No.

Lcszalehed t wGugh
Kanjzur Delhi Coods Tpt

{  Aoo

(DU@EA TE FOR TRANSFORTER}
-""'-‘

Ceafezsy

10-Niay-2619
Lineis"Teans of Payment
Olher Refrrarae(s)
Daled

Dzlivery Note Date

Destnation
ALLAHABAD

GSTINAIIN : OSAADFC8117F22ZK

State Name

© Uttar Pradesh, Code : 09

Terrns of Delivery

Place of Supply  : Uttar Pragesh ) L
Contact 9036322336 ;

\-U ®_/
S ‘Descrirtion of Goods ' HSN/SAC ~ GST , Quantity Rale”  “por fiee w7 T4 mount
¥ i Rate |
e 3 . = o
1 SAFETY HELMET 3M RATCHET 6506 8%  30NOS 175.00 NOS 5,250.00!
2 SAFETY SHOES( RELOW 500) 6403 5% 10 PR 750.00 Priv 7,500.00
3 EYE WEAR 3M 1709 9004 18 % 20 PCS 40.00 PCS 800.00
4 COTTON GLOVE 6116 5% 20 PRw 13.00 Piv 260,00
13,810.00"
OUTWARD FREIGHT 102.00
IGST 1,487.91:
ROUND OFF 0.09:
Total ¥ 15 400.00
Amount Chargeable (in words) - E &D.FE
Indian Rupees Fifteer Thousand Four Huncred Only :

HSN/SAC Taxable Integrated Tax Total

ez N | ol = i e S ey Vaiug __Raiz Al Tax A mount |
i G s 5288.78  18% 951.98 951.98 |
Ut 13 7 555,39 5% ST TT ITETT
91304 805.91. 184 145,06 - 145.06 |
116 O Bny N - 261.92 5% 1310 1310
Total 13,912.00 1asd 2 1,487.91 I'

Tax Amount (in words) © [ndjan Rupees One Thousand Four Hundred Eigiity Seven and Ninety One paise Only

Ceclaration

YWe declare that this invoice shows the actual price of the goods

described and that ali particulars are true and correct.

Custemer's Seal and Signature

ranch & jF5 0

Company's Bank Delails
Bank Name
Alc No.

BOGGT. 83

- HDFC Bank I.td. |
c (1917¢

auee 1 AGDEL 140

I
o SHEEAT & HDEGOO0UTST |
loc BEIMTEX SAFETY DEVICES !

Avtthrmricad Clac~i..
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e 2y.ec
\ - GST INVOICE {(ORIGINAL FOR RECIPIENT) Sauliy
EMTEX SEPETY DEVICES | T e N g
ass;a. AEMERJ GATE, . " © o 119-20/0997 17-May-2019 :
OPP. CHAWRI BAZAR METRO STATION Delivery Nofs ™~~~ ——— o
DELHIT10008 N Delivery Note Mode/Terms of Payment !
SSTIN/UIN: 07TAACFE6358B12ZP - . !
State Name : Dethi, Code : 07 i Supplier's Ref. Other Reference(s)
Contact : 011-23215214,01143755214 |
E-Mail - emtexsafety@yahoo.com ) - e e e R e A=
Bayer exsaftety@yahoo. T e e e e G lDated .
CHAWLA SILICA SAND TRADING CO. ALLD L.._.,___..‘_ u.:
A-1, EKANKI KUNJ 24 | i Despatch Document No. Delivery Note Date ;
MUIR ROAD S
ALLAHABAD ] i Despatched through Destination ;
MOB 9936322336 | KANPUR DELH| GOODS CRRIER | ALLAHABAD |
gf;”“;;’“'“ : S?fAEF%B";?E?ﬁK o5 | Bill of LadingL R-RR No. Motor Vehicle No.
ate Name . Ultar Pradesh, Code : ] :
Place of Supply  : Uttar Pradesh 1301446 dt. 17-May-2019 | . B
'"Terms of Delivery
Contacl ' 9936322336
e‘
530 Description of Goods . HSN/SAC T GST i Quahtity ] Rate | per {Disc, % .Amount
i o } e e Rate_ e : e l ' — 1!_ e
SAFETY SHOES( BELOW 500 ) 6403 5%  5PRS 750.00; PRS | : 3,750.00:
JUSTOGUARD EASY 16307 5% 200PCS| 550|pCs: . | 1,100.00
I . . : | i i e .
: : .' ! L | 4,850.00
IGST! - i [ ; 242,50
ROUND OFF! ; ; | i , 0.50
I :
: i S :
_ f r D ‘
5 I : r f
. P ! 'J | | .
] j b |
Amount Chargeabie (in words) e oo o ' E & O,Ei
,-dian Rupees Five Thousand Ninety Three Only i
RSNIGAG T e f""""féiéﬁé"_i' ‘Tﬁ@é?éfej;ﬁk'___“’"—"mél_"'"'i
_ I Value Rate : Amount | Tax Amount |
3403 T T 3750.00] 5% 187.50 18750
sso7 L 1,100.00] 5% 55.00 55.00
. e . _TotAl 488000 1 _24280] 24250
Fax Amount (in words) : Indian Rupees Two Hundred Forty Two and Fifty paise Only :
i

teclaration Company's Bank Details .
ve declare that this invoice shows the actual price of the goods Bank Name ! HDFC Bank Ltd, No ;
escribed and that all particulars are true and correct, Alc No. © 01912560002493 7 T N
e Branch & IFS Code : MODEL TOWN, SONEPAT & CO000191 E
ustomer's Seal and Signature } for EMTEX\{FET PE_yCE'S’II
i - i

| \,__(‘_V
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A0

Vi

)/ GSTINVO ICE (ORIGINAL FOR RECIPIENT)
m{:sw DEViCES Invoice No. e-Way Bill No. Dated i
3559 MIMERI GATE S12USIS1 111209615028 9-Fon.2022 N
QPP. CHAWRI BAZAR METRO STATION ‘Delivery Note : Mode/Terms of Payment I
DELHt-110006 )

GETIN/UIN: 07AACFES358B1Z2P e e e
Stale Name : Dethi, Code - 07 Supplier's Ref. - Other Reference(s) :
Contact: 011-232182-4 04 143755214 .
E-Mait - emtexsafety@ vahoo.com . .

Buyer ST T " Buyer's Order No. Dated

CHAWLA SILICA SAND TRADING CO. ALLD
A1 EKANKI KUNJ ¢

MUIR ROAD
ALLAHABAD

MOB: 9836322335

GSTIN/UIN - UDAADFC8117F27K
State Name - Uttar Pradesh, Code 09

Place of Supply - Usar Pradesh

Despatch Document Ne | Delivery Note Date

T

Despatolied through “Destination™ |
{KANPUR DELHI GOODS CARRIER ' ALLAH ABAD [

*Terms of Delivery !

Contact . €136322336
ey e e L e -——_________,.____,_..—;——__.__,____.-.,—_.___..._--—__,__‘___ '
“ Si Description of Goods MSN/SAC ™ GST ; Quantity Rate : ber Disc. %F. Amount j'
! TIGER LOREX SAFEY SHOES 64034000  12% 48 prs 800.00 PRS ' 38,400.00/
2 SAFETY HELMEY 3M RATCHET 68081010 18% 39 NOS 175.00 NOS 5,250.00
3 EYEWEAR 3M 179 (90041000) 90041000  18% g9 peg 40.00 PCS 2,000.00!
% RH. GLOVES ELECTRICAL VIDYUT 40158036 435 1 PRS 250.00 PRS 250.00°
11 KV ; :

5 EXTRA COMFORT RUBBER GLOVES 40159030  18% 49 PRS 45.00 PRS : 540.00
4B 44000

QUTWARD FREIGHT 200.00

IGST 6,081.27

Less . ROUND OFF (-)0.27
Total o _jf_?_f_'_ﬁ?ff{&??_i'-_oﬁf

Amount Chargeable (in words) ' E &0 El

indian Rupees Fifty Two Thousand Seven
HSN/SAC
~B4034000 T ——
65061010
90041000
40159030

Fax Amount (in words) | Indian Rupees Six Thousand

Uiaclaration .
' price of the goods

dascribed and that al! piticulars are true and correct.

Customer's Seal and Signaigre "~ -

Hundred Twenty One Only

Taxable _ Integrated Tax ™~ T s :I

i Value  Rate _ Amount | Tax Amaunt ;
38,565 37 12% 4,627 84 4,627 84 i
527261 18% 949.07° 949 07
200861 18% 361 55, 361.85!

- Tota

79341  1s9 142.811 14281
46,64000 " T 6,081.27 ..8.081.27

Eighty One and Twenty Seven paise Oniy

Company's Bank Details
Bank Name




o
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IRN : cS?Qbf311SCSCOCSOB2af83bde4297922ba411f0087c7268-
6c42187895b8c8f1

Ack No. - 172312605399800

Ack Date

o 7T-Apr-23

1 R R
EMTEX SAFETY DEVICES
4859, AZMERPGATE,
OPP. CHAWRI BAZAR METRO STATION
DELHI<110006

/GST INVOICE] 232 /6INAL FOR REZIPIENT)

e-Invoice 0?@ 5
i 2

Invoice No. =
23-24/0193  7-Apr-23 Ty
| Delivery Note Mode/Terms of Payment

We declare thal this invoice shows the actual price of the
goods described and that all particulars are true and correot.

CSTIN/WN: 07AACFE6358B1ZP [Reference No. & Date. | Other References =3
State Name« Delhi, Code : 07 ;
Contact : 011-23215214,01143755214 F TV = —-
; : No. 'D
E-Mail : emtexsafety@yahoo.com L :_Buyers Srone ! o
Buyer (Bill to) ' = ' Sissatel 5asih B 'b VTV Ty T P
CHAWLA SILICA SAND TRADING CO. ALLD S HemiiBey Naie Date
-1 EKANKI KUNJ 24, MUIR ROAD, ALLAHABAD, . p el —
MOB: 9936322336 | Dispatched through i Destination
o> TIN/UIN : 09AADFC8117F2ZK 'Kanpur__DeIhi_ Goods Carrier' ALLAHABAD
State Name © Uttar Pradesh, Code : 09 Terms of Delivery
Place of Supply : Uttar Pradesh !
~ontact : 9936322336 i
|
S Description of Goods "HSN/SAC " GST | Quantity | Rate | per |Dise. % Amount
e 4| Rate L ekl . S oy
| SAFETY SHOES BATA ZAPPY  [64034000 | 12%| 20PRS|  980.00|PRS 19,600.00
2 SAFETY HELMET MIDAS 165061010 ‘ 18 %l 10 PCS 140.00|PCS 1,400.00
RATCHET | i 1 | i |
| | | ! r i - 21,000.00
OUTWARD FREIGHT | ! | | | 152.00
IGST | 2,622.84'
ROUND OFF I 0.16
- ;I
et 1 E23,775.00
Ameount Chargeable (in words) E & OE,
Indian Rupees Twenty Three Thousand Seven Hundred Seventy Five Only _ ol . _!
. ~ HSN/SAC T ol ‘ Taxable | Integrated Tax Total |
| Value Rate Amount | Tax Arnount1
64034000 | 1974187 12%| 2,369.02.  2,369.02
65061010 | 141013]  18% 253.82,  253.82
L BT i e Total]20,452.00] T[T 2,622.84( 2,622.84)
Tax Amount (in words) : Indian Rupees Two Thousand Six Hundred Twenty Two and Eighty Four paise |
Only 5
Company's Bank Details
Bank Name : HDFC BANKLTD | VTEIS
Alc No. 1 01912560002493 , -7 <
Company's PAN : AACFE6358B Branch & IFS Code : MODEL TOWN, SON -
Declaration




IRN © d7c8f9c0061c6942f5c0fc4cf9efbe840534c3d4afeBaaBs-
4d53b0bch33295d .
Ack No. © 172313615083970

Ack Date . 9-0c¢t-23

Il

1

- i
i

EMTEX SAFETY DEVICES [ invoice No: “Dated
4659, AZMERI GATE, 123-24/6349 :9-0c¢t-23 o
OPP. CHAWRI BAZAR METRQ STATION " Delivery Note Mode/Terms of Payment
DJELHI-110006 __
MSME 1D : DL-01-0029840 "Reference No. & Date. Other References
GSTIN/UIN: 07AACFEG358B12ZP ;
State Name : Delhi, Code : 07 IBuvers Order No ‘Dated :
Contact : 011-23215214,01143756214 | Buyers Lraere. jvale |
E-Mail e o e e i ;
gutﬂeartl(giﬁ?g.exsafety@Y..a.hOoicor.r! R [, i DiSpatCh Doc No, ” Deli\"el'y Note Date ,
CHAWLA SILICA SAND TRADING CO, ALLD e e :
A1 EXANKI KUNJ 24 . MUIR ROAD, ALLAHABAD, | Dispatehed thiough : Destination
'OB: 8936322336 'MEHTATPT 'ALLAHABAD
N STINAUIN © 09AADFC8117F2ZK Terms of Delivery
State Name . Uttar Pradesh, Code : 09
Cantact 8936322336
i Description of Goods T HSN/SAC | GST ] Quantity | Rate per Disc. %] . Amount
g S (Rae .
i SAFETY SHOES BATA ZAPPY 64034000 | 12%) --t0PRS; 980.001 PRS 9,800.00/
OUTWARD FREIGHT| i ~ | 102.00
‘ IGST]| | ; 1,188.24
Less. ROUND OFF; ; E {-)0.24
? ' i ;
! :
|
- E
| } | !
S : : '
Total! ', 0PRs; % 11,090.00
Amount Chargeable (in words) ' o T T E &0E
(ndian Rupees Eleven Thousand Ninety Only
' HSN/SAC T T T Y Taxable IGST Total
Value Rate Amount | Tax Amount
54034000 _ 5,002.00] 12%) 1,188.24]  1,188.24
N T Totaly _9,80200 [ _.1.188.24] 1,188.24
Tax Amount {inwords) © Indian Rupees One Thousand One Hundred Eighty Eight and Twenty Four paise
Only
Company's Bank Details -
Bank Name : HDFC BANK LTD: -~
Afc No, : 01912560002493.
Company's PAN . AACFEB358B Branch & IS Code : MODEL TOWN, SONERAT & HDECU000191
Declaralion for EMTEX E I?EVICES

wWae declare that this invoice shows the aclual price of the
guods described and that all paflicutars are true and correct. -

T
imy r'!\_}

LA O b
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| = |6
GSTIN 09AADFCB117F2ZK QN N XJt ? Office 0532-2420389 ﬂ 1 O

Mobile 9415340301-02-03
e-mail . contact@chawlasilicasand.com

CHAWLA SILICA SAND TRADING CoO.

i

AN ISO 9001 : 2015 COMPANY
APPROVED U.P. GOVERNMENT MINING LEASE HOLDER

A-1, EKANKI KUNJ
24, MUIR ROAD,

To, 10.01.2022 Prayagraj - 211001

Mines Officer,

Office of the District Magistrate —Mining Department,

Prayagraj

Subject: Mining Lease In Name of Chawla Silica Sand Trading Co situated at Village Lakhnauti

,Tehsil Bara — Prayagraj for 16.75 Hectares situated in Arazi no. 2
Reference: Your Letter 4510(1)/ Khanan/2021-22 Dated 31.12.2021

Dear Sir, 1.Please refer to your above letter, we wish to inform you that the lease area is
well demarcated with Pillar and Geo Coordinates are painted, Pictures as below.

Ry

JAS-ANZ.

SART ol
9001, ! !
]
Company S1410894MA

.Ccom
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GSTIN 0SAADFC8117F2ZK Office  0532-2420389
Mobile :9415340301-02-03
e-mail ' contact@chawlasilicasand.com

CHAWLA SiLICA SAND TRADING Co.

AN ISO 9001 : 2015 COMPANY
APPROVED U.P. GOVERNMENT MINING LEASE HOLDER

A-1, EKANKI KUNJ
24, MUIR ROAD,
Prayagraj - 211001
2. During the visit of Committee members, due to heavy rains water bodies existed. The
Rain water naturally holds in mines is used for washing and plantation purpose in off rain
seasons and helps silica stone to soften as our is manual mines. The water as dries up and
most of the mining is shallow and done as per mining plan, bench will be done as required.

JAS-ANZ

9001| | i

Approved| T
Acc, No.

Company $1410584MA

Website : www.chawlasilicasand.com
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GSTIN D9AADFCB117F2ZK Office 0532-2420389
Mobile :9415340301-02-03

214

e-mail  contact@chawlasilicasand.com

CHAWLA SILICA SAND TRADING CoO.

AN I1SO 9001 : 2015 COMPANY
APPROVED U P. GOVERNMENT MINING LEASE HOLDER

A-1, EKANKI KUNJ
24 MUIR ROAD

Approved
Company

3. It is further informed that weighbridge is already installed. Prayagraj - 211001

JAS-ANZ

.............

Acc. No
S1410994MA

VWebsite : www.chawlasilicasand.com




GSTIN 09AADFCB117F2ZK Office .0532-2420389 : 3

Mobile :9415340301-02-03
e-malil contact@chawlasilicasand.com

CHAWLA SiLICA SAND TRADING Co.

AN ISO 9001 : 2015 COMPANY
APPROVED U.P. GOVERNMENT MINING LEASE HOLDER

A-1, EKANKI KUNJ

4. Proper top soil management is done and over burden & stocks are stored i%‘;a;eslg F‘Ee 1013‘5)1'

i

% Approved ;lcc‘Na.
Company 51410394MA

VWebsite : www.chawlasilicasand.com




1243 Office 1 0532-2420389 ﬂ JL’

Mobile :9415340301-02-03
e-mail . contact@chawlasilicasand.com

CHAWLA SiLICA SAND TRADING CoO.

AN ISO 9001 : 2015 COMPANY
APPROVED U.P. GOVERNMENT MINING LEASE HOLDER
A-1, EKANKI KUNJ
24, MUIR ROAD,
Prayagraj - 211001

GSTIN 09AADFCB117F2ZK

5. Committee has pointed out as most of the proponents. The display board was already
there.

NAME OF LEASEILARHNAUT! 175 TECTANG
NER :CHAWLA SILICA SAHD TRADING o
PERIOD 130-01-2015 t029:01-2045
MEAD OFFICE : A-f EKANKI KUN MUR ROAD-ALL AHASAD
* 2 [ CONTACT : RAJECY SHANKAR TRIP/THI- 9752615045
W cnoms/ue200-TA TN
MINEG PLAN : APPROVED

JAS-ANZ

AR ol

1ISO oy 28

9001 i :
Approved ";;;Nn
Company S1410384MA

Website : www.chawlasilicasand.com
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GSTIN 09AADFCB8117F2ZK Office 0532-2420389
Mobile :9415340301-02-03

4%,

e-mail  contact@chawlasilicasand.com

CHAWLA SILICA SAND TRADING Co.

AN ISO 9001 : 2015 COMPANY
APPROVED U.P. GOVERNMENT MINING LEASE HOLDER

A-1, EKANKI KUNJ
24, MUIR ROAD,
Prayagraj - 211001

6. The CCTV camera is already installed by designated agency at our weigh bridge which is
established at exit point only

Approved
Company

JASANZ

._._JIA._
Acc, No
S1410994MA

Website : www.chawlasilicasand.com
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216

GSTIN 09AADFCB117F2ZK Office 0532-2420389
Mobile '9415340301-02-03
e-mail . contact@chawlasilicasand.com

- CHAWLA SILICA SAND TRADING Co.

AN ISO 9001 : 2015 COMPANY

APPROVED U.P. GOVERNMENT MINING LEASE HOLDER

8. Green belt and Plantation is done in defined area.
U VR AR A Th & 4

A-1, EKANKI KUNJ
24, MUIR ROAD,
Prayagraj - 211001

=)
0‘\‘\ ISO
9001

Approved
Company

JAS-ANZ

..............

Acc. No
S1410984MA

Website : www.chawlasilicasand

.COIm




GSTIN 09AADFC8117F2ZK 1246 Office 0532-2420389

Mobile :9415340301-02-03
e-mail  contact@chawlasilicasand.com

CHAWLA SiLICA SAND TRADING CoO.

217

AN ISO 9001 : 2015 COMPANY

APPROVED U.P. GOVERNMENT MINING LEASE HOLDER

A-1, EKANKI KUNJ
24, MUIR ROAD,
Prayagraj - 211001

We are further taking more care to ensure that guidelines are followed carefully.

Thanking you,

Yours Truly,

For Chawla Silica Sand Trading co

f)/rﬁ CyyTow

Bharat Bhushan Chawla

&
9001

Approved

Company

JAS-ANZ

............

S1410884MA

Website : www.chawlasilicasand.com
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11/2/23, 5:52 PM Yahoo Mail - NGT - OANO. 203 OF 2‘122 Slﬁ:e of IA on behalf of M/s. Chawla Silica Sand Trading Company

225

NGT - OA NO. 203 OF 2021 - Service of IA on behalf of M/s. Chawla Silica Sand Trading
Company

From: madan lahoty (ml_lahoty@yahoo.co.in)

To: pradeepmisra@yahoo.com; msch.cpcb@nic.in; csup@nic.in; secy-moef@nic.in; ms@uppcb.com; dmall@nic.in;
dgmupexp@gmail.com; janhithealthup@gmail.com

Date: Thursday, 2 November, 2023 at 05:52 pm IST

Please find enclosed herewith the link for Application and Objection on behalf of M/s Chawla Silica Sand Trading
Company for Lakhnauti & Janwa Silica Sand Mine Sites.

Chawla Silica - Google Drive

Chawla Silica - Google Drive <

~
J

Thanks and regards,
For M L Lahoty

about:blank

7
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